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LEGISLATIVE ASSEMBLY. .
Thursday, 18th November, 1943.

The Assembly met in the Assembly Chamber of the Council House at Bleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahiml ini the Chair.

.

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.
PoriTioaL DETENUS AND CONVICTS IN MADRAS PRESIDENCY.

272. *Mr. G. Rangiah Naidu: (a) Will the Honourable the Home Member be
pleased to state the number of political detenus and political convicts who were
arrested in the Madras Presidency and are now in various jails of the Presi;
dency and alsc in jails of other Provinces? )

(?) Are all the political detenus given family allowances, and if so, at wha’
rate . '

(c) Is there any discrimination made in fixing the family ollowances te
detenus, and, if so what are the reasons for such diserimination?

(d) Is apy increase made in the family sllowances to the detenus owing to
the present abnormally enhanced prices of foodstufis? If so, what is the rate
of increase? If not, why not?

The Honourable Sir Reginald Maxwell: (a) The tetms ‘‘political detenus’’ and
“‘political conviets’' used by the Honourable Member have no precise meaning.
If by these terms, he is referring to persons detained and undergoing imprison-

ment in connection with the Congress movement, then the totals for the Madras
Presidency, as on 1st October, 19483—the latest date for which figures gre avail-
able—were 584 and 1,851, respectively. These totals doubtless include
any Madras prisoners detained in jails in other Provinces, but I have no separat3
information ag to their numbers. . .

(b) Family allowanceg are granted by the Provineial Government only in
cases in which they are considered necessary, and their rates vary according to
the circumstances of each case. I have no information of the allowances actual-
ly granted in Madras.' - :

(c) I'am not clear what the Honourable Member has in mind; I am aware of
no discrimination.

(d) It is open to the Provincial Government to increase the allowance in any
‘case in which they consider it inadequate.

DISCRIMINATION IN RELEASING PoLITICAL DETPENUS aAND CONVICTS.

273. *Mr. G. Rangiah Naidu. (a) Will the Honourable the Home Member
please state if it is a fact that discrimination is made in releasing detenus and
conviots on parole? If so, why? . :

(b) Are the detenus and conviets who are released on parole paid by Gov-
ernment railway fares from the places of detention to their homes? If not,
whv, not?

(c) Is it a fact that family allowances of detenus are sto i
the detenus are on parole? %’i go, why? : Pped fur the period
) The Ronmrlble Bir Bcg‘lnlld Maxwell: I have no detailed information regard-
ing the practice in Provinces. As far as Chief Commissioners’ Provinces are
;:olrlmemed, however, the answers to the Honourable Member's question are as:
ollows:

(a) Convicts are not released on parole. Security prisoners may be tempo-
rarily released when in the opinion of the Chief Commissioner conaideratiunspg!
humanity render this d?m_rable such as, for instance, -critieal illnesses of near
:nggs. The release is, however, subject to such conditions as security may

u
(b) Each case would be considered on its merits. So f; h i
has been made in Chief Commissioners’ Provinces. © farmo much applicstion

() No.
( 415 )

¢ A
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476, LEGISLATIVE ASSEMBLY. [18Tr Nov. 1948. '
DaiLy RATrO&s For PoriTicAL DETENUS AND CONVICTS.

27¢. *Mr. G. Ranflah Najdu: Will the Honoursble the. Home Member
. pleas> state if there is any increase in the daily rations for detenus and con-
victs Owing to the “present abnormal prices of foodstuffs? If so, wbat is the
rate of incresse?  If not, why not? .
The Honourable Sir Reginald Maxwell: The fuct that the price of fopdstuffs
. has risen is not, of course, any . ground for incrensing the scale of prisoners
rations. In Ajmer, Coorg and Baluchistan, a scale of rations is prescribed for
convicts. Tn the case of both convicts and security prisoners in the Delhi Pro-
vince, in respect of whom diet is based on a daily cash allowance and not on u
ration scale, the allowance has been increased and is now more than double the
former rate. There appears to have been no corresponding increase in the diet
allowance of security prisoners in Ajmer, but the increase in the cost of foodstuffs
there has doubtless been far less than in Delhi. Theré are no security prisoners
detained in the other Chief Commissioners’ Provinces. As regards. the practice

in Provinces, this is a matter for Provincial Governments and T have no infor-
mation, -
L]

:

DEVASTATION DUE TO Froops IN MADRAs.

275. *Mr. G. Rangiah Naidu: Is the Honourable the Home Member aware
of the devastation and distress in the city of Madras due to the recent heavy
floods caused by the heavy rains? If so, what help do Government propose to
afford to relieve the distress? ‘

The Honourable Sir Reginald Maxwell: Yes. The matter is primarily
the concern of the Provincial Government who have not, so far as T am aware,
agked the Central Government for help in relieving distress.

¢« CONTINUANCE OF ExPENDITURE oN A. R. P. v Sinp.

- 276. *Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: (a) Will the
Honourable the Defence Member be pleased to state whether, in view of the
favourable turn for the Allies in the war in Russith and the Middle East, the
expenditure on A. R. P. measures in Sind will be centinugd as in the last
two years or curtailed progressively to vanishing point within a limited period?

(b) If an enemy air attack on Karachi, Hyderabad, Sukkur or Jacobabad
is considered too remote, what steps have been taken or are under contempla-
tion to disband the A. R. T. organisation there?

(c) How are the A. R. P. personnel and material being disposed of, con-
sidering the negligible nature of the danger of an enemy air attack on any part
‘of Sind? ¢

Mr. L. J. D. Wakely: (a), (by and (c). The whole question of reducing ex- -
penditure on A. R. P. in areas where it can be safely reduced is under consi-
deration and the Government of India are in close touch with Provincial Gov-
ernments in this regard. , '

Mr, Lalchand Navalrai: Is there any danger in 8ind for continuing this?

Mr. L. J. D. Wakely: It would not be in the public interest to answer that
question,

EvAoUEEs AND REFUGEES IN INDIA!

2T7. *Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: (a) Will
the Honourable the Defence Member be pleased to state whether it is a fact
that a census of the evacuees and refugees in India is being undertaken?
What is the total number of such evacuees and refugees from Burma, Malay
and other enemy occupied countries? How many of them are Europeans,
Indians, Burmans, Anglo-Burmans and Anglo-Indians?

(b) Is anything being paid to them by way of maintenance? If so, what
is the total expenditure? Ig there any difference in the secales of allowances
given to the nationals mentioned above? Ig this expenditure met by His
Majesty’s Government or the Government of Tndia? Tf by.the Government of
India, what are the reasons for doing so?

(¢) How many Indian’ evacuees and non-Indian evacuees, both official and
non-official, from Burme, Malay and other enemy occupied countfies are nf
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present employed as Gazetted Officers under the Government of India sng the
Provincial Governments? - B .

(d) What measures have hitherto been" adopted to utilise the services of
the evacuees of all classes? Do those measures apply equa.ll‘y to Indians and
mnoc-Indians? 1f so, what are the reasons for the disparity®between Indians
and non-Indjans receiving employment under, the ‘Government, of 1ndia? Are
any measures being proposed to remove this dispanty? ’

Mr. L. J. D. Wakely: (a) A census of evacuees is being taken during the
current month. The information asked by the Honourable Member with regard
to the number of evacuees of various nationalities from each enemy occupied
country will not Qe available until the tabulated results of the census are ready.
As at present estimated the total number of evacuees is approximately five lakhs.:
The number of European British and Foreign evacuees in India is 10,464.

(b) Government have sanctioned a scheme of financial assistance to evacuees
of all nationalities and the total expenditure on Indian evacuees is estimated to
‘be betweerl Rs. 7 and 8 lakhs every month. The scales of allowances prescribed
by the Government are based on the pre-evacuation income of evacuees and are
:applicable to evacuees of all nationalities alike. As regards incidence of cost,
Indian and Anglo-Indian evacuees are paid for from Indian revenues; European
British subjects from all countries except Burma are peid for by His Majesty's
Government, and Burman and  Anglo-Burman evacuees from Burma and
Europeans ordinarily resident in Burma are paid for by the Burma Government.
"The cost incurred for foreign allied nationals is ultimately debited to Govern-
‘ments of the countries whose subjects they are. :

~ (c) and (d). The information asked for in part (c) is being collected and will
be laid on the table of the House. In the meantime Government haVe no in-
formation whether any disparity gxists. All measures designed to assist”
refugees to find employment apply to Indian and non-Indian alike.

Mr. Lalchand Navalrai: Have any evacuees been emploved in Sind in any
«officiai jobs? ' ’

Mr. L. J. D. Wakely: I have no information on that point.
RATION ALLOWANCES FOR INDIAN EUROPEAN MeMBERS OoF INDIAN ENGINEERS

(DEFENCE OF INpIA) UNIT.®

. t178. *Mr. ‘Ananga Mohan Dam: Will the War Secretary b: pleased to
state : '

(a) whether he proposes to request the Army authorities to grant equal®
ration allowances to the Indian and European Members of the Indian- Engineers
(Defence of India) Unit; :

(b) whether it is a fact that King's Commissioned Officers in the Indian
Engineers (Defence of India) Unit get various stores like clothings and drinks
at concessional] rates; and, i ;- l

(c) if Government propose to afford similar facilities to the Viceroy's Com-
missioned Officers, if not, why not? '

‘Mr. O. M. Trivedi: (a) Ration allowance in lieu of rations is onlv granted
to Other Ranks of the Defence of India Units when employed on Railways.
Tt is l_)nsed on the value of the rations to which the individual iz entitled.
Domiciled FEuropeans and Anglo-Indians are entitled to the British scale of
rations which is more expensive, since more of the articles compoaing it hav
1o bhe imported.

(b) and (c). As far as clothing is concerned King's Commissioned Officers
Ao not get free issues but are permitted to purchase at Officers Shops at the
current vocabulary price plus departmental charges. There is no question of
concessioral  rates. Viceroy's Comimissioned Officers are nol so fermitted
because they are clothed free by the State and all replacements are free. As
regards other stores and drinks the position is that up to now no jersonnel of
these units have been eligible fo draw canteen stores from CGanteen Services
'(Tndia) installations but arrangements have now been made for them to do so
at the same scale as the equivalent ranks in the Army.

¢ A2



478 ‘ LEGISLATIVE ASSEMBLY. -[187H Nov. 1948.
. ‘. SALE or GoLp BY RESERVE BANK TO THE PUBLIO.

27 *Mr, T. T. x.rllhnmch&rl Will the Honourable the Finance Member
please state:

(a) whether (overnment had been consulted by the Reserve Bank prior to
its offering gold for sale to the public;

(b) the policy of the Governndent in regard to such gold sules, \

(c) whether such gold sales are intended to bring down speculative activity
-in the bullion market or to act ag a check on inflation;

(d) whether the Government of India or the Reserve Bank have imported
this gold from abroad; if so, froth what country; or whether they are selling
gold out of the stocks of .gold held in this country by the British Government
or by any other foreign Government;

(e) if the gold that is offered is purchased by the Government of India or
by the Reserve Bank, at what price the purchase is made;

(f) if it is a fact that the gold that is offered is from the stocks held by
the United Kingdom Exchange Utilisation Account; if so, what price the
Account gets for this gold, and to whom the margin, if any, goes; and

() if it is a policy of the Government of India to acquire gold from other
sources and sell it in the country, whether Government have examined the
possibility of buying gold in the United Kingdom at the London market rate
of sh. 148 per ounce and selling the same to the Indian publie?

The Honourable Sir Jeremy Raisman: Government do not consider that it
would be in the public interest to give the information gsked for.

Mr. Jamnadas M. Mehta: On the whole question?  Are not the public
interested ?

The Honourable Sir J'eremy Raisman: The public may be extremely interest-
ed, but T have said it would not be to the general advantage to answer
these questions. '

Mr. Jamnadas M. Mehta: Why do Government say that?

The Honourable Sir Jeremy Raisman: For reasons whlch I think are no$
very difficult to understand.

Mr. T. T. Krishnamachari: May I ask if the public are not interested in
" knowing whether the Indian Government is benefitting by this sale or some

other government is benefitting by this sale?

The Honourable 8ir Jeremy Raisman: There are many poiuts which the
public would be very interested to know, which canriot be revealed currently
* without damage to the public interest.

Mr. K. 0. Neogy: Does the Honourable Member hold out any hope that he
will be able to make a statement on these points vshen he mnkes his budget
statement ?

The Honourable Sir Jeremy Raisman: I would not like to be specific about
the time at which T should be able to give'information an thig matter, but I do
hope that T shall be able at some to do so.

Mr. Hooseinbhoy A. Lalljee: Will it affect your budget in any way?

The Honourable Sir Jeremy Raisman: That would be giving information; but
I may say that it does not.

Mr. Jamnadag M. Mehta: May I ask whether Government does not realige
tnat. if they gave information, speculators will be really frightened .and the
public reassured? .

The Honourable Sir Jeremy Raisman: That consideration always nises, but
one has to decide what on the balance will really be in the interests of the

country. .
Mr. Jamnadas M. Mehta: And the balance is against glvmg information ?

The Honourable Sir Jeremy Raisman: That is Government’s conclusion at
this moment. .

Muruar Aip Prax OF THE CANADIAN GOVERNMENT.
. *Mr, T. T, Krishnamachari: Will the Honourable the Finance Member
be pleaqed to state:

{a) whether his, attention has been drawn to an artiole appearing in the
conomist, dated the 26th June, 1948 (page 828), in which, in regard to the

\
N
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Mutual Aid Plan of the Canadian Government approved by the Canadian
Parliament, it is stated that ‘‘Speaking of Canadian goods provided thgough
Britain, to other British Dominions, India, the British Colonial Empire, certain®
Middle-Eastern areas and Russia, Mr. Ilsley made two points, (1) that Canada
now propgsed fo deal direcgly with these countries, and (2)ethat Canada felt
that the Canadian source of this assistance should be clear to the countries
receiving it'’; ‘

(b) whether the Government of India have examined the implications of
this statement as well as of the various clauses of the Mutual Aid Act relating
to the repayment of obligations as well as trade policy and fiscal freedom of
the country entering into agreement with Canada under this Act;

(¢) whether the Canadian Government have approached the Government of’
India for the establishment of a direct relation between India and Canada for
the supply of Canadian goods to this country; and )

(d) whether he proposes to place on the table figures for:—

(i) the Canadian goods provided to India through Great Britain for the years
1039-40, 1940-41, 1941-42 and 1942-43; and .

(i) the Canadian goods, if any, directly provided to India for the same
vears ?

" _The Honourable Sir Jeremy Raisman: (a) Yes. .
(b) We are awaiting further information on the subject.

{c) No. ) ' : 5
{d) These statistics are not available and could not now be compiled. -

LEASE-LEND OBLIGATIONS INCURRED BY INDIA.

281, *Mr. T. T. Krishnamachari: (a) Will the Honourable the  Finance.
Member be pleased to state whether it is a fact that negotiations between
India and the United States of America in respect of the Master and Reciprocal
Agreements under Lease-Lend have been suspended for the time being? If
80, does he propose to clarify the position in regard to Lease-Lend obligations
incurred by India, and the position of the reciprocal aid given by this country
in terms of provisions and equipment and other services'to ihe forces of the
United States of America stationed in the country?

(b) What. is the exact nature and the amount of obligations incurred by
India in respect of Lease-Lend goods received in the country since November,
1942, that is, since India was declared .eligible for Lease-Lend aid?

(c) What is the liability of the Government of India in respect of Lesase-
Lend supplies received in the country, how is liability allocated as betweed
United Kingdom, China and India, and on whose behalf the Lease-Lend goods
have been received in the country? '

(d) Are the Government of India, while keeping accounts, showing under
a distinct head in their books, the amount - of aid received on Lease-Lend
account from the United States of America through the United Kingdom, and
that received from the United States of America directly?

The Honourable Sir Jeremy Raisman: (a), (b) and (c). Negotiations for a
direct Mutual Aid agreement between India and the United States of America
ure in suspension. The remaining points were covered in the last budget
speech and in my statement in the House on 17th March, 1948. I hope to
make a more up to date statement in my next budget apeech. .

(d) No. This is unnecessary since the comparatively few Lease-Lend stores
that are received through the United Kingdom are such as would be provided
free by His Majesty’'s Government to India under the Financial Settlement
and no liability is assumed by India. ' 3
. Mr, T, T. Krishnamachari: May I ask whether the Honourable Member
will confirm that the expenditure incurred- by the Government of India with
regard to reverse Lease-Lend exceeds what the Government of India may have
received from the United Kingdom or the United States?

The Honourable Sir Jeremy Raisman: Confirm that it exceeds? I certainly
deny that the cost of reciprocal aid debitable to India has exceeded the esti-
inated valye of Lease-Lend aid received by India. '

s

»



480 ' LEGISLATIVE ASSEMBLY. [181H Nov. 1948.
8 Mangal 8ingh: Wheir ure negotiations likely to be reswined—these:
*talks” about Lease-Lend? ' ‘
The Honouraple 8ir Jeremy Raisman: I cannot say. -

PARTICIPAT{ON OF INDIA I¥ THE ALLIED MONETARY CONFERENCE. .

282. *Mr. T. T. Krishnamachari: Will the Honourable the Finance Member
be pleased to state: ' '

(a) whether the Government of India have been invited to participate in
the Allied Monetary Conierence which is to be held to discuss the American,
British and Canadian Monetary proposals, and to arrive at a Post-war Monetary
Agreement or Scheme; :

(b) whether the Government of India have taken cognizance of the various
opinions expressed. on the American, British and the Canadian Monetary pro-
posals by economists and other public men; o

(¢) whether the Government of India have given their full consideration to
the views ‘expressed on these proposals by the Federation of Indian Chambers-
ofe Commerce and Industry; and _

(d) whether he proposes to state the names of the personnel which the Gov-
ernment of Tndia- have gelected to represent India at the forthcoming Monetary
Conference? .

The Honourable Bir Jeremy Raisman: (a) T would refer the Honourable
Member to the reply T pave to his question No. 238 on the Gth August last.
No arrangements have yet been made for the holding of an Allied Monetary
Conference.

(b) Yes. ! .

(¢) The views expressed on the proposals by nll the interests which have
been consulted will receive due consideration.

(d) No selections have yet been made.

REVISION OF THE FINANCIAL SETTLEMENT OF 1939 BETWEEN INDIA AND
GREAT BRITAIN.

283. *Mr. T. T. Krishnamachari: Will the Honourable the Finance Member

be pleased to state: . )
(a) whether the reports that are current in the country that discussions for

the revision of the Financial Settlement of 1939 between India and Great
Britsin have taken place between the two Governments are correct; and

(b) whether any correspondence has taken place between the Government of
India and His Majesty’s Government on this subject?

The Honourable 8ir Jeremy Raisman: (a) No.

(b) No. -

ARRrEST OF MR. RAGHUNANDAN SARAN.

284, *Mr. N. M. Joshi: Will the -Honourable the Home Member be
pleased to state: _ '

(a) whether it is a fact that Mr, Raghunandan Saran, former President
of the Provincial Congress Committee, Delhi, was arrested in September..
1942, at Dalhousie where he had been lying seriously ill for several weeks;

(b) whether it is a fact that he has been ever since in detention;

(c) whether it is a fact that he was sent o the Mayo Hospital, Lahore.
in May, 1948, for diagnosis by specialists; _

(d) whether it is 8 fact that massage formed the integral part of the treat-
wment prescribed for him by. Khan' Bahadur Df. Mohammad Yusuf, Mayo
Hospital Specialist; .

(e) whether it is a fact that Government refused to bear the expehses for
this treatmnent upon which he gave it up as a protest; and

(f) whether it is a fact that his neurotic condition has progressively
deteriorated and is causing anxiety to his relatives and friends; if so, what
action the Delhi Government have taken or propose to take in the matter?

'_l'ho Honourable Sir Reginald Maxwell: (a) The person named was arrest-
ed in Dalhousie early in September, 1942. His health ut the time was ndt
good but he was not seriously ill. . ,

1



STARRED QUESTIONS AND ANSWERS. " 481
\ . L4 .

(b) Yes. T -

‘(c) He was transferred from the jail in which he had been detained ®o the
Mayo Hospital in Lahore in May last and for most if not all of the subse-
quent period has been in that hospital. o

(d) Yes. . :

(e) Full information in regard to this part of the question is not available
here, but it is known that in August last the Punjab Government gave him
permission, as a special case, to employ at his own expense a specialist in
Yogic massage. - ) o

In view of the fact that his condition did not appear to be improving in
hospital, orders for his release were issued by the Chief Commissioner of

Delhi on the 8rd November.
" TREATMENT METED QUT To DELHI DETENUS IN PUNJAB JaILs.

285, *Mr. N. M. Joshi: Will the Honourable the Home Member be
pleased to state: =~ - ’ K .

(a) whether it is a fact that all Delhi detenus now kept in the Punjab
Jails are made to live in the-General Ward of the Mayo Hospital whepr sent
there as indoor patients, like ‘C’ Class Prisoners; if so, why; and

(b) whether it is a fact that while as indoor patients they are not allowed
to meet even their fellow detenus; if so, the reasons for the same?

The Honourable Sir Reginald Maxwell: (a) and (b). Informmtion has been
called for from the Punjab Government and will be laid on the takhle in due
vourse. .

MEpicaL TREATMENT OF PROFESSOR N. K. Niaawm. .

286. *Mr. N. M, Joshi: Will the Honourable the Home Member -be
pleased to state: ,

(a) whether it is a fact that Professor N. K. Nigam, M.A., who was detain-
ed under Rule 28 of the Defence.of India Rules from Delhi is suffering from
.intestinal tuberculosis and is lying seriously ill in the Mayo Hospital, Lahore;

(b) whether it is a fact that an application wag sent by him to the Chief
Commissioner, Delhi, for permission to be privately treated by Dr. N. C.
Joshi of Delhi; and ' :

~ (c) if the answers to (a) and (b) be in the affirmative, what action Govern-

ment have taken or propose to take in the matter?: '

The Honourable Sir Reginald Maxwell: (a) The person namned is believed to
be suffering from a tubercular compluint and was recently trausferred under
the orders of the proper authorities in the Punjab from the jail in that Pro-
vince where he was detained to the Mayo Hospital, Lahore. It is undersfood, :
however, that the treatment prescribed for him in hospital can he just 1s well
given in jail and that the hospital authorities have recommmended that he
should be returned to jail. It is clear that he is not seriously ill.

(b) He applied to the Chief Commissioner in January last to be retrans-
ferred to the Delhi il with a view to his treatment by a private medical
.practitioner of his own choice, but the application was not granted.

(c¢) His health will continue to be carefully watched.

RELEASE OF CONGRESS DETENUS OF DELHI.

287. *Mr. N. M, Joshi: Will the Honourable the Home Member be pleased
to state: .

(a) whether it is a fact that the cases of the Congress Detenus of Delhi
have been scrutinised by Government with a view to releasing such of them
whose detention was no longer justified; if so, the action taken as a result of
serutiny;

(b) whether ‘it is a fact that, barring a few, almost on all persons released
as a result of scrutiny various conditions have been imposed restricting their
movements as well as dsking them tg report themselves to the Police stations
in their wards thrice a week; . -

(c) whether it is a fact that the persons asked to report to the police sta-
tions thrice ‘'weekly include Shrimati Brij Rani, a lady; and

¥
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(d) whether it is a fact thdt this order is adverse and is widely resented
by tWe public and has been strongly ecriticised by the local Press; if so, if
Goveynment propose to withdraw the same?

The Eonour}l)m Sir Reginald Maxwel}: (a) Yes. As a result of this scru-
tiny 41 security prisoners have been released from detention by ihe Chief
Commissioner since August 9th, 1948. _

(l?) Restrictive orders of various kinds have been served on the majority
of the prisoners so released. Most of these orders contain provisions prohibit-
ing the prisoner from taking part in political meetings and processions and re-
quiring him to report at intervals to the local police station.

(c) Yes. .

(d) The order has been relaxed and she is no longer required to report to
the police statiom.

Mr. N. M. Joghi: May I ask what was the machinery which was used in
reviewing the cases of these detenus? ‘

« The Honourable Sir Reginald Maxwell: They were reviewed by the Chief
Commissioner himself. A

Sardar Sant 8ingh: Will the Honourable Member explain the utility of
asking these people to report themselves at the police station—the principle on
which this condition is” based? - :

The Honourable 8ir Reginald Maxwell: That is quite an ordiaary precaution
to take in cases of this kind; at any rate, it allows the person more liberty
than he would have enjoyed had he continued to be detained. A similar pro-
vigion, for instance, exists in the corresponding Defence Regulation in (izeat

. Bfitain, that a person may be required to report his movements periodically. .

There is' nothing unusual in such a requirement.

* Sardar Sant 8ingh: May I ask the Honourable Member to substitute sur
veillance by the police instead of asking these men to go «nd maka a report st
the police station? Will it not conduce to better results?

The Honourable Sir Reginald Maxwell: I doubt very much whether persons
themselves would prefer the police coming and prying into their héuses.

Mr. Jamnadas M. Mehta: Are people being detained merely for investiga-
tion, against whom there is nothing definite?

The Honourable Sir Reginald Maxwell: I do not quite understand the
Honourable Member’s question. Does he refer to the Delhi prisoners?.

Mr. Jamnadas M. Mehta: In Delhi as well as outside. People are detain-

* ed simply for investigation?

‘The Homouyeble Sir Reginald Maxwell: They are .not detained merely for
investigation.+ They are detained only in cases where there is reason to suppose
that their liberty may have to be restricted.

Mr. Jamnadas M, Mehta: But for investigation alone I am asking?

The Honourable Sir Reginald Maxwell: It does not appear to arise ‘out
of this question, - but I have already answered that question. They are not
detained for investigation alone, but it is only in cases where the individual
person is suspected. (

Sardar Mangal Singh: May I know whether the cases of persons on whom
restraint orders are served are reviewed from time to time?

The Honourable Sir Reginald Maxwell: Yes.

Sardar Mangal Singh: When was my case reviewed last?

Mr. President (The Honourable Sir Abdur Rahim): Next questior.

ADVISABILITY OF TRANSFERRING DELHI DETENUS FROM PUNJAB JAILS TO

‘ DELH1 JAIL.

288. *Mr. N. M, Joghi: Will the Honourable the. Home Member be
pleased to state whether Government propose to consider the advisability of
transferring all Delhi Detenus to the District Jail, Delhi, to enable them to
get the treatment of Security Prisoners to which they are entitled according
to their classification and which has been denied to them hitherto in the
Punjab Jails, or alternatively, to esk he Punjab Government to give these
detenus the same treatment as was allowed to Security Prisoners in 1940 in
the Punjab Jails in all respects? If not, why not? ~
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The Honourable Sir Reginald Maxwell: No., The Government of India have
1aid .down certain principles regarding the treatment of security prisoners and
I am satisfied that, as a result of recent correspondence with Provincial ‘Govern-
ments, these principles are now generally accepted in all Provinces including
the Punjab. In matters of detailed treatment, Central Government prisoners
accommodated in Provincinl Government jails must continue to be treated in
accordance with the provincial rules. ‘ "

Mr. N. M. Joshi: May I ask whether the jail in Delhi is still very overcrowd-
ed so that it is necessasy for ‘the prisoners in Delhi to be sent to the Punjab?

The Honourable Sir Reginald Maxwell: No, Sir. That is not the reason
for distributing prisoners. But Delhi has the advantage of the whole Punjab
juil system and that gives an opportunity of grouping prisoners in different jails
according to the kind of reasons for their detention or imprisonment. :

RESTRICTIONS ON INTERVIEWS WITH DETENUS.

289. *Mr. Akhil Chandra Datta: (a) Will the Honourable the Home
Member be pleased to state which Provincial Government, if any, has ‘yet
been withholding permission for intervitéws to detenus? e

(l:») What are the existing restrictions 'regarding interviews for detenus
detained under the orders of the Central Government and do Government
intend to relax them?

The Honourable Sir Reginald Maxwell: (a) Interviews are forbidden to Con-
gress security prisoners in the Punjab; in the United Provinces, interviews were,
except in special cases, refused to all classes of security prisoners, but I under-
stand that the question is at present under further examination by the Provin-
cial Government. In the remaining Provinces interviews are ordinarily allowed
to all classes of security prisoners. =~

(b) Centrali Government security iprisoners are ordinarily permitted one
interview per fortnight if in Class I and one interview per month if in Class II
In the case of prisoners Wetained in connection with the Congress movement,
however, interviews are restricted to one per month with members of the
prisoner’s family on .personal and domestic matters only. Government have
no present tention of relaxing these restrictions.

Sardar Mangal Singh: Will the Honourable Member write to the Punjab
Government that they should allow interviews to the Congress security

risoners?
P The Honourable Sir Reginald Maxwell: We have already corresponded ‘with
the Provincial Governments on these matters and the Punjab Government must
be snllowed to make their own arrangements. .

Sardar Mangal Singh: Has the Government of India particularly asked the
Provincial Governments to permit interviews to the Congress security prisoners,
.or have they simply written to them? : .

The Honourable Sir Reginald Maxwell: The. Government of India haxe
suggested the matter for the consideration of the Provincial Governments and.
intimated that there was no objection to it if it suited the provincial system of
-administration.

Sardar Mangal 8ingh: May I know if the Punjab Government have given
any reply to that letter? Have thex refused to accede to that suggestion, or
they are still considering? :

The Honourable 8ir Reginald Maxwell: I have said in answer to a question
the other day that they are not yet in a position to see their way to do it.

RE-ARREST OF MR. JAIPRAKASH NARAIN.
200. *Mr, Akhil OChandra Datta: Will the Honourable the- Home Member

be pleased to state: .

(a) the circumstances which made it possible for Mr. Jaiprakash Narain
to escape from prison several times in the course of the last two years;

(b) whether the newspaper report about his rearrest is true;

(c¢) what special arrangement, if any, has been made for his detention;
whether he is detained under strong military guard;
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1‘ (dy. whether he is now kept.in the underground ‘ells of the Red Fort in
Delhi; ; '

. (e) whether he is allowed gll the facilities that are usually allowed to poli-
tical prisoners; awd .
(f) the present condition of his heslth?

The Honourable Sir Reginald ‘Maxwell: Most of this question relates to
matters that are the concern of the Provincial Gbvernment, but I will give such
information as I ‘can. ‘

(a) Mr. Jaiprakash Narnin's only escape- from prison in recent years was.

‘from the Hazaribagh Jail in Bihar in November, 1942. The escape was effected
with the aid of accomplices.

.(b) Yes.
(c) I am not prepared to disclose the arr s whi :
for s g Db mlgementf whieh have be.n made
(d) It would not-be in the public interest to discl : of
cort P o disclose ]1li.< present nlace: of

"(e) Yes, subject to the ne
(f) He is reporfed to ha
good health. ‘

cessity for securing his absolute seclusion. ’
ve some kind of skin disease, but is otherwise irr

’f' T. T. Krlshnamacha;i: May I ask whether the reward that was offered
by the Government of India for the apprehension of Mr. Jaiprakash Narain
has been paid? ' :

The Honourable Sir Re
question.

_ Mr. @ovind V. Deshmukh: My I know if
given medical treatment for the skin disense?

The Honourable Sir Reginal Maxwell: Yes. He ‘'has been looked after like
any other security prisoner. ‘ ’

Bardar Sant Singh: May I know if it is a fact that third degree methods are
being .employed against such a prominent personality as Mr. Jaiprakash Narain
and ollegations have been made in the Punjab Assembly to that effect? Will
the Honourable Member either affirm or deny that statement? '

The Honourable 8ir Reginald- Maxwell:' T have already denied those allega--
tions in this House. '

/" Mr., Akhil Ohandra Datta: Has any inquiry been made into the allegations?”

The Honourable Sir Reginald Maxwell: The Punjab. Government have already
denied them. '

DETENTION OF CONGRESS WORKING COMMITTEE MEMBERS.

291. *Mr. K. 0. Neogy: (a) Will the Honourable the Home Member be:
pleased %o state the reasons for keeping secret the place.or places of detention
of the Members of the Working Committee of the Indian National Congress,
and why their relations are not allowed to interview them?

(b) Is it a fact that at the outset, the Home Department of the Goyernment
of Bombay assured the relatives of the aforesaid Members of the Working Com-
mittee now in detention that they would be allowed interviews and other faci-
litias as soon as things quietened down? If this be a fact, why has this assur--
snce not been implemented? ) ; -

(¢) Ts it a fact that some, if not most, of these Members of the Working
Committee in detention are in a bad state of health?  If so, what may be the:
reason for withholding all information regarding them?

(d) Is it & fact that Mahatma Gandhi has been in correspondence with the
Government -of India since August last? If so, what are the’ subject-matters
.of -such correspondence?

The Honourable Sir Reginald Maxwell: (a) Because the Govermmnent of
India have no desire to advertise the place or places of detention and consider

that the persons in question should be effectively secluded. .
(b) No. s

ginald Maxwell: 1 ami unable to answer that’

Mr. Jaiprakash Narain is being
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(¢)-No. The Government. of Indin receive regulur weekly reports regarding
the health of the Members of the Working Committee in detention and it iss
generally setisfactory. . )

(d) 1 would invite the Honourable Member’s attention to the reply given by
nie to Mr.*Guptu's question No. 311 during the previous session; [ have nothing:
to add to this. , . - \

Mr. N. M. Joshi: May T know whether it is not a fact that the health of
Sardar Vallabhai Patel has not been good for some time?

The Honourable Sir Reginald Maxwell: How does the Honourable Member:
know that? -

Mr. N, M, Joshi: Sardar Vallabhai Patel is permitted to write to the mem-
bers of hix fuily"und the subject of Ms health is one on which he is not pro-
hibited from writing. May I ask the Honourable Member to reply to my ques-
tion? :

The Honourable Bir Reginald Maxwell: The Honourable Member seems to.
possess information on the subject. .

Mr. K. 0. Neogy: What does the Honourabfé Member menn by stating tiar
the condition of their health ix generally satisfuctory?

The Honourable Sir Reginald “Maxwell: In generality, they are enjoying
good health. ) , \ )

- Mr, K. O. Neogy: .In specific cnaes, they are not. Is that the implication?’

The Honourable Sir Reginald Maxwell: They have their ups und downs like: -
all humun beings. They are generally in good health. L

Mr, K. 0. Neogy: In individual cases, they wre not enjoying good'health?

The Honourable Sir Reginald Maxwell: 1 huve already said thut thére are

minor gilments in individual cases but there hus been no serious illnss among:
them und they huve very gopd hospital facilities where they are,
. Mr K. C. Neogy: With regard to my Honouruble friend’s answer to part (d):
of the question, is it a fact that.one of the subjects on which Mahatma Gandhi’
has addressed the Government or the Governor. Generul is in connection with-
the food situation in which he has made certain suggestions.

The Honourable Sir Reginald Maxwell: I would refer the Honourable Mewmn-
ber to my answer to part (d) of this question. '

'~ Mr. K. 0. Neogy: I wunt s specific answer as to whether this is not one of
the topics on which Mahatina Gandhi has addressed the authorities.

The Homourable Sir Reginald Maxwell: I have already said in answer to
purt (d) that 1 have nothing to add. ) ’

Mr. K. 0. Neogy: The Honouruble Member xaid nothing and .therefore he
has nothing to add. T womt a reply on the specific point whether Mahotma
Gundhi, has addressed the authorities in regard to the question of dealing with:
the food situntion. ! '

The Honourable Sir Reginald Maxwell: The Honourable Member should.
understand my attitude from my reply to his present quesgion and the reply to
the previous question to which 1 have referred him.

Mr. K. 0. Neogy: The Honournble Member’s attitude is not a mystery to us.

Dr. P. N. Banerjea: Why don’t you give n straight reply? .
(No answer.) .

Rures por Prrcoase oF Fooparveés ror Frairmive FoRrees.

202. *Mr, K. 0. Neogy: (a) Will the War Secretary be pleased to state the-
substance of any ®ules that may be in operation relating to purchases of food-
stuffs for the fighting forces in India with the object of securing economy i
price and preventing procurement of foodstuffs, ineluding foodgrains, nreat,
vegetables, fruits and dairy products at unreasonable prices? - '

(b) What is the nature of the organisation of the machinery that has been
operating in Bengal during recent - months for the purchase of the various articles
of food mentioned above for the fighting forces, and what checks and controls.
have been operating thereon for the purpose of securing economy in expenditurc -
and preventing faney prices being paid for food articles?

.
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«(¢) Is the Honourable Member aware of the general impression prevailing
ethroughout Bengal that the present faminme conditions have been accehtuated
-partly &y the recklesaness that characterised the purchase policy of the fighting
tfot:ces, ‘and that apart from the case of foodgrains, a comparative scarcity pre-
vails almost thro®ghout the Province in the matter of supplies of vegetables,
«comrhen fruits and dairy products, and that their prices have risen abnormally
~due to purchases made by agents on behalf of the fighting forces (including non-
«combatant personnel) at high prices? ’

(d) Is the Honourable Member in a position to place on the table afly state-
“ment made by any audit authority, or other responsible officials, inc‘icating the
noture of control exercised in this matter in recent months in Bengal?.

Mr. C. M. Trivedi: (a) Foodgrains for the Defence ‘Services are obtained
from the Food Department and the question of the rules governing their pur-
«chase should have been addressed to the Honourable ‘Member in charge of the

Food Department. Fresh.meat, vegetables, fruits and dairy products are pur-
chased by the army direct on a contract basis, and the guiding principle is that
tHe lowest tender is accepted after comparing this with the cutrent market rates.

(b) As regards the organisation for the purchase of foodgrains, the question
should have been addressed to the Honourable Member in charge of the Food

Dgpartmen{g. As regards the organisation for the purchase of vegetables and
dsiry products, special local purchase officers have been appointed to ascertain
local resources of fresh articles and to consuit freely the civil authorities in
regard to such stocks and the prices to be paid. .

(c),I dm not aware of the impression referred to by the Honourable Mem-
ber, nor is that impression, if it does exist, founded on facts. No rice for the
‘fighting dervices was purchased in Bengal during the current year, while the
policy adopted by the military authorities for the ‘purchase of vegetables and
«dairy products is aimed at controlling a rise in prices by checks such us those
‘mentioned above, though a certain rise is, in the circumstances, inevitable.

Apart from this control, some portion of the demand for potatoes for the army in
Bengal is met by importing dehydrated potatoes from outside Bengal. More-
.over, the military authorities have undertaken cultivation of extensive areas
throughout Eastern India for the production of potatoes and fresh vegetables.
‘The seed in each case has been specially imported by the military authorities
and the garderns have been cultivated either by military personnel or through
-contractors at certain fixed, but normal rates. Thus the Army to a large extent
is self-supporting as,regards potatoes and fresh vegetables, leaving the normal
fproduce largely untouched for the civil population. Instructions have also been
‘issued that when utilising local resources the effect of excessive consumption on
future supplies, particularly poultry and eggs, must be carefully considered. -

(d) T am making enquiries_from the audit authorities and will luy the result
-on the table of the House in due course.

Mr. K. O. Neog‘:{ With reference tb the answer to part (a) of the question,
-will the Honourable Member care to explain what he exactly méans by ‘contract
basis’. Do I take it that there is a contract for the supply of the stuffs that
‘he has mentioned. operating throughout the province of Bengal or are there
individual contracts that operate in each local area and in respect of which there
‘is & separate contract and supply agency.

Mr. 0. M, Trivedi: The military local purchase organisation in Bengal con-
‘sists of six local purchase officers with a Chief Local Purchase Officer of the rank
of Colonel at Army Headquarters. Local purchase is done not by means of one
-contract but by means of a series of agreements made for vaying periods with
‘the suppliers. : '

Mr. K.. 0. Neogy: Is the Honourable Member in & position to indicate
‘approximately the profits which such contracts allow to the contractors?

Mr, O. M, Trivedi: I am afraid I have not got the details with me.

Pardit Lakshmi Kanta Maitra: Will the Honourable Member kindly indicate

‘the:local areas where this vegetable production is being carried by the Eustern
*Command? ‘



STARRED QUESBTIONB AND 'ANSWERS. m

Mr. 0. M. Trivedi: I think the aress are throughout Bengal, I can qbtam
detailed information for the Honourahle Member' if he so desires.

Mr. K. 0. Neogy: How did the Military acquire the land required ot this:
purpope. Was it land in occupation of private parties before the military
‘authorifies began to utilise this land?

Mr, 0. M. Trivedi: Some lands existed in,unit lines and in some cases seed
waa supplied to private individuals for growing vegetables in their gardens.

ﬁ 0. Neogy: 1 want to know how the land was suppligd?

ur 0. M, Trivedl: There are some unit lands in Bengal and certain gpare-
land was available there belgnging to the army.

Mr. K. 0. Neogy: What crops used to be raised in these lands bafore the-
Military took them over?

‘Mr. 0. M. Trivedi: I am afraid I cannot say.

APPOINTMENTS OF ASSISTANT ENTOMOLOGISTS.

283. *Maulana Zafar Al Khan: Will the Honourable the Home Member*
please state:

(8) whether the Federal Public Service Commission ha.d advertised- in Auguat
last and called for applications for the appointments of first and second Assistant
Entomologists; if so, the partlculars of the recruitment;

(b) the contents of advertisements of the Federal Public Service Commission
for the said posts;

(c) whether it is a fact that the said advertisements had been prepared by
the Department of Education, Health and Lands and published in the Gazette
without any change; }

(d) the total number of applications received, and the number of apphcat.lons
from Muslims for either of the posts;

(¢) the number of candidates called for interview with their nationalities and
creed;

(f) the number of candidates who were M.Sc. in Entomology and also
.secured diploma or degree of A.I.A.R. after two years contimued practical course
at Pusa College, and*the number of such Muslim candldat»es,

" (g) the total, number of candidates as well as the number of Muslims of the:
qualifications in part (f) above not called for or refused interview;

&,) the names with qualifications of candidates granted interview for either
of the posts;

(i) the names’of the candidates or candidates selected for either of the posta
by the Federal Public S8ervice Commission; and

(j) the names of the candidates nppomhed to either of the posts?

The Honourable Sir Reginald Maxwell: The question should have beem
addressed to the Department of Education, Health and Lands,

DxravEp EXFOROEMENT OF THE DurEr MusLiM Wakr AoT,

294. *Maulana Zafar Ali Khan: Will the Honourable the Home Member-
please state:

(8) whether his attention has been drawn to the editorial of the Urdu Weekly
Payam of Delhi, dated the 28rd October, 1948 ; if so, the reason for not enforcing,
the Delhi Muslim Wakf Act by the 9th October, 1048, the last date for its

enforcement as stated by him in reply to a starred question put by Maulw
Mubhammad Abdul Ghani in the last gession;

f(b) whether the versions in the said editorial are correct; if not; whut the:
true version is;

(¢) whether the Provincial Government have given any indicatior that they

propose to nominate any of the sitting members of the Fatehpuri Masjid, Juma
Masjid or Anjuman Moidul Islam, Delhi;

(d) whether the Provincial Government have made any rule prescribing dis-
qualifications for members for elecfion, appointment, co-option or nomination-
under sub-sections (f) and (g) of Bection 9 of the Act; if so, what; if not, why
not; how the Betummg Officers Wl“ be guided; and
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. (e) whether it iz a fact that one Mr. Shafi Badi has served a notice or sent
% note or resolution on his behalt as well as on behalf of Muslims of Delhi asking
the Chief Commissioner, Deputy Commissioner and Secretaries of Municipal
‘Committees to refrain from allowing any person disqualified under gub-sections
«(f) and (g) of Sectidn 9 to stand as a candidate for election or appointment, draw-
ing particular attention to the disqualification of the sitting members of the three
‘Committees (Fatehpuri Masjid, Jurha Masjid, and Anjuman Moidul Islam)
superseded under Section 25 of the Act for their mismanagement, as well as of
‘the members of the Fatehpuri Masjid who have been removed by the order of
‘the Subordinate Judge, Delhi, which was confirmed by the High Court, Lahore;

(f) what action the said officers have taken on receipt of the said requisition
«or notice; and :

"(g) whether it is a fact that the whole Muslim public. of Delhi is perturbed
.at the news that some of the gitting members of the said superseded bodies, as
referred to in the said editorial, are going to be appointed as members of the
“Wakf Majlis?

The Honourable Sir Reginald Maxwell: (a) I have seen the editorinl. The

Act came into force on the 5th Octpber, 1943. _
b) Government are not in a position to confirm or deny the activities which

the .article attributes to certain persons but as far as the Chief Connnissioner is
.concerned, .it is unlikely that he will make up his mird about the persons whom
‘he will nominate until after the elections are commplete. ’
c) No.
Ed; Section 9 of the Act is self-contained. The question of‘f;'aming rules
supplementing it does not therefore arise. In the event of amy objection being
 made against any candidate, the Chairman of the meeting or the Returning
+Officer, as the case may be, has to follow the procedure laid down in Rules 5(n)
.and 21, respectively, of the Delhi Shia Majlis-i-Aukaf and Delhi Sunni Majlis-i-
Aukaf Election Rules of 1948 published in Part II-A of the Government of India
Gazette, dated the 9th October, 1943.
(e) A letter was received by the Chief Commissioner from Mr. Bari, but,
there was no indication that it was sent in representative capacity.

(f) None. i . ]
(g) Government arc not aware of any such general feeling.

RESTRICTIONS ON RELEASED DELHI SEGURITY PRISONERS,

- 205. *Mr. Kajlash Bihari Lall: (a) Will the Honourable the Home Member
‘be-pleased to say if it is a fact that the security prisoners of the Delhi Province
who were released recently, are required to report their attendance at the police
-station? If so, are the restrictions imposed enforced only in the Delhi Province
.or any where else also?

&bg What restrictions are imposed after the release of a security prisoner?

e Honourable Sir Reginald Maxwell: The Honourable Member is referred
to my ‘apswer to Mr. Joshi's starred question No. 287. Restrictive orders ap-
pliceble to persons residing in Delhi are not, of course, enforced elsewhere.

Myr. Kailash Bihari Lall: Is it a fact that Government have imposed con-
-ditions of restrictions upon those persogs against whom nothing has been
found and who did not take part in the movement?

The Honourable Sir Reginald Maxwell: No, Sir.

Mr. Kailash Bihari Lall: May I know if it is not a fact that Ram Charan
Aggarwal of Delhi, who was detained and who has now been released, is asked
to report thrice a week to the police station?

The Honourable Sir Reginald Maxwell: T must ask for notice of that.

BirAR DETENUS UNDER DEFENCE OF INDIA RULES.

296. *Mr. Kailash Bihari Lall: (a) Will the Honourable the Home Member
‘be pleased to say how many persons have been detained under Rule 26(k) and
Rule 129 of the Defence of India Rules in the Province of Bihar? :

(b) How many of them have been released up till now?

¢) How many of the persons wanted to be detained under Rule 26(b) of
‘the Defence of India Rules are still absconding?
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(d) Is it & fact that different policy is_being followed by different Provincial
Goveruments with regard to the release of detenus? J .

The Homourable Sir Reginald Maxwell: (a) The number of personssof all
types detained under Defence Rule 26 in Bihar from the beginning of the war
up-to September 30th, the latest date for which figures are u®ailable, wus 501.
T bave no information as to the numbers detuined under Defence Rule 120.

(b) The Provincial Press Advigser annonncéd af a Press Conference on Nov-
ember 5th that 88 persons had been released.

(¢) I have no information. ’ !

(d) No. The. matter is not one of geueral policy but of the merits of each
case. As I have stated before, Provinces have cases of detention under con-
stant review. No person is detained longer than in the judgment of the
Province concerned is necessary. .

Mr. Kallash Bihari Lall: Muy I ask whéther it is not a fact that in Bihar
_detenus are released very meagrely? :

The Honourable Sir Reginald Maxwell: 1 am unable to answer that question.
That is & matter for the Provincial Government. *

VioEroY’S RELIEF FUND 'COLLECTIONS FOR BIHAR EARTHQUAKE SUFFERERS,

207, *Mr. Kailash Bihayi Lall: (a) Will the Honourable the TFimance
M¢mber be pleased to state the total amount collected in the Viceroy's Helief
Fund in aid of the Bihar Earthquake sufferers?

(b) How much was distributed as free gift, and how much as loans to be
paid back to the Fund? 1

(c) How many loans have been repaid? \

fd) What is the amount of ‘the balance of the Vieeroy's Relief, F
presentband ‘how is it administered ? v e, Fond at

(e) Do Government propose to apply the balance of the Fund for che relief
of the food distress in the country? v the relief
_ The Honourable Sir Reginald Maxwell: (a) to (¢). The Governor General
in Council is not concerned with the administration of the fund. ' '

_ Mr. Kailash Bihari Lall: My T know who is responsible for the administra-
tion of this Fund? ’ :

The Honourable _Sir Reginald Maxwell: I understand that it is administered
by a Central Committee appointed by His Excellency the Viceroy and a Pro-
vincial Committee appointed by His Excellency the Governor of Bihar,

Mr. Kaflash Bihari Lall: Are these Committees still in existence? ‘
.'l.;he Honourable Sir Reginald Maxwell: 1 have no exact information on the
point. .

 Mr. Kailash Bihari Lall: Will Government obtain the necessary information
with regard to this? '

The Homourable Sh‘.neginlld Mazxwell: No, Sir.. As T have already said,
the Government of India are not really concerned in this matter. : .

Mr, Kailash Bihari Lall: May 1 ask who can say as to what has hecome
of the amount at the disposal of this Fund?

) The Honourable Sir Reginald Maxwell: The Honourable Member can address
himself to those who are responsible for the administration of the Fund.

!(r. Hooseinbhoy A. Lalljee: May I know. Sir, how this question has heen
replied by the Home Member when it was addrefsed to the Finance Member?

(No answer.) /
PRINOIPLES FOR CLASSIFICATION OF PRISONERS.

208. *Mr. Kaflash Bihari Lall: Will the Honourable the Home Member be
pleased to state:

(a) the principle for classifying prisoners in three. divisions; and
« (b)if it is & fact that persons of high social status and lawvers who had
been detained under the Defence of Indin Rules have heen placed as prisoners
in the ITI division?

The Honourable Sir Reginald Maxwell: (s) The classification of convicted

prisoners, to whom I presume the Honourable Member is referring in this
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p 18 question, 1s based partly on differences i ivi
-partly on the nature of the g&enie. Thus pri:so;r:h:\c?:;izgdﬁbl;vmgozilﬁ
status,ceducation and habit of life to a' superior mode of life are classificd
either as Class A of Class B. The distinction between these two classes usuelly
c‘iﬁ)lir::: :;1 l:ll;i Jlniturgto(fi Vthe offence, prisoners convicted of offences involving
Tt oo o I al turpitud: not being admitted to class A. Other prisoners fall

(b) There is no Division 111 for security prisoners detained under the Defence
of India Rules, except in certain special cases for goondas and persons of that

.type. 8o far as I am aware no lawyers or persons of high social status have
been placed in this class of detention. T :

Mr, Kailash Bihari Lall: I could not follow the latter part of the answer.
Is'it a fact that the lawyers are placed in Third Division?

The Honourable Sir Regindld Maxwell: I said not so far ‘as I am aware.

Mr. Kailash Bihari Lall: Will the Honourable Member find out that actually
there are several lawyers and big zamindars in Third Division? , .

‘The Honourable Sir Reginald Maxwell: Not unless they have been classified
as goondas. -

"  PERSONS DETAINED AND CONVICTED IN BIHAR DURING THE LAST POLITICAL
) ) MOVEMENT. :

299. *Mr. Kallash Biharli Lall: Will the Honourable the Home Member
be pleased to state:

(8) the total number of persons detained and convicted in Bibar in
connection with the last'political movement in the country;

(b) if it is @ fact that the number of such detained and convicted persons
in Bihar has not decreased ever since the mowement was at the highest pitch;

(c) if it is & fact that in provinces other than Bihar large numbers of persons
detamed and convicted have been released; ‘

(d) if it is a fact that there has been no report recently of any act of
sabotage or any instance of subversive activity in Bihar; and :

(e) if Government propose to follow the same policy in Bihar in the matter
of release of political prisoners as in other provinces? .

The Honourable Sir Reginald Maxwell: (a) Up to September 80th, which
is the latest date for which official figures are available, the total number oi
such persons detained under Defence Rule 26 was 458 and the total number
of such persons convicted was 10,801. _

(b) The number of persons convicted has not decreased nor, of course, could, -
it decrease except by'successful appeals, which do not appear to have been
numerous. On the other hand, the number of convicted persons still undergoing
imprisonment on the 1st of October was only 5,322, as regards persons detained
the number had fallen by July, 1948, but there was some increase cwing to
apprehended trouble in August. I expect there will again be some decline in
future figures.

(c) and (e). As explained in my reply to the Honourable Member’s
question No. 2968 the practice is the same in all Provinces but the number of
persons released varies from Province to Province. I have no reason to believe
that convicted persons have been released in any Province except as a result
of appeals or on expiry of their sentences.

(d) No. The latest inforthation from Bibar shows that the atmosphere is
not yet normal and that the volume of unlawful activities is still considerable.

UNIFORMS OF THE INDIAN PERSONNEL oF W. A. C. (L.).

1300. *Mr. Kailagh Bthari Lall: Will the War Secretary please state:

(a) whether any steps have been taken to remedy the defects in the’
vniform to be worn by the Indian personnel of the W. A. C. (I.).

' (b) whether the department have considered the feasibility of adopting for
the Indian personnel of the W. A. C. (I.) dress similar to what is presoribed
for women officers of the I. M. 8.; and ' .

tAnswer to this question laid on the table, the'qnestioner having exhausted his quotas.
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(c) why there is such a great disparity in the uniform allowance between
women officers of the I.' M. 8. who are gived Rs. 600 and the W. A. ¢. (I),
who are given an initial allowance of Rs. 240 with a recurring allowsnce of*
Rs. 80 per annum? *

Mr. 0. M. Trivedi: (a) The question of changes in the uniform of the W. A.
L. (I) has been considered and opinion among ofticers and auxiliaries has been
sounded. The general feeling is that no change is necessarv, but standard
sandals are being approyed as an optional article of dress in lieu of shoes.

(b) The dress prescribed tor Indian personnel of the W. A. C. (I) is sitnilar
to that prescribed for women officers of the Indian Medical Service. The only
difference is that the Indian Medical Service may wear shirt blouses with saris
in lieu of jackets, whereas the W. A. C. (I) wear bush shirts with saris in
similar circumstances.

(c) The initial uniform allowance of Rs. 800 authorised to women officers
of the Indian Medical Service is required to last for the whole of their service
and approximates to the allowance given to male officers. The uniform allow-
ance for W. A. C. (I) is arranged.on a more economical basis initially, but
will become more favourable after 5 years’ service. -t

INADEQUATE SIkKH REPRESENTATION ON CANTONMENT BOARD, KASAULI.

801. *Sardar Sant 8ingh: Will the Honourable the Defence Member pleasé
state if it is a fact that the representation of the Sikh Community in the
Cantonment Board, Kasauli (Simla Hills), is most inadequate? Has any
representation been received from Sri Guru Singh Sabha, Kasauli, on the
subject? If so, what action has been taken in this connection?

Mr, L. J. D. Wakely: The information is being collected and a statement
will be laid on the table in due ceurse. R

Location or W. A. C. (I.) HosTELS.

+802. *Mr. Kailash Bihari Lall: (a) Will the War " Secretary please state
whether W. A. C. (I) hostels are located near the camps of British Other
Ranks? . ' .

. (b) Have complaints been received of the B.O.Rs. trespassing into the
premises of W. A. C. {I)?

Mr. 0. M. Trivedi: (a) As far as is known, the only case is that of the
Irwin Stadium where the W. A. C. (I) hostel is situated about a quarter of
a mile from British Troops quarters.

(b) No, Sir. , ,

MANUFACTURE OF OPIUM ALRALOIDS FOR MEDICINAL PREPARATIONS IN INDIA.

3038. *Mr. K. 0. Neogy: (a) Will the Honourable the Finance Member be
pleased to state if he is aware of any difficulty experienced hy pharmaceutical
_manufacturers in India, in getting opium alkaloids like Cocfeine, Morphene,
Heroin, etc., which are essential ingredients for the manufacture of several
medicinal preparations ?

(b) Do Government propose to allow the manufacture of -opium alkaloids-
in the country by private agencies, as is being done in Great Britain und
America the Governments of which countries are also, like shet of India,
signatories to the International Opium Conventions? If not, why not?

(c) What is the total requirement of opium alkaloids of the chemical and -
pharmaceutical industries in India, and how much of these requirements is
met by the Ghazipore Factory? What have been the supplies of this-fuctory
during the first three months of the current yvear, 1943, and during the months
thereafter, separately?

(d) How and when do Government propose to overcome the shortage of
opium alkaloids in this country? .

(e) What have Government done co far in releasing opium _alkaloids to
Indian manufacturers for the manufacture of essential drugs? +Have sugges-
‘ tions to this end been received from organisations of manufacturers such as
the Indian Chemical Msnufacturers’ Association?

+Answer to this question laid on the table, the questioner having exhausted his qupta.
, - - g
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_ (f) Are Government aware that there are several mnnufactur;rs, possessing
necesgary plants and, technical staff who are prepared .to undertake the manu-
facture of opium alkaloids under Government, control? If so, are- they going
to be dllowed to manufacture the same? o

The Honourable Sir Jerem§ Raisman: (a), (b),” (d), (e) and ). I -would
geferlt;;e; Honourable Member to my reply to question No. 186 on 15th Novem-,

er, 3. .
~ (¢) The information has been called for and will be placed on the table of -
the House in due course. -

QUESTIONNAIRE ISSUED BY INCOME-TAX DEPARTMENT TO INDIAN FIRMS OF ,

- - AUDITORS. ‘

304. *8ir Abdul Halim Ghuznavi: (a) Will the Honourable the Finance
Member be pleased to state if it is a fact that the Income-Tax Deépartment
Aave issued & questionnaire to Indian firms of auditors through sn sassessee
requiring them  to furnish an exhaustive list of all the books of accounts

maintained by the assessee? [N _
‘ .(b) Has such a questionnaire been zlso issued to European Srms? .If not,
why not? ’ N

(¢) Are ‘Government aware—

(i) that for replying to such a questicnnaire a staff of not less than half &
dozen persons will have to be maintained +by the auditors; and .

(ii) that such a procedure would not only put the Indian auditurs to extrs
.expense but might also at the same time encourage commercial firms te
employ non-Indian auditors?

The Honourable Sir Jeremy Raisman: 1 have called for a report from the
Commissioner of Income-tax, Bengal, and a reply will be laid on the table of

the House ‘in due course.

FINANCIAL OBLIGATIONS OF IND1A IN RESPECT OF OPERATIONS OF THE EAsT AsIA
- . COMMAND. '
305. *8ir Abdul Halim Ghuznavi: (a) Will the Honourable the Finance

Member be pleased to state whether there is any basis for the recent Prese

Reports to the effect that as a result of the creation of the new East Asis

Command efforts may be made to impose additional financial burdens oo

Indis by the revision of the existing financial settlement between India and the

United Kingdom or otherwise?

(b) What would be India’s share, if any, in the cost of reconquering Byrma?
(c) Do Government propose to press the case of India-on His Majesty’s

Governmént in order that an inequitable agreement may not be imposed op

India? . ’

(d) Have Government received any representation in this connection from

the Federation of Indian Chambers of Commierce and Industry and the Indian

Chamber of Commerce, Calcutta? If co, what are the replies of the Govern

ment to the objections raised by the Chamber in this regard?

" The Honourable Sir Jeremy Raisman: (a) The Government of India have

received no proposals from'His Majesty’s Government, for a revision of the

Financial Settlemgent.

(b) The Honourable Member's attention is invited to the reply which' I

gave to Mr. Neogy's question No. 48 on the 21st September, 1942.

(¢) Does not arise.-
(d) Yes, but in view of the answer I have just given to part (a) of the

Yonourable Member’s question, most of the points represented do not arise.

APPOINTING OF SEPARATE EXECUTIVE AND JUDICIAL ASSISTANT COMMISSIONERS
oF INCOME-Tax. : ’
808. *Sir Abdul' Halim Ghusnavi: (a) Wil the Honourable the Finance
Member be pleased to state if the Government of India recognise that in the
interests of justice, the executive and the judiciary should function independently
of each other?
(b) If the answer to () be in the affirmative, why has not this policy been
maintained by Government in the case of Appellate Assistant Commissioners

of Income-tax? -
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(c) Do Government propose to takg steps to arrange for the transfer of
such officers to either. the Law Department or the Federal Court, as *has
already “been suggested by representative commercial bodies iu(l:luding the
Indian Chamber of Commerce, Calcutta? If not, why not? ) '

" The Hogourable Sir Jeremy” Raisman: I would invite the Honourable
Meoember’s attentiqn to the reply given by ine on the 19th February, 1942, to
-a Rebolution moved by him on the 12th February (vages 840-341 of the.
Assembly Debates) as also to the reply given by me on the 12th February,
1948, to a similar question asked by Mr. Lalchand Navalrai. -

MusLiMS AS METALLURGICAL INSPECTORS.

307. *Maulvi Muhammad Abdul Ghani: Will the War Secratary please
state the tot-all number of Metallurgical Inspectors, and the number of Muslims
therein. ' .

Mr. 0. M. Trivedi: The total number in employment under the War
Department is 24, of whom one is a Muslim.

LraBILITY FOR CoST OF DOUBLING THE BENGAL AND AsSAM RAILWAY METRE GAUGE
LINES FOR MILITARY REASONS. .

808. *Mr. K. 0. Neogy: (a) Will the Honourable the Finance Member be
pleased - to state whether the cost of doubling the existing Bengal and Assam
Railway Metre Gauge Lines in certain Zones, for which tenders have been
recently invited by the Engineer-in-Chief, War Works, Saidpur, is to be’ borne
bv the Government of India or by His Majesty’s Government?

(b) In how many other instances, in the case of each Railway, have addi-
tional lines beén or are to be provided primarily for military reasons?

(c) Have the Government of India tuken any steps to see that thé cost of
such expansions is debited to His Majesly’s Government and not to the Indian
Railways, in view of the fact that they are primarily dictated by requlrements
of the Allied Military strategy against Japan? \

The Honourable Bir Jeremy Raisman: (a) The matter is still under consi-
deration, .

(b) It is inadvisable for security reasons to state separately for each Rail-
way the number of instances in which additional lines have been or are to be
provided primarily for military reasons. There are, however, a number of rvch
instances.! ’ '

(c) As indicated in the answer té part (a) the incidence of the cost of
' these measures is under consideration. Such expenditure as is debitable to
His Majesty’s Governmant in accordance with the principles of the Financisl
‘Settlement will be recovered from that Gavernment.

UNSTARRED QUESTIONS AND ANSWERS.
- RECOGNISED FOREIGN CORRESPONDENTS AND NEWS AGENOIES.

36. Mr. Muhammad Ashar Ali: Will the Honourable Member for Informa-
tioh and Bjpoadcasting please state the names of Foreign Correspondents and.
News Agencies recognised by the Government of India for publicity? ‘

The Honourable Sir Sultan Ahmed: A statement giving the required in-
formation is laid on the table. .

STATEMENT SHOWING NAMBS OF BRITISH AND FOREIGN &anxsmxnmrs AND NEWs AGENCIES

RECOGNISED BY THE GOVERNMENT OF INDIA FOR PUBLICITY.
Correspondents.,

1. Miss C. K. Cumming. 16. Mr. Preston Crover.

2. Mr. W, E. Fisher, 17. Mr. T. H. Wiant.

3. Mr. Jack Shepley. 18. Mr. F. L. Martin.

4. Mr. Milliard Sheets. 19. Mr. John Morris.

5. Mr. W. W, Vandivert. Mr. W. L. Briggs.

6. Mr. JJ. Holburn. Mr. A. T. Steel

7. Mr. B, W. Cooper. Mr. A, T. Steele.

8. Mr. W. G. Burchett. Mr. Martin Herlihy. -
9. Mr. Ian G. Fitchett. - Mr. A, R. Humphreys. *

10. Mr. P. N. Ball
11. Mr. S. 'W. Emeny
. 12. Mr. Martin Moore.
13. Mr. E. A, Kennard.
14. Mr. Petr Gladyshev. Mr. Jevons Yu.
T5. Mr. Jacques Marcuse. . Mr. P, J. Wynter.

e S 2

Mr. Stanley Wills,
Mr. Victor Thompson.
Mr# Graham Stanford.
Mr. 1. Tang.
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30. Mr. E. D. Carduer. 34. Mr. John G. Dowling.
3l. Mr. J. E. Brown. . 35. Mr. Ernest Hauser.
32.(Mr. F. Tillman Durdin. . "36. Mr. D. V. Tahmankar.
33. Mr. Alex Small. 37. Mr. V. J. Jurgens.
‘ N News Agencies.

%. Xa&s Ag;ncy Mos;ow. .. Reuters.

. Agence Francdise Ind. i
3. Associated Press of America. 6. Central News Agency of China.

4. United Press of America. . 7. International News Service of U. §. A.
CREATION OF PoST OF AN ADDITIONAL DEPUTY PRINCIPAL INFORMATION OFFICER.

87, Mr. Muhammad Azhar Ali: Will the Honourable Member for Informa-
tion and Broadcasting please.state the justification for creating the- post of an
Additional Deputy Principal Information Officer, and how the present incumbent:
was appointed to it? :

The Honourable Sir Sultan Ahmed: The post of additional Deputy P’rineipal
Information Officer was oreated to cope with the increase of work in the
Bureau of Public Information, due to the war. , .

The present incumbent of the post was appointed by ‘promwotion.

QUALIFICATIONS, ETC., OF THE ADDITIONAL DEPUTY PRINCIPAL INFORMATION:
OFFICER.

38. Mr. Muhammad Azhar Ali: Will th¢ Honourable Member for Informa- .
tion and Broadcasting please state the qualifications both academic ,and jour-'
nalistic of the Additional Deputy Princrpal Information Officer and the pay
on his first appointment to the Department? !

H'l.'he Honourable 8ir Sultan Ahmed: (a) Academic qualification—B.A.
(Hons.). «

(b) Journalistic qualifications—Assistunt Editor, Indian News Service;
London, Sub-Editor, Hindustan Times; Correspondent; British United Press,
Statesman, Times of India, Civil and Military Gazette, Pioneer, Sunday
Standard and National Herald. ) .

(¢) Pay on first appointment in the Bureau of Public Information—Rs. 400
p.an. in the time scale of Rs. 400—20—500—25—600 as Assistant Informa-
tion Officer. -

MOTIONS FOR ADJOURNMENT.
Coxviction oF MR. P. R. PATHUR UNDER THE PEGGING ACT IN DURBAN.

Mr. President (The Honourable Sir Abdur Rabim): I have received nolice
from Mr. Govind V. Deshmukh of two motions for the adjournment of the tusi-
ness of the. House. I would like to know which of them does he wish to move?

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammedan): I - wish
to move the second .one.

Mr, President (The Honourable Sir Abdur Rahim): By this motion for the
.adjournment of the business of the House he wishes to discuss the grave
situation that faces Indians in Durban on account of the enforerinent of the
Pegging Act as evidenced by the recent conviction of Mr. P. R. Pathur, Secre-
tary, Natal Indian Congress.

I think this Pegging Act was passed some time ago, even before the last
Session. L

Mr. Govind V. Deshmukh: That is true. ‘

Mr. President (The Honourable Sir Abdur Rahim): Besides, there have
been two discussions on this Pegging Act. The first discussion took place
‘during the last Session and then we had another discussion in connection
with the Reciprocity Bill. I should like to know from the Honournble
Member whether he expected that this Act which has been passed would not
be enforced ? _

Mr. Govind V. Deshmukh: It was not enforced till now.

Mr. President (The Honoyrable Sir Abdur Rehim): I hold that the notionr
is not .in order. -
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. . L] N
TLL~TREATMENT METED OUT TO MAULANA HussAIN AHMAD MADN) AND OTHER °
MvsuiM SECURITY PRISONERS. .

Mr, President (The Honourable Sir Abdur Rahim): The next motion is in
the name of Mr. Abdur Rasheed Choudhury. He wants to discuss a inatter
of urgent public importance, namely, the assault and rude treatment meted
out to four Muslim security prisoners, including Maulana Hussain Ahmad
Madni, who were dragged out from the Janamaz and belaboured by jail
warders under the orders of Mr. Gordon, Superintendent of the Naini Central
-Jail, which act interferes with the right of woyship and priyer of Muslims and
which is contrary to the generally accepted rules cohcerning treatment of secu-
Tity prisoners.

1 want to know if the Honourable the Home Member can give any informa-
tion on this. Y

The Honourable Sir Reginald Maxwell (Home Member): This matter has
nothing to dg with the Government of India. Treatment of prisoners in jail
is entirely a provincial subject. *

Mr, President (The Honourable Sir Abdur Rahim): T know that. But is
the Honourable -Member in a position to enlighten the House as regards the
allegation. .

The Honourable Sir Reginald Maxwell: T have heard noching about it.

Mr. President (The Honourable Sir Abdur Rahim): The ucininistration of-.
jaiis is the concern of the Provincial Government and ‘it canndt be called -into
-juestion here. The motion is not in order- .

Mr. Abdur Rasheed Ohoudhury (Assam: Muhammadan): One word, Bir.

Mr. President (The Honourable Sir Abdur Rahim): No, yon canmet argue.

FLECTION OF MEMBERS TO THE STANDING COMMITTET. FOR THE
v FOOD DEPARTMENT. .

Mr. ‘President‘(Thu Honourable Sir Abdur Rabhim): 1 have to inform the
Assemblv that the following non-ofticiul Members have been clected to serve
on the.Standing Committee to advise on subjects in the Depariiment of Food:

(1) Mr. Jammnadas M. Mchta,

(2) Choudhury Muhaminad Hussain,

(8) Pandit Nilakantha Das,

(4} Mr. E. L. C. Gwilt,

(3) Mr. H. A. Sathar H. Essuk Sait, ‘

(6) Mr. Hooseinbhoy' A. Lalljee,

(7) Mr. Amarendra Nath Chattopadhyaya,

(8) Khan Bahadur Mian Ghulam Kadir Mubammad Shahban,

(9) Sir Abdul Haliin Ghuznavi,

(10) Mr. C. P. Lawson.

ELECTION OF A MEMRER TO THE COUNCIL OF THE' INDIAN

’ . INSTITUTE OF SCIENCE, BANGALORE. .

Mr. President (The Honourable Sir Abdur Rahim): 1 have to inform the

Assewblv that Dr. 8ir Zia Uddin Ahmad has been elected to represent the
Assembly on the Council of the Indian Institute of Science, Bangulore.

MOTION'RE THE FOOD SITUATION—concld.

Mr. President (The Honourable Sir Abdur Rahim): Before the House deuls
with the motlon relating to the food situation in India, I should like to know
whether any agreement has Deen arrived at vegarding the time-lirait for
speeches, whether there is to be any time limit. '

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi- -
sions: Muhammadan Rural): It has been agreed amongst the various DParties -
that the time-limit today should .be thirty-five minutes.

Mr. Anangs Mohan Dam (Surma Valley cum Shillong: Non-Muhammedan):
I am opposed to this arrangement. We have not been given any chance to
tpevk at all. :
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Mr. Presidept (The Honogyrable Sir Abdur Rahim): Order. order. The
House will now resunie discussion of the imotion relating to the food situation.

The Honourable Sir M. Agizul Huque (Conunerce Mewber): Sir, 1 would
not have thought of perticipating in this debate for reasons quite obvious, but
for the fect that certain referenves have been made to the administration of
the Yood Departinent during the period 1 was in charge. Siv, I would like
the House to understand the facts that were before ug at that time. I am
not underrating the importance of death from any causes, but the answer

. which the Honourable the Food Member gauve the other day disclosed.that in

January, February, March, April May and June, 1948, the monthly average
raortality in Calcutts was less than the average of the preceding five jears.
In the month of January it was less by 958, in February it twus less by ubout
689, in March by 820, in Apgil by 983 in May by 358 snd in June by 234.
In other words if there was to be an attitude of gomplacency there would be:
at ieast u plen in these facts for ‘the Departmeunt of Food. There was un
dpparent calm in the Province except through the reachjons of the political
discussions on the mingsterial issue. At that time, and may I say for a long
time to come, many would hardly believe that Bengal was almost facing &
great disaster. It was difficult for me at leyst to make many believe that
there wans going to be an impending crisis in Bengal. But so far as the ad-
ministration of the Food Department is coricerned, there was absolutely. no
complacency. In spite of the fact that the mortality,figures were low. we:
venlised that there was going to be a crisis. We had found that free trade
had failed, that the basic plan did not function, that nothing else could he’
devised within the tie we had and for the time being except & gemeral
asgreement amongst all the DProvinces to tnke all wmeans .available for 1he
greater supply of grains from surplus to” deficit areas. We wook every rieps
with o view to tuke available grains from surplus to deficit areas in circuin-
stances which T fullv described in my last speech. We called the Food
cenference on 5th, 6th, and 7th Julyv. The Government of Indin came to an
immediate decision. There was for the time being an agreement on the part
.of surplus Provinces to supply as much as they agreed to supply to deficit
arews. Sir, that was no time for argument on my part as to whether they could
or could not supply more. I would have been happy to get as much »s I
could get in the circumstances, and that was the atéitude thav I took. But,

. no, something more had to be done. We had to face the future. With a

view that there might be n concerted co-ordinated plan in evolving & future
policy, we took steps to appoeint a long range plan committee and sleps were
taken immediately after the Food Conference was over for the Gregory Com-
mnittee to meet from day to day till its deliberations and its report are hefore
the country. Sir, 1 had realised at that stage, on going into the entire mecha-
nism of purchase, rupply and distribution that the purchase and iransport of
supply to the Provinces have been rather ill.related. It was no wonder that
it was so: grnins had to be purchased in n distant mandi in the Punjab and
had to be supplied to the distant part of Travancore and Bengal.: We there-
fore immediately took steps to get all co-ordinating authorities, purchasing,
distributing and transport and other organisations to meet at Lahore. On the
5th, 6th and Tth July the Food Conference was held and on the 8th July,
the Gregorv Committee had its first sitting and on the 10th we rushed to
Lahore to expedite the best possible arrangement for the transport organisa-
tion and to see to the quickening of supply. We took steps to make arrange-
ments for storage in the different parts of India. There were.other circum-
stances and limiting factors which T will not repeat today because T have
given a full description of all these in my last speech and th-reafter. As I
gave indication. we tried our level best to arrange the import of food grains’
from abroad and took steps to bring it to the notice of His Majestv’s Govern-
ment. the, urgency and the need for greater food supply from outsidc. All this
took us up to about the end of July. From the 28th July till about the 10th
August the Legislative Assembly was sitting and then on the 10th August,
the Food debate took place when I placed the circumstances thep known fo
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e before this House. Without attempting o shield uny of the fuets. L
tried to show that the Governmept of Indin, ever since the war, tried its leve
best to forestall and forewarn everybody. I tried my. level best but In spite
of the best efforts some of the thm,;s did tot function. Migcalculation, if you
wish to call it, you may. But the fact was that the Govermment of India
trom the very beginning tried their levdl best with a view to have a roncerted
and  co-ordmated policy for India as a whole. In  this conpection I am
reminded of a certuin speech of mine at Krishnagar, which Sir Abdul Halim
Ghurhavi him referred to. I am not usual'y accustomed to mislead theapublic

© in my pubiic speeches. [ am alleged to have said that Bengal has no deficit

I could never have suid that. As a matter of fuct I gave a v .umnq in 1937
to cvery one. Government.and the public, that Bengal is u perpetually deficit
province and any one who has studied iy little book will fud out that * I
quoted facts and tigures. which T have in my mcmory even today, to show
that Bengui is a perpetually deficit province and will probably be so for many
years to come, unleqs adequate steps are taken. _ .

- Mr. K., O. Neozy (Dacca Division: - Non-Muhummadan  Rarai):  Hus not
the Honourable Member disowned some of the conclusions that he himsélf

. drew from those figurés in his book?

The Homourable Sir M. Asizul Huque: No. All T suy is that in cextain
cases my figures were arr overestimante but the over-all picture, namely, that
it is'n deficit province. stands and 1 still stand by it. And T knew. exactly
the 1942 crop. 8ir, T should like to know what steps were taken by those
in power in Bengal in 1987, 1938, 1989, 1940, 1941 and 1942, —whose acts
some Konourable Members have tried to defend here—to sec that Bengal has
greater production, Tt is no use saving today that there have beer’ nistukes.
There have been mistakes by each and every one of us but there is no doubt.
also of .the fuct that the persons in authority there:did not t*uke adequate:

steps.
Pandit Lakshmi Ksnta Maitra (Presidency  Division:  Non-Muhaunnadan
. Rural): You were also a Minister; what did you do in 1937?
The Honourable Sir M. Afizul Huque: I was not a Minister in 1937.
‘ Pandit Lakshmi Kanta Maitra: What did you do in 1935 and 19867 .
The Honourable Sir M. Asizul Euque: Then again, Sir, reference hus been
made to the export of foodgrains, und my Honourable friénd Mr. Ismail Chou-
dhury seriously suggested, cxpecting that as a Member of the Central Legisla;
ture & voice like that woyld go all over Indin and sbroad, that the U. K. . C.
has denuded India of all foodgl aing by exports. 1 should have expected n more
serious statement. .
Sir Abdul Halim Ghuznavi (Dacca cuin \I\monhm"h Muhammadan Rural):
To a certain extent it isx correct.
The Honourable Sir M. Azizul Huque: It is not correct to unv extent. L
+ have got hgures of the last 17 months with me and } cun say thut the
U. K. C. C. did not take a single grain except probably a 100 tons for Dersin
and Irnq. . - -

Sardar Sant 8ingh (West Punjub: Sikh): 8ir, when the Honourable Mewmber
was speaking on the last occasion .

Mr. Pregident (The Honouruble Sir Abdur I{ahlm) Order, order. The Hon-
ourable Member is not giving way.

The Honourgble Sir M. Asizul Huque: Sir, I have no time before me. ]
am an optimist and also o fighter and T win prepured to urgue my cuse. As a
lawyer T have never been trained to argue without facts and T have never made
& public speech without facts.

Mr. K. C. Neogy: Has the Honourable Member read Sir  TPurshotuindas
Thakurdas's minute appended to the Gxee;or\ Committee’s Report on this

point?
The Honounble Sir M. Asizul Huque: [ am not saying anvthulg on that
point. should say that the complacency” was not with those who were in

the Govermnent of Tndia but withthose who.were engaged in violent, conten-
tions on political issues while provinces were facing cconomic disaster. On
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many of the issues at least so long as I was charge I had to take decisions
almost at & .moment’s notice without even having had the advantage of a five
days’ debate in the Central Legislature on the food question.” The fact is that
we were all living in & climate of much_political opinion but little of economic
opinion in the country. Much was mafle by those who would take anything
to beat the Government for the mistakes of the past. Sometimes, as I have

* said, -whether you call these mistakes or miscalculations, we might remember
that these have not been deliberately done. They are ordinary® incidents of
human life, mmdents which occur in spite of ourselves, and we might remember
the well known saying of Mr. Churchill that we are often helped by our mistakes
and injured by our-most sagacious decisions.

"Mr. Lalchand Navalrai (Smd Non-Muhammadan Rural): You are quoting a

very bad authority.

The Honourable Sir M. Azizul Huque: I am at least happy that I will not
take the help of my Honourable friend to quete my authority.

Sir, there have been various references made to the cloth control scheme,
partlcularly by my friend Mr. Jamnadas Mehta. As you have ruled that a
detailed discussion of that is not’ within the subject-matter of this debate, 1
will refrain from speaking on it. But Mr. Mehta can come into my room and
examine the samples of standard cloth now available all over India, and-1
have before me a list which has been promulgated with effect from June and
July last of the prices of,standard cloth and grey shirting . .

' Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir on a point of order, is the Honoulable Member entitled to
speak on standard cloth?

Mr. President (The Honourable Sir Abdur Rahim): No, I think that sub-
ject should not be discussed.

The Honourable 8ir M. Azizul Huque: I was only replying to the point
raised here but will not say much except to point out to Mr. Jamnadas Mehta
that the price per yard is not Rs. 83-8-0 but 6 to 12 annas.

Sir, reference has been made to the necessary-steps that ought.to be taken
with a view, to ease the food situation by various other control
mesasures. 1 have on occasions more than once referred to the several
control schemes that are functioning in the department .of Industries and Civil
Supplies. Honourable Memn:bers have -now before them the Drug Control
scheme, the Anti-Hoarding and Anti-Profiteering scheme, and I am glad to
say that already there is a visible tendency towards lowering down of prices.

An Honourable Member: It is no use.

The Honourable Sir M. Azizul Huque: It is only people who speak in a
vacuum who say that it is no use. But if you know facts it will be possible
to find out instances, and I say categorically “without fear of contradiction, that
here in this very city of Delhi the price of » number of articles has come down'
in the last few weeks.

Mr. M. 4. Jinnah (Bombay City: Muhammadan Urban): Sir, may I interrupt
the Honourable Member? I seemed to hear the Honourable Member say that
the amount of grain exported by the U. K. C. C. was something like 100 tons.
May I know the total amount of foodgrains that was exported?

Honourable Sir M. Azizul Huque: I referred to that in my last speech.
‘The Honourable the Food Member will be able to say what has been the actual
export.

8ir Abdul Halim Ghusnavi: Is it the case that only 100 tons were exported
through the U. K. C. C.?

The Honourable Sir M. Asizul Huque: Yes, for the last 13 months so far
as rice and wheat are concerned.

Mr. K. 0. Neogy: Does the Honourable Member’s total figure include exports
on Goverhment accounts, figures which were refused to be given to this House
by his predecessor?

The Honourable Sir M. Asizul Huque: I have not said unvthmg about Gov-
ernment account; that is for the Honourable the Food Member to deal with.
It is only with reference to the U. K. C. C. with which I am .coricerned.
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Mr. N. M. Joshi (Nominated Non-official): Sir, may I ask one question with
vegard to the Anti-Hoarding Ordinance? In that Ordinance the Government of °
India leave it to the courts tc decide what a reasonable price is. Why &hould
not the Government of India themselves fix prices for these argicles?

The Honourable Sir M. Asizul Huque: I should have expected Mr. Joshi
with his long experience to speak on facts.  If he will read the anti-hoarding
law he will find that Government laid down 20 p. c. as the profit for every
compmodity except with reference to such commodities where the Controller
General fixes o higher price. .

8ir, I do not like to take more time of the House axcept to claim that we
have been taking all possible measures to introduce control in various articles
and I do hope that some time later we will he able to show on facts and figures
the results of the various steps that have been taken in the Industries Depart-
ment. ' '

Sir Henry Richardson (Nominated Non-official): Sir, in the first place I think
1 should make clear the attitude of this Group towards the various amendments

' which are before this House. As my colleague, Mr. Lawson, said .,
12 Noox. previously in this debate we consider it inconeeivable that the ter-
rible food shortage which is now being expericnced in certain parts of this
country should be permitted to fade from our memories with no more perma-
nent record than the repert of the Food Grains Policy Committee to guide us
in the future and to supply us with data for protective measures. We are.
particularly anxious that there should be no interruption in the measiyres \v}}ich
are being taken to remedy the situation. We do not wish that the executives
either at the Centre or in provinces should be engaged in defending themselves
or in supplying & mass of evidence, which a proper enquiry will necessarily entail
at a time when they must be fully employed in feeding the people. Also there
is no doubt whatever in my mind that any procedure which will introduce a
political trend to the problems before us would be a grave mictake. There
are po politics in starvation and I feel quite certain that there ig no political
party or faction which has any other W?’l than that the present distress should
be dealt with with the least possible delay. There is no political party that
would profit by the distress of the people, nor would any political fuction gain
prestige by fai]ing to employ every effort in the alleviation of suffering. It is a
common characieristic of all the amendments that are before the House that
parties require such an -inquiry to be made. There is variation as to the type,
of inquiry, but I singerely hope and *believe that the main intention is to pro-
tect the people in the future rather than dilate upon the past or pillory those
who bhave been confronted with what was clearly a most difficult and unpre-
cedented situation. For this reason, un.inquiry of the nature of a Royal Com-
mission seems to us to be the most applicable and while we see difficulty in
making specific suggestions as to the composition of wurh a Commission, there
seems to be no reason why at a suitable time in the future such a Commis-
sion should not be appointed and after making full inquiries, snbmit a report
which would point to deficiencies in the present systern und make suggestions
for future guidance.

If we had been consulted in an endeavour to frame an ngreed amendment,
we would have suggested one on these lines.

*“That this House is of opinion that at a suitable date an enquiry should .take place to
examine the whole question of the food shortage in India and in particular in Bengal. The
enquiry should be conducted by a suitable body of the type of n Royal Commission and ite
personnel should he completely outside the fielld of Indian politics. Its terms of reference
should cover a full examination of the present food shortage and the, making of recommenda-
tions to prevent the recurrence of the existing distress.’ . '

It must not be thought, however, that because 1 have spoken first on the
question of inquiry we in this Group feel that nothing is to be done in the
meantime. There is much which must be done here anud now, by the Central
Government, by the Provincial Governments and by the public and I think the
main task of this Assembly in the present debate is to indicate to Governnent
exactly what they think is to be done. Fortunately we are not without a blue-
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print; the Gregory Report which has already been chsracterised by thig Group
3s a remarkable production sets forth. certain lines of action. A considerable
measure of support has been obtained from ull quarters ta the proposals in that
Report and the.important thing is to stick to these proposals and implement
them without + further hesitation or chopping und changing. Let us briefly
consider two or three of the most important of those recommendations.

The most important of all is the proposal that while procurement should be
left to the provinces, the Centre should ake itsclf responsible for the alloca-
tion of surpluses and for indicating to surplus provinces how much they can be
expected to make available.  In this connection 1 woukl draw particular atten-
tion to the statement in the summary of the proposals that ‘‘public opinion
will not tolerate a ‘hands off' .attitude by the Centre and in consequence the
Centre cannot accept any situation which will involve its having responsibility
without power””. When "this subject wus lust dcbated in this House we im
this Group brought this gqestion forcibly to the notice of the Central Govern-
ment and we want to ask today whether they ara satisfiad with the measure.
of co-operation which they are receiving troin previnees and, if not, what steps
they propose to take in the matter.. Wea cunnot aceept a situation in ‘which,
the Central Government of this great country has to sauy—we cannot feed the
people of India because this or that province will not co-operate. Nor do we
belicve indeed that any province will maintain an attitude of non-co-operation
provided it is made clear that control of supply and prices of food is not being
treated in isolation, but as part and parcel of an all-Indin system of general
price and supply control. It is not surprising tha' u great agricultural province
should hesitate to mnke grain “available' for other provinces at reasonable
‘prices when its own cultivators have to pny unreasonable prices for other
necessities of life. . You cannot effectively Gontrol the price of grain—and, have
the cultivator behind you in doihg so—unless at the same time you control the
prices of all the main necessities of life. lLet m> instance in this connection
the excellent *start ‘whioh has been_mude in thes direction in the.control of
price of cloth. There too, in the earlystages, several Provincial Governments
wer2 not so helpful, but their objections were overcome und a system is now
working which has in fact considerably lowered the price of cloth and improved
its distribution in many areas. What has been done in the case of cloth can
be done, and must be done #h the-case of other necessities of life; whatever
difficulties may be raised either by Proviyeial Governments - or by the trade,
those must be overcome in exactly the same way that the Industries and Civil
Supplies Department has overcome the difficulties in the case of cloth.

It may be said that in the case of cloth, conirol was comparatively easy
becuuse production is highly centralised. It was wise for the Government to
gain their experience first in a comwmodity where control was comparatively
engy. But having gained that experience, they are bound to go on to deal
with other commodities where control presents nwre complex problems. Be-
cause one control is easy and another is difficult, that does not mean that any’
Government worthy of the name can neglect the difficult ones. When these
oontrols have become general and the cost of corimodities other than grains.
-has been brought within reasonable bounds no province which cares for the
good opinion of the world will hgve any further excuse for not making grain
available to the rest of India plentifully and at prices according with the
wencral level. . : >

Procurement is essentially a provincial problem “and indeed to be more
accwrate, it is essentially a village problem. Whatever may have been the
quistnkes in the past, if Government is to gain control over the grain harvest
that control must sturt from the field. Experience has shown that if the crop
is allowed to pass without check into the hands of dealers or middlemen it
becomes virtuslly impossible to trace it. We find ourselves today in the posi-
tion where Government had no accurate knowledge of what stocks exist or
, Where they exist, nor do we even know whot is coming forward. At no time
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w this country have crop or. stock statistics evcr existed in any very .satis-
factory form, but what is most perturbing is -that in many parts of the country®
~ those stutistics arc in a4 worse state how than ¢hey were some years age. We
have seen how .in the pust year different figures iuve been put forward by the
various agencies of the different Governments and none or those figures has had.
any solid foundation. ‘ . ,

The Honourable Sir Edward Benthall (Member for Railways and War Trans-.-
port): Question. - . . i ' o

Sir Henry Richardson: In the absence -of figures and records, of any reall
value the only thing is to start at the begimiing with the commodity itself.
Procurement-inust begin when the crop is harvested or even whilst it is still!
standing. Unfortunately, in some. of the Proxinces ost concerned, for-
example the province of Bengal, there is no revenue machinery comparable to.
that which exists in areas such as the Punjub dand the difficulty of starting
with the crop in the field is, therefore, enormous. ’ )

It is perhaps hardly too much to say that the administration in the provinece -
of Bengal has no mechanism adequate to cope with this task and 1t is for this.
reason that we greatly weleome the ussistance of the military in this matter.

If, however, procurement is to be successful, the xpost ir.nportunt- thing ‘is-.
to allay panic and remo® from the mind of the ngriculturist the fear that
even he will go  hungry. It is also important that he should be made to.
reslise that high®prices will not last for ever. This can best be achieved, as.
far as Bengal is concerned. if Government will announce that Caleutta would
be fed by imports from outside the province so that the food stuffs in the
mofussil will be available for mofussil needs. 1 do believe that the  solution:
ot the problem of free flow is  mainly.  psychological and elear imformation.
regarding the danger of loss to the food hoarder in view of the greatly in-.
ereased production is important. 1 would also emphasise the great danger of”
exaggerating the dangers and extent of the prescnt trouble. The® effect of o
commonly held belief upon the uctions of the ugricultural pepulation neceds
to be experienced to be understood. The press have rendered good service in.
drawing attention to the present troubles in Bengal and i urging (lovern-
ment to take action, but there is danger in exaggeration both in speech and’
in writing. I even heard un Honourable Member of this House indicate the -,
other day thut one quarter of the population of Bengal had been eliminated
by famine. The magnitude of the present .catastrophe must not blind us to.
the absurdity of such en estimate: indeed if it were even approximately true?
there would be no food problem in Bengal this vear. What ixineeded for the-
agriculturist-is the confidence that he can safelv disposc of his produce and
the certainty that he will be able to porchase with the proceeds of such sules.
more of his normal needs. He must be in a position, moreover, to invest his.
mouey and to provide for his future und here an enormous field of advance
is open to enterprise and cnergy. For gencrations, eullivators in many parts-
of India have been burdened with debt; here ut last ix a chance, if they are
wis¢, to make a new start, to becomc creditors rather than debtors and to.
learn those habits of thrift which in other agricultural countries of the world"
are the most stable ‘oundations of the State. T would like to see a future
9stab]lshe(] whegeby the ngll‘icnlturist will have easy access o farm implements,
improved seeds, good housing, good education, medical benefits and the many - .
other vital needs which have hitherto remained unsatisfied. . .

T have spf)ken of the cultivator as the person whose psvchology must be-
carefully considered if the problem of procurement is to be solved, but there is:
another way in which we need the help of the cultivator. We not only want
him to sell his prod'uge, but we also want him to produce the maximum possible.
Tt has .been grgued in some duarters that the cultivator is a shrewd business man
nnd will, )\’11:]1011{ any instigation from Government, produce as much as he:
can at a timeé Qf, l)lg_h prices. That may be true, but the capacity of the culfi-
vator to grow ig limited by many factors some of which are not within his
control ; seed supply, marketing facilities, rouds good enough for the transport
of his goodg, irrigation—all these are factors vitally affecting production. If they
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-are to be brought into play, the governments concerned have two tasks before
them; firstly they have to provide all these facilities as far as possible and
secondly they have to make the cultivator realise that they have been provided
-and are avaiable. In many parts of India the ‘‘grow more food’’ campaign
-last year was seriously hampered by the inadequate arrangements made for the
provision of seed, while in other cases. the seed arrived too late to be of any
wse. It may be that the Provincial Govermments’ normal agricultural staffs are
-not adequate to this task—if so, they must at all costs be strengthened. But
the ‘‘grow more food" campaign is not only a matter for the cultivator. It is &
matter in which those who live in towns—or at any rate those who are well to °
+do and have spacious compounds—can play their part. For myself I shall not
-be satisfied until I see that in every compound and in every garden flowers have

- ‘been replaced by vegetables. It is within the knowledge of many of us how
.greatly the allotment movement in Britain assisted the process of feeding the
people both:during the last war and in the past 4 years® That method is
equally upplicable to many parts of this country. Do not let us think that this
s a matter.for Government ‘alone. It is a matter for every individual Member
«of this Assembly and I suggest that each one of ug should regard it as his

+ bounden duty to set on foot in his own town the movement for growing vege-
“tables or other forms of food in  every available plot of land. The result
achieved by the “‘grow more food'’ campaign last year was something of which

*Government has every right to be proud, but what was good enough for 1942 is
mot good enough for 1948,

So far 1 have spoken of procurement and production. But when all is said
.and done the fundwnental problem in the food situution today is that of distri-.
‘bution. Ifghe“food of lndiu were distributed equitably there would be no-
:ghortage of any consequence, but under present conditions when the power o1 the
purse is the coutrolling factor, distribution is in fuct inequituble. This is
likely to huppen in auy country which is without great reserves of food which
«cani be transported from place to place as local shortages develop. ‘After the
lycid und detailed account given by my honourable friend Mr. Kirby, it is un-
necessary for me to emphasise the fuct that.there can be no remedy for thé
present sbate of affairs without the adoption of rationing on the widest possible
scale. If rationing could be applied to every inhabitant of this country there
would be no problem, but that, of course, in the rural areas is a physical im-
possibility =~ There ix however nothing impossible about putting into effect
rationing schemes in the towns throughout India. 1 understand that the
:general intention is in the first place to ration towns with a population of more
‘than 100,000 people. This is all to the good, but the process must not stop ,
‘there. ' Munt of the smaller towns stand in need of a system of rationing just
a8 much s the larger towns. 1 should like also to emphasise the point already
amade that a particular provinece eannot dispense with rationing merely on the
.ground that it is & surplus province. No town anywhere in the world is a sur-
Plus aren und the mere fact that a town is situateéd, say, in the Punjob rather
.than in Bengal camnot coustitute a logical reason for excluding it from the
rationing system. Our view is that Government has already hesitated far too
long in applying rationing to towns in this country. Let us hope that the period
«of hesitation is at nn.end and that the intentions which have now been announced
will be carried into effect ns quickly us possible. I do not under-estimate the
‘magnitude of the task involved and 1 realise fully that at any rate in some
provinces the predent administrative machinery is hardly adequate to cope with
‘the work involved. That, however, cannot be accepted as a reason for not
-embarking on rationing; on the contrary it is a reason for strengthening and
‘where necessary, expanding the administrative machigery. T wish to put the
utmost possible emphasis on this point for in my view rationing is not just an
wexpedient to carry us for the next few months; we are not dealing with a purely
s#emporary emergency -which will be at un end when the Aman harvest has been
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guthered in. We are deuling with a problem’ which is likély to continue for
some yeurs to come. As my Honourable friend, Mr. Gwilt, pointed out thgre is
a world shortage of food and the demands froni the devastated areas after the
war will require the utmost human endeuvour to ineet them. India, which is
more nearly self-sufficient in food than many countries in thg world, will have

to make every effort to live on her own' resources and this can only be done,

if a sound system of rationing is introduced nqw and maintained until the period.
of world shortage is over. kven if as u result of great exertions in the ‘‘grow

more food'’ campaign’ India found herself abundantly supplied with foodstufis.
in the years to come, she too would huve a duty to the rest of ‘the world; and.

il by a proper system of rationing she could in due course contribute to reliev-
ing the misery of other sturving nations, it would be in keeping- with that high.
pluce which she should occupy amongst the nations of the world. Here: ugain.

there may be a tendency to feel that ratibning is (Government's job. It is the-
job of Government, but Government can nevers do it satisfactorily if public

opinion is not behind them.. Even in advanced countries introduction of ration-
ing presents many difficult and bewildering questions to- the ordinary bouse-
holder. Those questions will arise with double force for the ‘illiteraute inhabitants.
of the towns of India and it is here that we as protectors of the public interest.

can play our part. There is no question of party politics here. It is a matter-

of life and death to every one in this country. Success depends upon the-

combined efforts of nll und n special responsibility devolves on the represent-.
atives of the people to inform public opinion and to assist in removing those-
doubts and perplexities which will arise from time to time in the mind of the.
ordinary man. 1f the public as a whole is not prepared to submit-td rationing
or some inconvenience for the sake of the whole community then no Govern--
Iment can save a country of this size. *

I turn now to hoarding. In time of war the first problem of an army is to.
know its enemies and we too, ou the home front, have to know who is for and.
who is against the best interests of the country; and foremost dmongst the
encmies of India today are the speculators, the profiteers and the hoarders.
There are many varieties of hoarders. There is the houscholder who, without
any unti-social motive, but fearful for the future'of himself and his family,.
‘lays by larger stocks than usual. When such are numbered in millions the-
danger must not be forgotten. I am at the momnent far more concerned with,
that arch enemy of India, the man who hoards for profit, the man who will not
.sell because he hopes that the necessity of the multitude will bring him: greater-
profits in the months to come. It ix no use pretending that this class of man
does not exist, nor do I think an} Honourable Member of this House will be.
disposed to take that view. One of our first tusks then must be to root out the

- honrder, to let hin know that he is an objeet of hatred te his fellowmen. This
is & matter in which the Government and the public both have a responsibility
and it may be that each will have to stimulnte the other to greater uectivitwy.
Mr. Gwilt in his speech asked the Honourable the Food Member if he ocould:
relate any instance .where a stringent sentence had been imposed for a food
offence since the beginning of the war, The hopeless inadequaey of the sentences
inflicted by courts for such offences has reduced the law almost to a farce. Let
us not however think that we can put the blame for this entirely on Govern-.
ment. Why is it that magistrates do not impose heavy sentences for these
offences. TIs it not & fact that, throughout the 'world, sentences imposed bv
magistrates for particular tvpes of crime reflect the state of publig opinion with
regard to those crimes, and is it not true that magistrates impose lénient sen-
terlses for food offences because the public conscience has not yet been suffi-
cientlvy roused naninst those offences. Every member of this House must make
it his. business to stir up strong public feeling against those who seek to profiteer
at a time:like this. Do we not all know that for every case in which a food
offence leads to prosecution there are a dozen or more cases in which nohody
brothers to lav information or in which the local authorities for reasons of their-
own do mot bother to take action? ILet'us fan public indignation to such a
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flame“thut magistrates will not dare to impose lenient sentences and that local
.authorifies will not dare to fail to vrosecute. The condemnable action taken
ithe other day by-the Chief Justice of the Calcutta High Court in enbhancing the
“fines imposed by fower courts in the city in a dozen profiteering cases will, I
hope, provide the stimulus required by the other courts concerned. It is to be
-considered whether in caees of this"kind it should not-be obligatory on the court
to impose a 'sentence of imprisonment. In Britain where rationing is worked.
with incredible smoothness und efficiency, the slightest offence hes led to prose-
cution and indeed there have been many cases where innocent and unintentional
< contravention of rationing laws have led to pprosecution and severe sentences.

T have spoken of hoarding and before I leave this subject I rnust refer to a
~complaint of an unusual kind made by my Honourable friend, Mr. Neogy. It
is not dften that a capitalist ig, accused by a politician of taking too much care
~of his employees. but Mr. Neogy blames many employers because they saw
the difficulties which were «coming and made up their-minds that those em-
“ployees for whose welfare they were responsible shquld be provided even at
great expense to the employers. . .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): And
st is at the cost of the lives of others. o
. Sir Henry Richardson: Mr. Neogy is disturbed because many cmployers
have thought it their bounden duty to purchasé rice at the market prices with
the full knowledge of the authorities in order to be able to provide their
“labourers with food at a fraction of the cost. ;

Mr. K. O, Neogy: That is my complaint—*‘with the fnll knowledge of the
-authorities:’. *

Sir Henry Richardson: T listened for 4} days to my -Honourable friends
‘and to my Honourable friend, Mr. Neogy, without interruption. 1 have 0
“time to go into argument with him. T hope he will listen to me.

Mr. K. 0. Neogy: I should not like to interrupt a written speech.

Sir Henry Richardson: I was saying, many employers have thought it
their bounden duty to purchase rice at the market prices with the full know-
ledge of the authorities in order to be able to provide their labourers with food
at a fraction of the cost. Could capitalist oppression go further! T suspect
Mr. Neogy is particularly anxious to foree us into condemnution of some ad-
ministration or other and to’ suggest that hecause we had no confidence in this
‘(fovernment or that Government we adopted what he appnrently regards ns a
“form of hoording. Let me tell Mr. Neogy that when an intelligent employer is
concerned with the food supplyv of his labour force he is not thinking in terms of
politick. 'What would Mr. Neogy say if on ihe other hand an employer were to
say: this is the responsibility of Government; let me draw my profits and not be
"bothered with this question of rice and atta. (Interruption by Mr. Neogy.) The
plain fact is that the last year has been a period of uncertainty; that ‘he
policies of the Central Government and (Provincial Governmants have changed
from thme to time and that the employer did not feel certain that his labour .
force would “he fed unless he himself undertook that responsibility. Sir, if
the worst charge that can ever be levelled against cupitalists in this country '
‘is that they have made certain that their labour force would be fed, T for my
part shall not blush. May T~ put this matter in another way? The great’
‘industrial concerns whose foresight has so much disturbed Mr. Neogy have
built up sound scientific rationing systems and have ncquired great experience
in’ that prosess. Tt may well be that the organisation so built up and the
experience so acauired will be of value to the provincial authorities who mow .
have to extend the same principle and carry out rationing on a wider scale.
T need hardly sav on behalf of those whom T represent that this organisation
‘and experience will be fully at the disposal of those on whom the responsibili-
ty for general rationing will fall. Tt is far from their intention to maintain
inequality of supply between those for, whom they are responsible and the .
-generyl public. ' o : g
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A churge was also levelled from another quarter against European owners
of flour mills to, the effect that profiteering was 6ccurring between the sufply
of the raw material and the milled product. Inasmuch as certain Eurepeun
controlled industrial concerns may- be interested in the production of atte I

nay point out that the price of the raw material, the millhg cost «nd the
price of the finished product are all officially controlled.

Mr. President, it has become alinost custoinary of late to say that the eyes of
the world are upon India. But if ever there wus an occasion or a spb)ect in respect
of which that could be truly said it is this occasion and the subject that we ure
now discussing. The civilised world stands horrified at the. tr_'ngedy which is
now being enacted in this country and at the same time finds itself bewildered
by the spectacle of widespread death from starvation in a lanr} which has not
so far-suffered the devastation of war. I'feel, Sir, that we in this country,
whether we be Indian or European, are on trinsl und that we shall be judged
st the bar of history largely by our success-or failure in coping with the food
situation in India today. If we could muaintaiir that Indin depended for heg
food supply mainly on imports then failure would mnot necessarily condemn
as. But when ‘we have to admit that if every person in this country could
take his fair share and only his fair shate of the shortage there would be no
serious trouble, then we in fact admit thdt the problem is one which we and
we alone can solve. In time of war it is futile to hope that we can escdpe
~ome degree of suffering and hardship; the question is, have we amongst us
wnough civic sense, enough feeling of utual jnter-dependence und enough
«etermination to share the common burden, to ensure that the food supply
of India shall be equitably distributed. During thés debate and the discus-
xions in fthe ‘country’ we have heard much of constitutional difficulties) of the
division of power and responsibility, of transport problems of the failure of
this Government or that Government and of a dozen ofher contributory causes of
our present difficulties. But underlying all these factors there is something
more fundamental. Our food problem can be solved if and only if we are pre-
pared to put nside all dissensions, -all doubts, all sectarian interests. and to
sav that Indin shall be fed. This consummation cannot -be achieved unless
each one of us in ‘this House is prepared to use his influence in the country,
“to mobilise public opinion in support of every action required by Government,
to set his faee against profiteering and speculation. and to say that he will
bhend his strength and his energies frdm now onwards to the task of seeing the
people. of this country do not go hungry. 8ir, we in this Group nre, prepared
to dedivate ourselves to this task and [ have no doubt that however much
different members or parties may disugree as to this amendment or that
amendment, on this single main issue there can he no controversy. The
people of India must be fed; in the face of death there can be no disunity.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Supply
Member): 1 have listened to us much of the debate as 1 could spare the time
for und 1 have listened - with very mixed feelings indeed. At times of crigis,
when {feelings run high, when we ure fuced with tragedies occurring, such ss
we have never dreamt would occur in our cpuntry, it is only natural , that
Members reflecting. the opinions of their constituencies in auy Parliamentary
Assembly should express themselves in terins of indignation and should try
to throw the blame on the Governuwent of the day. But even making allow-
ance for this natural phenomenon, even muking allowance for this natural trend
1 have wondered whether zome Honourable Members ut lenst have not exhaust-
«ed all the vocabulary of vituperation that they are capable of so far as this or
that Government or this or that individual is concerned. T say I am wonder-
ing whether they have exhausted it, because there are depth« which T possibly
could not plumk and it is too hazardous for me, with some speeches awaiting
this House, to say that all the vituperative epithets they are capable of have
been exhausted. '

I do not wish, in connection with a question like this, to merely put for-
ward justifications on behalf of the Government of India. It is not Yight with
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& clamity of this kind facing us that any Member on the Treasury Bench
should stand. up in self-righteousnéss and say that -this thing has been done
and that thing has been done and therefore we have done the best we can.
Even if it were®true, we have -to take u broader view of the things and see
what defects have ‘been found and how we can remedy these defects. It is.
the future, the constructive side of the work and the remedial portion of our
endeavours that one should concentrate one’s attention on but having said,
that, let me also, in view of the tone of the debate and the trend of the dis-
cussions review very briefly' what has been done by the Government in the
past, partly because it would give a completely incorrect picture of the position
of the Government, if challenges-that have been made during the last four days.
were to go unanswered und more especially because I for my  part feel that
certain conclusions can be drawn from ,onr own experiences of the past whick:
may be a guide for our: attitude and conduct in the future.

Some Honourable Members have suggested that there was no policy on the-
part of the Government of India ever since the war broke out, that they have
been callous, that they have been inconsiderate, that they have been inefficient,
that they never foresaw these difficulties would arise and that at the 5th yéar-
of this war, Government stands condemned with no policy of any kind towards
so serious and: critical a question as the food problem of the country. I wen.-
ture to state that nothing can be farther from the truth, that Honourable
Members, at lenst those who have spoken in this strain, have either got u
short memory or have not cared to follow the_ proceedings of Governments and’
Governmental bodies, of cpnferences and committees, of decisions that have
been arrived at, of ordinances that have been issued, of measures that have
been promulgated and steps that have been taken from time to time. An
impression is sought to be created that for the firat time the food question
was reviewed when the first Food Conference was held and the matter was
thought of only when the Food Department was opened. Let me say that the:
food question was considered from the date when the war broke out.

On the 8rd September, 1939 hostilities broke out. On the 9th Septembe:r
1939, a delegation of authority was made to Provincial Governments, giving’
them power to control the prices of various foodstuffs and necessaries of life,
foremost among which was the foodgrains. On the 18th and 19th October 1939.
within six weeks after the outbreak of the war, the first Price Control Con-
ference was called. That Price Control Conference dealt primarily with food-
graing, the present name of the aratar of that conference -being  the Food
Conference. ' '

1t will be an entirely erroneous impression that is. created in the country or
will be created in the country if, as 1 said before, it was considered that the
food question was dealt with only by the Food Conferences properly so called,
that bave been summoned from time to time this year. At thut fime, let me.
point out to Honourable Members that we were going through a period of
depression; agricultural prices particularly were in a depressed state and when
this Price Control Conferdnce was summoned, Honourable Members in  this.
Asserpbly, gentlemen, who have fow come forward with ,advice, ‘outside this
Assembly, commercial bodies, Federations and so on were all unanimous that
there should be no control of prices so far as foodstuffs were concerned, that.
the agriculturist was going through a very bad time, that the depression he had
to pass through was critical so fur as his finances and his position was concern-
ed and that Government should not lay its unhallowed hand on’ the agricul-
turist, so long as he had not retrieved the position which he has a right to
expect by the gradual rise in prices. It wns my duty and privilege to go-
through all the commercial papers of the day and taking the resolutions of ali
the commereial bodies, I venture-to say without fear of contradiction that
there was not a single exception to the theory. that was put forwnrd that agri-
cultural prices must advance and must advance very considerably and that
Government should not control these prices. Sir. the echoes of thatcontro--
verry have been heard even during this food debate and some Honourable-
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Members lmve got up ‘und suid that the agriculturist should not be touched
even now, that the . pr:ces that are ruling now ghould not be touched. There
have been -‘whispered voices sometimes, - unabushed voices on other occasions
which have said that the control of prices should not be made on agricdltural
products even at the present time. .

Well, Sir, I will proceed to state briefly what happened lucel The Gov-
ernment of India was not satisfied that at that time any price control was
essential for foodstuffs, though they had delegated the power to the Local
Governments to control any sudden and sharp rise of prices which was unjusti-
fied in any particular urban area, which meant proﬁteermg by the middlemen.
The Bombay Government was one of the first Governments to take advantage
of that delegation and within a few duys aftet the outbreak of the war, the
Congress Ministry, which was then in power, enforced those orders. But
Congress Ministry or no Congress Ministry, the policy .of the Bombay Gover:t-
ment has all through been one, oh the one hand, of trying as far as possible
to help the agriculturist to realise a fair price for his produects and on the other
hand to take into aecount the interests of the consumer and see to it that
bloated prices and profiteering prices do not-prevail in the market. *

I should like to single out the Bombay Govermmuent for this far-sightel
policy throughout and whether the Government of India stands in the dock
rightly or not, let us at least day that oné Provincial Government, if not more,
has throughout this four years’ period had the foresight to see that these things
were prevented as far as possible.  (4n.Honourable Member: ‘‘Not during the
first year’’.) During the second year, 1940, there was a sudden relapse in prige.
The advance that took plnce since the. war broke out did not sustain ‘itself and
prices came down to some extent. In this connection 1 should llke to ray
that the prices of these two cash crops, jute and cotton,” have had fn inordi-
nate effect on the prices of other ngrwu]tuml commodities fronT time to time
and we have had to control the price of jute and cotton from time to time so
as to see that agricultural crops are maintained at a proper and fair level of
prices. Other Price Control Conferences were held from time to time and in
the year 1941, the second year of the war or at the beginning of the third
year of the war, it became nppaxent that some of these foodgrains were reach-
mg a level of prices which was disturbing and unfair to the comsumer. Wheat
in - particular had gone up by over a hundred per cent. The index of prices
in September and October 1941 showed that over the price on the 8rd Sep-
tember 1989, wheat had reached a level of 207 per cent., that is, 107 per cent.
more than what was prevailing at the outbreak of the war. The Government’
of India considered that this was a level at which there must he an arrest to
further progress or further elevation in prices. . They issued a warning-that if
the prices were to rise still further, they  would impose a price control and
thev would take the necessary measures to see that that price control was
carried out throughout the country.

On the 5th of December 1941—I want the House to mark the date, because
it had nothing to do with the Japanese invasion—the price control order on
wheat was fixed, fixing the price of wheat at Rs. 4/8 per maund at Lyallpur
as against the pre-war price of Rs. 2/2 per maund.

Now, Sir, it was easy to fix the price of wheat on an All-India basis by
the Central Government for this reason that wheat is produced only in three
provmceb namely, the Punjab, the United Provinces and Sind. The parity
of prices of wheat in these three provinces was more or less the same. There
was a difference of 2 to 4 annas in the Lval]pur and Hapur wheat and between

Lyallpur wheat and the price prevailing in the main market cemtres of Sind.
Tt was, therefore, possible, having taken this fact into consideration, for the
Government of India to prescribe controlled price for the wholesule markets in
these three areas for wheat and to advise the Provincial Govrnments to follow
up the retail markets with prices .of this wholesale market, giving allowance for
the normal trade commissions and for the freight rates that would have to e
provided for in the distribution of this wheat to various other provinces. Then,
’ (-}
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8ir, vn the 8th December cam® the Japanese entry.into the war. In Janudry
we reglised that this would be a serious disturbing factor. In February 1942
the next Price Control Conference was called in. .

Mr. M. A. Jhnah: What is the present prevsiling price at Lyallpur and
Hapur? Is there any difference? ~

The Honourable -Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes, Si.
there is o great deal of difference. The difference is about Rs. 2. At any rale,.
the Food Member: will correct ine Jater if-I am wrong. . The parity is gone..
There is no parity between the Sind wheat and the Lyallpur wheat and bet-

. ween the Lyallpur wheat and the United Provinces wheat. That is one of
the reasons why I am stating briefly the history of the case. In February
1042 the next Price Control Conference was called. ' If you prefer, you may
call it the Food Conference because it these Conferences food was the essential
subject that was discussed. It was pointed out then that Burma was in
danger of invasion and that the Burma rice may not copne in on which we '
were dependent to a large extent in certain parts of India, particularly in
Travancore and Cochin and on the West Coast of Malabar where cheap rice was.
required by the people living there, who, in their turn, had exported to their
more fortunate brethren abroad the paddy and rice that was grown in those
areas.

So, the question” whether rice should also be controlled was taken into consi-
deration. All the provinces that were rice growing pressed at that time that
the time had not vet come for controlling the priée of rice. The indev of
price of rice at that time was 150 to 180, that is to say, it was 60 per cent.
more than what it was at the beginning of the outbreak of the war in Septem-
ber 1989. We had taken action with reference to wheat when the index price
had gone bevond 100 per cent. more than what it was at the beginning of the
war. The rice producing provinces, those who were safeguarding the interests

. of the agriculturist, the representatives of the Governments because those
Conferences were attended by the representatives of both States and the Pro-
vineial’ Governments, said that the time had not vet come for price control
being established on rice. The Government of India pointed out that though
it may not have been necessary at the time, they foresaw that the time would
soon come when, due to the conditions of scaroMy owing to the stoppagé of
imports from Burma, there will be a sharp rise in the price of rice and they
udvised the Provincial Governments to look-out and to report as saon as possi-
ble what the conditions were in each of their provinces so that steps may be:
tuken to control the price of rice also.

In the meanwhile, the Government of India realised that the deficieney
which would arise on account of this stoppage of imports from Burma must
be taken note of. Rangoon had not vet been oceupied and therefore up to the
very lagt moment when it was possible to do this steamers from Rangoon were
got over to Calcutfa without going long distances to Madras and they were
laden with as much rice as we could have in them. Thus we tried to get as
much Burma rice ag we could. Then, Rangoon fell in February. *Other parte
of Burma were not vet taken by the enemy and this Government, which lWas
neither the wit nor the wisdom to foresee things and which is callous to the

' interests of the people, according to some Honourable Members, immediately

" thought of . . . '

Mr. Jamnadas M. Mehta' (Bombay Central Division: Non;Muha}nmadnn
Rural): According to all Honourable Members.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T give some:
credit to some Honourable Members and T still give that credit to some Hon:
ourable Members in spite of the assertion of my friend.

Now, Bir, the Government "of Tndia felt that whatever rice could be lifted
from Burma before it was fullv occupied should be lifted in the interests of
the’ ecountrv. Wo arranged in March and April a shuttle steamers service bet.
‘ween-Akyab and Chittagong, steamers which would go to Akyab and get back
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to Chittagong at the shortest possible time aud yemove all the rice that was
available. It did not matter whether it was paddy or rice and whether it was
milled or‘unmilled. We decided. to lift all the rice that we could, before’ cver
anybody thought that there would be this serious shortage of rice either in
Bengal or in any other area. The Government of India did everything possible
to get this rice or paddy from Burma. -

Mr. M. A. Jinnah: How much did you get{

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar; I have not
got the figures.

Some Honourable Members: You got absolutely nothing,

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar! What is the
good of Honoutable Members saying ‘nothing’ when they know nothing.

‘Some’ Honourable Members: Then, give us the figures.

The Honmourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The fact
that I am unable to.give the figures does not disprove the truth of my state-
ment. ‘I am speaking here us a responsible Member of the Government of,
India having been in charge of the subject and knowing what was being done.

Some Honourable Members: Whose representative are you?

The Honmourable Dewan Bahadur Sir A, Ramaswami Mudaliar: It is in
keepmg with my friends’ usual talk. Other Honourable Members can also
talk in the same strain as the Honourable Members opposite, but it would
lead us nowhere.

In April 1942 the next Price Control Conference was arranged. The posi-
tion of rice was reviewed. Though the index ﬁgure had not changed; it was
clear to the Government of India #hat a sharp rise was inevitable and scarcity
conditions would soon prevail. Now, rice is not a grain or a foodstu¥ which
can be treated in the same way as wheat. As I said, there are only three pro-
vinces which produce wheat and the parity of price was meore or less the
same and the same ceiling price for wheat can be fixed. That could not be
done with reference to rice. Rice was of local circulation, of regional circula-
tion. The varieties of rice are far too many and the price,in one region varied
very widely from the price in other regions. These considerations were put
before the Price Control Conference and it was agréed that the price of rice
ghould be controlled regionally by Regional Boards which were composed »>f
representatives of Governments in that region. The Eastern Region is com-
posed of Bengal, Assam, Bihar and parts of Orissa. It was decided that the
Regional Bonrd that was constituted in that region should recommend to the
Government the price of rice which should be fixed and the Government of
India should approve of-that price. Similarly, Madras, Travancore, = Cochin
and Mysore should form the Southern Region where one price should prevm]
Other Regional Boards were similarly constituted and powers were given to
these Boards to specify the price at which rice and other foodgrains should be
sold. Further for the purpose of co-ordinating these prices as between one
regional border and another, makimg it possible to prevent wide fluctuation of
prices between one regional border and another, the assistance of the Central
Government should be invoked to ratify these prices and to even off any wide
.divergencies that may arise by purely Regional Board fixations. Having done
that, in May 1942, the very next month the Fodd Grains Control order was
= issued by the Government of India against hoarding and ‘against profiteering,
1 requiring wholesale dealers and retail dealers to take out licenses.

P-™ The plan was this. Every wholesale dealer must have a licence from
the Provincial Governments concerned. He should disclose stocks that he had
received from the agricutturists, he should disclose the persons to whom hé has
distributed on retail basis to retail shopkeepers and in that way, the Provincial
Governments will be able to trace from the stage when the crop comes out
of the agriculturist to the town to the retail stage the movement of these food
products and so_keep control of these food products. Under the Ordinance
which was issued, powers were necessarily given to the Provincial Governments
and the State Governments concerned. Some Provincial Governments adopted
thlszegu]athn others did not adopt. One Honourable Member suggested

c2
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that_only in December (or January) 1943, this sort of power was given to the
Provincial Governments. It is not so. Long before any crisis was thought
of, this Ordinaxce was issued on Sth May 1942. It is referred to in the .
Appendix to the report of the Food Grains Policy Committee and under this
Ordinance power was given completely to the Provincial Governments to license
wholesale dealers in various other kinds of foodstuffs and to follow up the
movement of these commodities from market to market, from merchant to
merchant, which is one of the best ways of dealing with any hoarding that may
take pldce so far as the commercial community is concerned.

Sir Cowasjee -Jehangir (Bombay City: Non-Muhammadan Urban): How
_many Provincial Governments were under section 93 administration- at that
time? '

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is a
matter which is well known to my Honourable friend. "1f my Honourable
Jriend means to suggest that sofiie section 93 Provinces ako did not carry out
this Ordinance, then he is perfectly right. : )

Mr. M. A. Jinnah: What were you doing?

Mr, Jamnadas M. Mehta: He was doing his best.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I do not
want to give the obvious reply to that question. My Honourable friend knows
from his experience that sometimes he is as powerless as 1 have been ” with
reference to matters of that kind ,and with reference to matters that do not lie
in my hand. '

Mr. M. A. Jinnah: My question war wot with regard to the Honourable
Membet himself personallv. What was the Government of India doing?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Gov-
ernment of Tndia was asking the Provincial Governments to enforce these
things. The Government of India was drawing the attention of the Provincial
Governments to it. But the Provincial Governments sometimes came forward
with the plea that ghey were arranging for the staff, that it would take some
time before it ean be enforced, that they have not yet recruited the staff. Even
now rome Provincial Governments come forward by saying that rationing can-
not be introduced from the 15th of this month, that rationing should be post-
poned to the 15th of the next month, some other Provincial Governments say,
we are still makimg arrangements and that the rationing should be further post-
poned to the 15th of the third month and =0 on and so-forth.’ -

Mr. M. A. Jinnah: My question was this. The Provincial Governments
were shilly-shallying and dilly-dallying, what action did the Government  of
Tndia take?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: Now, 8ir,.
let me follow the.course of events which I was narrating.

Mr. M. A. Jinnah: If it is secret or confidential T do not want you to
disclose it. ' - . :

' Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): In
his great knowledge, he does not know it.

" The Honourable Dewan Bahadur 8ir A. Ramaswami Mudaliar:

1 accept this imneachment of my Honourable friend if he feels quite sure that
he knows anvthine of the faets.

Dr. G. V. Deshmukh: T am.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Now, Sir,
what happened. 1 have stated these facts to rhow the policy that was heing
pursued. TLater, in December of last vear owing to ‘the great agitation from
some of the Pravinces, the price control on wheat was lifted. The prices shot
up, the price control -on other commodities could not be uniforinly levied in all
the Provinces. Some Provinces like Madras and Bombay. felt the real need |
of this price control and went ahead with price control in their own areas, but |
the first single price control which was issued on an aH-India uniform basis was
lifted and the prices shot up sky high.

Sit Oowasjee Jehangir: Under vressure from whom?
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The Honourable Dewan Bahadur Sir~A. Ramaswami Mudaliar: From thd
Provinces. . : o
8ir Oowasjee Jehangir: Which Provinces?

The . Honourable Qewan Bahadur 8ir A. Ramaswami Mudaliar: Now® Sir,
let me say my own experience of the greater tragedy that s happeuning in
Bengal today. There has been too much of concentration on the fact that
there is not enough grain going into Bengal and much of the debate on- this
and on the last occasion hus concentrafed on how much grain, or how much
foodstuffs went to Bengal. 1 feel, Sir, that even a more vital question 1s the
price at wkich it was available to the consumers in Bengual or in any other area.
If there is starvation  if there is death, it may happen that sturvation and death
are taking place in the midst of plenty, that the purchasing power of the man
in the street is not equal to the occasion and cannot rise to the levels at which
foodstuffs are being sold. :

Mr. Sami Vencatachelam OChetty (Madras: Indian Commerce): Who is
responsible ?

Some Honourable Members: Inflation, inflation. , o

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: There is no
use of the Honourable Member talking of who is responsible. I will tell you
who is responsible. The Government of India may be responsible,” the Pro-
vincial Governments may be responsible, the profiteer may be responsible, the
hoarder may be responsible, but I know definitely of one set of persons who
are responsible that is, those persons who went about in the Provinces to the
agriculturists telling them atot to sell their foodstufts, teling them that the
Japanese may invade their homes at any time, telling them that their houses
will be in danger, that their property will be taken away C

Mr. Abdul Qaiyum (North-West Frontier Province: General): In view of
your present inability to supply food, was it wrong on the part of the Con-
gress to tell the people not to sell grains?
*  Mr. President (The Honourable Sir Abdur Rahim): Order, order. The Hon-

ourable Member canuot interrupt. .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Telling them
that they would be starved, going to people from door tc door and telling them
that currency was of no use to them whatsoever, telling them to stick to their
foodgrains and their food produets and asking them to hoard. I say many
people may be responsible, but I know definitely one set of persons who are
responsible and who brought about this calamity, and if there has been a pre- +
concerted famine in this country as has been allcged, if there has been u pre-
determined famine in this country as has been stated by some Honourable -
Members, if there has been o plot and a plan to bring sbout this ruination of

-the peasants in Bengal and these disastrous conditions in Bengul, I know of
one group of persons who obviously had a preconceived, preconcerted and pre-
determined plan and brought about this deplorable state of affairs.

Dr. G. V. Deshmukh: I protest against this insinuation. He is quie un-
justified in mnaking these unfounded charges.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: My Hon
ourable friend does #ot even know whom I am referring to und I do not koow
why he is assuming that his group is being referred to. .

Dr. G. V. Deshmukh: I know that the Honourable Member is refcrring to
some of my countrymen. ‘ )

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: They are
also my countrymen.

I do not want to be dragged into all these criminations and, recriminations.

Dr. G. V. Deshmukh: Who started it?

The Honourable Dewan Bahadur S8ir A. Ramaswami Mudaliar: Let me (ome
to the constructive side of the proposal in the very short time at my disposal.
I want to get back to this proppsition which T was alluding 0. Oun the basis
of all the facts that I have stated, we must get back to the position of statu-
tory price control all over India for all kinds of foodstuffs. Nothing will save

L]
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the, situation unless that is done. The Government of India, the Provincial
Governments, . the representatives of the people, Members of the Legislative
Assetnbly, everybody who is interested in the stable position of food supply in
this country, righ and peor, must all unite in this one policy that there must
be price control for all food grains. Let us not hear of any objections from any
source whatsoever, however important it may be, however weighty it may be.
Let us not listen to the siren voice of those who plead in the name of the agri-
culturist. I am all out for the agriculturist to get a fair deal, I am #il out
in the fixation of price to see that the agriculturist is fairly treated, but we
must come ‘to the decision that ‘the price control on all the food grains,
statutory price control al] over the country is the first essential. ’

Dr. P. N. Banerjea: But Government till now failed to control effectively.
You must make it more effective. .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: We should
try to retrieve the position that we had in August 1942 when prices were more
or less balanced, when there was no scarcity and when there were not these
losses. And I should like fo take this opportunity of thanking two. of my
~friends at least who have referred to the work that I did. I claim nothing
for mysel; that was the work of experts in the Government of India, it was
the work of the Government of India. And if in August 1942 we were able
to keep up the prices strictly under control there is no reason why with an
-equal determination we should not be able to keep that up. The second essen-
tial on which I should like to speak is an essentisi which was referred to by
my Honourable friend the Leader of the European Group; he referred to the
need for. rationing. Let me tell you that I am quite convinced that rationin
in the rural areas is not possible in this country; but I am-equally convinces

* that rationing in all urban areas, in all municipalities whether the pcpulation is
100 thousand,—you may start with 100 thousand if you like,—or whether the
population is 20 thoussnd, in all municipal areas it is not only possible but
an absolute essentiality to any scheme of propar procurement and: proper level
of prices for foodstuffs. That is my personal opinion and 1 shall to the best
of my ability put forward that opinion wherever I can and with whatever force
and emphasis I can do it. ‘

Now, Sir, this question of rationing has been construed in & very peculiar
way by surplus provinces and by deficit ‘provinces. Some surplus provinces

. say that in their areas where they have plenty they are prepared to send what-
ever is surplus to other areas outside; and why should they ration themselves
in either the urban parts of their areas or in any other part of.it? I venture
to say very respectfully to.these surplus provinces that it is an’ entire mis-
conception of the food position. -We talk of equal sacrifices, of equality of
‘sacrifices. To send your surplus product at a price which vou can command
is no sacrifice at all in my opinion; and surplus provinces which try to take
credit for having sent so much are not entitled to any credit at all. After all

.every merchant, every commercial man, tries to keep up his mercantile con-
tacts and tries to keep up the best customers he is accustomed to deal with;
and what are you doing but trying to keep up your comﬁrcial contacts if as
a surplus province you are sending out your surplus to other provinces? The
question of sacrifice, the question of equality of sacrifice arises when you are
willing” to tighten your belt. I agree that my Honourable friend over there
(Mr. Abdul Qaiyum) cannot tighten the belt to the same extent that I can;
but if you are willing to tighten your belt let us tighten it proportionately at
least, and surplus provinces also should introduce rationing, only perhaps on
a more liberal scalé than other provinces and other areas.

Let me say one last word. There has been a great deal of talk about
inflation. 1t is a matter on which the Finance Member can speak with autho-
rity. But. I shall speak only of my experiences in the United Kingdom. Infla-
tion has gone on in the United Kingdom just ag it has gone on in this country.

"Mr, "Jamnadas M. Mehta: No, no.
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The HMonourable Dewan Bahadur Sir A. Ramaswami Mudaliar: If by ipfla-
tion is meant the extent of note issue it is a8 much in the United Kingdom
as in this country; because at the present day the Bank of England has 4ssued
£1,000,000,000, of currency notes against & backing in its jssue department
of less than a million pounds of gold. The Fiduciary Act ixas been thrown
overboard and completely sbandoned for the period of the war. There is no
backing even of external sterling,—such backing as we have in our rupee issue,
—for the note issue in the United Kingdoin. All this issue is there; but
there is strfct rationing, strict price control. However much money you may
get you cannot spend more than this limited amount. The goods that you can
get are rationed; the prices at which you can get the goods are also rationed.
Yt is not merely foodstuffs: you cannot get furniture. You can only get
utility furniture either if your house is bombed or if you are going to marry
another wife. That is the position in the United Kingdom: and under those
conditions the purchasing power of the people is limited though they have got
plenty of cash and currency notes in their hands. What do they do there?
After having purchased to the limit that they are allowed undar the law they
have necessarily to put it in savings bank accounts or invest in war bonds.
The Navy Week is started and 200 million pounds are forthcoming in war loans,
the Army Week is started and 165 million pounds are coming in loans. People
are trying to invest in Government bonds; and therefore I say thet.apart from
all other methods by which inflation can be countered, one effective method
of countering it and the one method by which it,has been countered in England
is the fixing of prices and rationing of goods for all people, wealthy or poor
These are the lines on which I believe that we should now try to get back tv
the position that we were in last year and try to supplement our gfforts to
improve the food situation.

Sir, one last word I should like to say. During the discussions both inside
the House and outside I felt that there were occasionally unnecessary poli-
tical issues imported into the consideration of this question; even economic
issues dre complicated by the fear on the one "side that some high political
issue is going to be indirectly admitted by agreeing to a cerfain economic truth or
that some political lesson is to be drawn from the economic considerations that
prevail at the presept time. Let me say frankly that some have gone about
saying that this economic »ituation has proved that the geographical unity
of India is unbreakable. We shall not enter into any of these issues; you will
be hiding your heads in sand like an ostrich if you think that by these subtle *
arguments you will solve all such grave .issues; they have still to be faced
by the country and have still to be solved by mutual discussion and rautual
agreement. And,I shall be hiding my head in the sands of prejudice like an
ostrich if I feel that these issues can be solved by these subtle methods. They
are not going to be; therefore let us cast aside all ideas of trying to make
political theories out of what are economic facts today, economic facts that
arise and have to be solved under the present constitution. Nobody is going
to be bound by what is done today so far as the future is concerned. There
are a hundred ways of solving these problems.

Mr. M. A, Jinnah: I hope you will take some measure or step by which
You can at least impress it upon Lord Hailey and that great journal the Times
of London.

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I hope, Sir,
_that ivhat I am saying in this House, specially if thie debate is to be trans-
mitted elsewhere, will have that effect, and I know that Lord Hailey is a
very careful student of .Indian debates. But T am saying that these things
should be kept aside. Let us try to solve this critical situation without trying
to overreach each other on political issues which have to be settled later. And
by so doing we shall probably save the lives of millions of people in Bengal
and we will be doing justice to ourselves and to our country. ‘

The Assembly then adjourned for Lunch till Half Past Two of the Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock, Mr.
* Deputy President (Mr. Akhil Chandra Datta) in the Chair. o

Dr. P. N. Banerjea: The heart-rending scenes which I have witnessed with
my own eyes in Bengal and the terrible tales of woe which-have reached my ears
fromn various parts of that province beggar all description. Even the feeble
attempts which were made by conscientious .and honest observers have been
characterised by Govermment officers as oVer-dramatization. Now,«Sir, it ap-
pears to me thut the tragedy is so gruesome and grim that no over-dramatization
of it is possible. The truth is that Bengal is passing at the present moment
through a very severe crisis, the severest that has occurred in living memory and
the severest that has occurred since 1771. But in spite of this the Government
have not used the word ‘famine’ with regard to this great crisis. They have
deliberately avoided that term. From the Secretary of State down to the
viliuge chowkidar every officer has attempted to avoid the. use of that term,
apd why? The object evidently was and has been to minimige the extent and
severity of thisTdisaster. Besides, in order to minimtse the gravity of the situa-
tion, the Government have manipuluted statistics to suit their own purpose.
The Statesman, a newspaper owned and edited, not by Indian agitators, but by
respectable European gentlemen, wrote on the 20th of October thus:

‘A time has come when the Indian and British publics should receive from the authorities
a clearer statement about famine mortality in Bengal . . . .”

. Mr. Deputy President (Mr. Akhil
ing the Food Departient here.
Dr. P. N, Banerjea: I.resume my seat and T will remain se

i ated until the
Food Metuber comes. Tt is no use continuing my speech in the absence of the
Food Mewmber, ’ ’

The Honourable Sir Sultan Ahmed (Leader of the House): He ought to have
been here. 1 apologize to the House for his absence.- I have sent for him,
and in the meantime T will take note of the points. ’

Dr, P. N. Banerjea: T had to resume ny seat for two minutes and T wili
get extra two minutes. _ .

The Statesman in its editorial article writes further:

“Efforts thereto have not been aided by ‘Government’s occasional bouts of agoraphobia
during which attémpts were made to keep statistics hidden from popular view.™

) So there has been n deliberate attempt to conceal the facts, and The States-

*man further remarks:

“That the figures given by Mr. Amery in the British Parliament were inaccurate and
were nearly 11 times Jless than the truth.”

Sir, T am afraid The Stateaman in regard to this part of its article has erred
on the side of moderation and circumspection.. The fact is that Mr. Amery’s
statement was hundred times less than the truth. My own estimate of the
death-roll in Bengal is that several lakhs of persons have already died of starva-
tion and diseases consequent thereon and that at least 50.000 persons are dying
every week. ..

Now what can be the object of manipulating the statistics in order to
minimise the gravity of the food problemn in Bengal. Evidently, it was to
hocdwink others. But whom could the Government hoodwink? They could
not ‘hoodwink the people of Bengal or other parts of India becausé they had
visible demonstration of the distress and of death. Whowm else could the Gov-
ernment hoodwink? Could they hoodwink the enemies of Britain? No. Japan
and Gerluany have mare accurate information than Britain herself. Could they
hoodwink the United States of America? No. The Senators of that country
came to this conntry and thev gave on their return a very dismnal picture of the
situation prevailing here. C(‘ould they hoodwink the British public and the
British Parlinment? Not even that. An important debate took place in the
British House of Commons the other day and it was pointed out there that the
situation in India was very bad. So in spite of all their efforts, the Government.
of India have failed' to deceive other people. They have only deceived them-
selves, and it is.their own ostrich-like policy which has greatly aggravated the

Chandra Datta): There is none represent-



THE FOOD SITUATION. 515

situation. The situation would net have gone completely out of hand if jghey
had not deliberately tried to minimise its gravity. .

What else did the Government do? The Government did not mere!y mini-
mise the gravity of the situation, but they gagged the press. They did not
allow the press to publish statistics with regard to the death-roll or to write
articles whieh might give some picture of the great tragedy that was being en-
acted. B8ir, one of the notable instances in this regard was the order which was
served on the editor of the Amrita Bazar Patrika asking him not to write any-
thing sbout the Bengal famine. This order went further and said that nothing
was to be written on the fact that such an order lfad been issued. -

8ir, I have carefully read the article which is regarded as the offénding article
in the Amrita Bazar Patrika dated the 28th September and headed ‘A Note of
Warning”’. There is nothing in this article that deserved this treatment and
the editor of the Amrita Bazar Patrika, being a self-respecting man, has since-
refused to publish editorial articles. So that is how the press has been gagged
in regard to publication of news relating to this great famine. -

Nawabzada Muhammad Liaquat Al Khan: Ts it ffews or. views?

Dr. P. N. Banerjea: Both news and views.

~ Now, Sir, when the debate took place in the British Parliament, Mr. Amery
quoted certoin figures with regard to starvation and he dealt with the causes
which led to this famine.” Many of the British newspapers wrote articles
saying that Mr. Amery had come very badly out of the husiness. But
Mr. Amery did not care for this cepsure which was passed on him. Twenty-
- five years ago, Mr. Austen Chamberlain, who was then the Secretary of State
for India and in whose time the Mesopotamian muddle took place, thought it
honourable on his part to resign his post: but Mr. Amery has done nothing of
this kind and sticks to his office like a leech under the protection of another
Tory Diehard. Evidently, the traditions of British public life have greatly
deteriorated during.the last quarter of a century. .

Sir, what has been the general effect of this policy of concealing facts? The
general effect has been, so far as the Government of India is concerned, their--
slackness in taking any active steps to cope with the famine; and so far as
Britain and the Allied Nations are concerned, ‘if the truth had been told more
vigorous heip might have come from themi. Thus the ostrich-like policy of the
Government of Tndia has been the main cause of the gravity of the present
situation.  ° ’

Now what is the charficter of the present famine? Some Members of this
House havé described it as a man-made famine and in the British House of
Cotumons ulso the same thing was said. But I go further and say that it is not
only a man-made famine but it is a Gevernment-made famine. T am supported
in thie view by the contents of the White Paper which has heen . . . . . . .

(Atthis stuge Dr. Sir Ratanji -Dinshaw Dalal endeavoured to interrupt but
Merbers exclaimed, ‘‘Order, Order."’) .

. Mr, Deputy President (Mr. Akhil (‘handra Datta): Order, order. He does
not give way. ‘ .
- (Dr. Sir Ratanji Dinshaw Dalal resumed his seat.)

Dr. P. N. Banerjea: This White Puper says that there was actually no-
shortage in the production of foodgrains in this country and the little shortage
of rice which was in Bengul could have been supplemented by imports from th_e
other provinees and fron countries sbroad. Therefore, 8ir, this famine is
nothing but a Government-made famine.  The responsibility belongs entirely to
the Government. - . ,

The question may be asked: . Which part of the Government is to blame?
The Secretary of State for Tndia, Mr. Awuery, hax tried to throw the whole blame
on. the Govermuent of Bengal. T am no defender of the Government of Bengal.
I know that a great deal of favouritisin, incompetence and dishonesty prevails
in that province, but it would be going too far to say that the Government of
Beugal nlone is responsible for the debacle. The Govermment of Indiz and the
Searatary qf State are cqually responsible for having brought about the present

.
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¢ situation: I find as evidence of this view that in May 1948 the provisions of
shippiny for food supplies to India was stopped by the Secretary of State with the
-concurrence of thg Government of India. My Honourable friend, Bir Azizul
Huque, made a very vehement and fighting speech a few minutes ago, in the
-course of which he said that he did not know, nor did the Government of India
know, what the situation was at that time. He tried to show that as there was
no rise in the death figures before May, the situation was normal.. But is death
the only criterion with regard to a famine? Is not death from starvation the
'last stagg of suffering? He did not. know that prices were soaring high &nd that
prices had already reached 400 per cent. above the normal.

* Now with regard to the statistics regarding the death-roli, questions were put
b0 Sir Azizul in August and even at that time he said that if the Government
-of Bengal thought it desirable to collect the statistics they would do it; it was
no husiness of the Government of India. Further we find that the Honourable
Sir Azizul Huque made a speech at Krishnagar in the month of May in the
colrse of which he said that the prices were sure tofall congiderably within a
week. Now.how many weeks and how many months have elapsed since then?
.And bave prices come down?

Sir, another defender of Government’s inaction is Sir Ramaswami Mudaliar,
-who spoke only about price control but said nothing about supply. Every person
‘who has a little knowledge of economics knows that price control can never be
‘made effective unless you have control of supply. Did he not know that supplies
were insufficient at that time and even at the present time supplies are insuffi-
-cient, and that on this account price control has proved ineffective? Only a
few weeks' ago, Sir Thomas Rutherford, the Governor of Bengal, said that one
-of the reasons why the Famine Code could not be applied in Bengal was that
-there was not a sufficient supply of food-stuffs. As a matter of fact os there is
no svfficient supply of foodstuffs, the relief that is given in Bengal amounts to
‘less than half of what is provided in the Famine Code. All these factors should
have Leen teken into account by the members of the Government of India.
"They say they were not sitting in an attitude of complacency. But if thére was.
no complacency, why did.they not take adequate stéps to meet the situation
‘before it became too late? - .

Now, us for the exact share of the blame which should belong to the three
‘parts of the Government, that is a matter for expert inquiry. My own view
is- that there i only one Government in this countrg, and that is the British
«Goverhment in India; Provincial autonomy is a sham. You can override the
“Provineial Governments at any moment you like, and the Central Government
is subordinate to the Secretarv of® State for India. Therefore, whatever the
‘blame, it attaches to the British—Indian Government. As regards the detmils
_they have to be found out by an expert body of persons, and several amendments
“have been moved in this House suggesting the manner of appointment of such a
body. A Royal Commission has been suggested in one of the amendments; a
_committee of inquiry has been suggested, consisting of an accountant general
and experienced judges and administrators, in an amendment moved by a
member of my Party: In fact, all of us are agreed that an inquiry amust be
"held and that it must be independent and impartial, otherwise it would be
useless, <

What have been the chief characteristics of the Govermment policy in the
-past? It seems to me that extreme thoughtlessness and lack of foresight were
“the chief causes, when the famine was already on the horizon; criminal negli-
-gence when the famine had already begun; bungling and mishandling in the
later stages of faminaeg and corruption and inefficiency throughout: = These have
“been the characteristics of Government action or inaction with regard to this
famine: If it hud not been for the sins of omission and commission on the
‘part of the Government, the famine would either not have occurred at all, or if
it had occurred it would hot have assumed such serious propertions as it -has now

- -assumed.
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Bir, how has the present situation been brought about? It has been hyought
- about by various devices: the first was the stage of the denial policy wher
foodgrains Wwere removed from certain districts, of Bengal in order that they
. might not fall into the hands of Japan; and along with this,all boats were des-
troyed which might have conveyed the food from one part of the country to
another. Then, large purchases were madé, by Government or on Government
- mcecunt by contractors who bought things not at the market prices, but at enor-
mously enhanced prices. And what was the result? The result of that was
that the prices went on soaring. There was an incentive -to the contractors fo
buy at high prices because their commission was fixed not on the basis of
‘quantity but on the basis of the prices dt which those commodities were
purchased. -

" Sir, on top of all this, the Government themselves made profits. Our
thanks are due to the Governments of the Punjab and Orissa which came to
our rescue, but did not make any profits. The United Provinces Government:

+ ‘has said that it has also made no profits. The Sind Government has frankly
admitted that it made some profit for the welfare of its own people. But what
ahout the profits made by the Government of Bengal and by the Central Gov-
ernment? Sometimes ago, some Members of this House compared the attitude
of the Government of India to that of Nero of unhallowed memory. They. said
that the position of the Government of India was the same with regard to the
famine as ‘that of Nero in regard to the burning of Rome. But there is a differ-
ence.. Fiddling is an innocent pastime; whereas making profits on the prices
of foodgrains among a population which was starving, is no pastime; it has
much graver consequences. Therefore, the offence of which the Government of

India and the Government of Bengal were guilty was far graver tllan that of
Nero of Rome. o

When the famine was in full blast, what did the Government do? , No ade-
quate measures were taken for relief for a long time, and. when relief nmeasures
were adopted, they were adopted in a very inadequate and insufficient manner.
Our best thanks are due to the charituble organisntions which did their best to
help the people in distress; but their work was hampered in a variety of ways.
The Government has recently taken another step. That step is the forcibie
removal of destitutes from Calecutta: What was the manner in which this
policy was carried out? The most inhuman and cruel. 1 have personal know-
ledge of the fact that wives were separated from their husbands, that -babies
were separated from their mothers; and all this has led to disruption of thousands
of families. And what has been the .object of this forcible removal from
Calcutta? The Government view is that this policy has been undertaken in
order to prevent deterioration of the health of the people of that city.

Mr. M, A. Jinnah: What was the object of separating wives and babies?

Dr. P. N. Banerjea: All that was done in a haphazard manner. There was
) no plan, there was o definite programme, und things were done in -

3P.M.  the most careless and autocratic manner. What was the object of
this removal policy? The ostensible object was that the health of Calcutta
should not deteriorate. But there are people who suspect that the real object
was agdin to minimise the gravity of the situation. 1f only the mortality
figures that were published in the papers for Calcutta were reducd, then Govern-
ment would be uble to say that the famine had been brought®under control. If
that be the real object, 1 cannot but say thut that is the greatest disgrace on
the Government of Bengal und on the Government of India.

I do not deny that during the last few weeks strenuous efforts have
been 1made by the new Food Member aud the Transport Member. But I
sm not satisfied with their comparative figures. They must take a vow unto
themselves that they are determined to kill the demon of famine which has
devoured so many persons in the past and .is threatening to devour many more
in future. Unless they do that, a mere improvement in the situation will not
be of much help. As a matter of fact, there has been no real improvement in

.
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the situation. The death-roll is &till mounting and the distress is growing worse
every dny.

What about remeédies? When the debate took place in last August, I made
some definite suggestions hoth with regard to long-range policy and with regard
{o short-range policy. Tf these suggestions had been carried out there would
have been a great improvement ir_l the situation. But that was _not_d011e" Even
now, if these suggestions are given effect to there will be a considerable improve-
ment in the situation before long.

1 should like to emphusise a few points on which the Govermment should
concentrute their uttention ut the present moment. ‘They should vigorously
import foodgrains, not only from other parts of the British Empire, but from
ubroad, because it has been recognised in America thut the allied nations also
are responsible to some extent for this fumine in this country. Larger imports

“g¢hould ulso be made from the other provinees. Then, there should be an equi-
takle distrtbution us between all the distriets of Bengal, and for that purpose L
suggested in August thut u provincial food council should be uppointed. 1
again urge the adoption of this meansure. 1 further urge that 1ldeq_llu§‘e transport
Yacilities should be provided and if necessary the war needs of the Government
ghould Be subordinated to the needs of the food situation, for unless the food
situation is properly handled the war efforts of the Govermment will be greatly
impeded. Lastly, 1 suggest that the Govermment of Indian must ‘und'ertake full
responsibility for the procurement and distribution of food supply in Bengal.

Before 1 conclude, 1 sheuld like to say a few words -about the Aman crop,

which is the principul crop in Bengal and which is due to be harvested in Decem-
ber. :

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Mem-
-ber’s time is up. ) "

. Dr. P. N. Banerjea: Only two minutes more, 8ir. If the Government
adopts its old policy of triul and error, if the Government tries uguin to experi-
ment with the fives of the people, then a greuter disaster awaits Bengal. I
would therefore suggest to the Government that the Aman crop which is ex-
pected to be n-bumper <rop should not be handled by the Government. The needs
of Caleutta und the industrial areas should be stpplied by imports from the
other provinces and from sbroad, while the bumper crop of the province should
oe left with the cultivators and the local people. 1f, pn the other hand, the
Gavernment tries to handle the situation it is bound to fail. As has been pointed
out by reveral speakers, the machinery of Government is very defective and
there are many practical difficulties in the way of avoiding corruption and
inefficiency. :

8ir, the food of the people is too sacred a thing to be touched by the impious

_ hands of an inefficient and corrupt Government. Therefore, I suggest . . .

Mr. Deputy President (Mr. Akhil Chgndra Datta): The Honourable Member
must conclude now, ' _

Dr. P. N. Banerjea: | therefore suggest that this should be left alone—the
bumper crop which is expéeted und which is not due to any effort on the purt of .
the Government. It is u gift of God. Let not God's gift be _snatched away
from the mouths ©f the starving people. The Government of Indis have been
guilty of many sing and crimes in the past w1 its behaviour towards the yeopie
of India. 1f the Government now stands between u kindly Providence and the
hungry millions: of the country, then there will be u greut disaster. Millions of

people will die und the sin and crime of the Government %vill be the greatest
ever recorded in history.

Mr. Abdul Qaiyum: Sir, we are meeting amd discussing the food problgm of
this country under the shadow of a great calumity, a calamnity which is responsible
for'the loss of n very large number of lives in the fair and fertile province of Ben-
gal, a calamity which is likely to cust its ‘shudows, not_only in the immediate
future but for a long long time to come, a calamity which has to be combated and

*
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effectively brought under coutrol. Here, I have to speuk for the Congress L'arty,
a party which consists of the elected representatives of a very large number o}
people in this country. In the absence of very valued and esteemed representa-
tives of the people in my Purty, trusted colleagues who have been put in prison
without ary trial and ure rotting behind prison burs for a number of months—as a
- result of the action of this irremovable and irresponsible executive, it has fullen
40 my lot to put the peoples’ point of view Before the House and the country.

Bir, we are told thut we are in the midst of a great crisis, let us not indulge
in a search for scapegoats,”let us forget all thut has happened in the past. Let
us concentrate on the future. We have even had suggestions from the Leader
of the European Group that it would not be politic or advisable to have an
inquiry immediately but at some time in the future, because at present our
energies should all be concentrated on combating the famine which is playing
havoc with the people of Bengul. 8ir, there muy be something in all these
suggestions but the fact remuins thut we have to state the. truth and to
bluntly state the truth. The question petore the House is who,is responsible
for this appalling state of affuirs in this country. I am not u believer in Royal
Commissions or commissions consisting of commoners or lords coming from a
distant country. I believe in the people’s commission. I know the feelings
of the people of this.country. I can read their heurts. I cap see the glow in
their eyes und I can say without feur of contradiction, in spite of Sir Ramaswami
Mudaliar and all his group of colleagues, that in the eyes of the people of this
country, the Government of Great Britain which is primarily responsible for the
government of this country und their henchmen-anq agents in India sitting right
«opposite are responsible for this great calamity which has resulted ,in an enor-
mous loss ef life, a loss of life in comparison with which the loss of lives in all
the battlefields of the world in the present war pale into insignificance. It is
quite clear to us that it would be futile and it would be hardly proper for us to
ask these very people who are guilty to appoint a Royal Commission at some
distant time to come and whitewush their acts or apportion blame between the
various ageneies of this octopus which is responsible for depriving us of our
liberties. '

Now, Sir, it has been stated by my Honourable friend, Sir Azizul Hugque, in-
his speech that there were miscalculations and that there was bud judgment but
there was no deliberate design on the part of the Government—and that this
was mare or less an act of God and that we should forget and forgive and con-
c.‘elntmi‘;e on the future. Now, 1 have a quotation from the speech of Mr. Amery”’
who 15 responsible for the government of this country, if not te the people of
this country, ut least to the British Parliament and speaking as early as January
last year, Mr. Amery suid this. I will first give a quotation from the recent
debate in which Mr. Amerv made a confession which, if true, means thut the
qgve.rnment, of which Mr. Amery was a member, was fully conscious that India
was in the grip of a famine and ‘that they refused to take adequate and proper
measures to combat that famine in good time. Here are some of the extracts
from the speec'h and with vour permission, T will read them ~to the House.
These are published in the Hindustan Times of the 6th November. Mr, Amery

|ays:

“If we are to judge the situafion as a whole and in its proper perspective we must re-
member that what threatened India a year ago was a widespread, possibly universal famine.
If members will look at the motes in section 5 of the White Paper on the position of areas
other than Bengal. they will realise the extent to which that menace was averted or brought
Wwitlin narrow limits. For that credit is duly given in the notes to the administrative ac
taken by the provinces and States concerncd.”

~ Now there was an intemlptibn in the course of the debate from one
Mr. Cove, a Labour Member, who said:

“1 am not trying to score any debating point but I have a quotation from Mr. Amery in

January this year in which he said there was no fear of any famine of any kind whatever,

. that everything was gll right as far as India was concerned and that there was no cause for
a great alarm of any kind.” : :
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. Néw, sir, that the situation Was clearly foreseen cannot be denied.and there
can be no two opinions about it. Even in the course of the debate which recent-
ly took place on the Indian food situation in the House of Lords, Lord Hunting-
don stated: \ T _

““Why in a situation which was fo i ;

did not the Central Government of Tndiy take. the moofosndest messirms SEias ‘o fomai
reached this disastrous extent and the situation becume completely out of hand."

Referring to Mr. Amery’s remark at Birmingham last week that the dan-
geroug possibilities of the situation were fully reanlised soon after the full of
Burma and Singapore, Lord Huntingdon said that this happened some time
ago, why were none of the measures advocated in the Gregory report put into
operation. If the dangerous implications of the situation were realised, then
there can be absolutely no reason and justification for this callous negligence,
this criminal neglect on the part of the British Government and their agents
in India to take timely and adequate jmeasures to proteot . the lives of the
‘people of this country, I say that they have not been able.to protect the
honour, the self respect and the freedom of the men and women inhabiting this.
country; but at least it was their duty to protect their lives, to enable them
to tt_eke out a wretched and miserable existence, as the bondmen of the British:
nation. '

Now, Sir, 8ir Ramaswami Mudaliar got very excited and he tried to white-
wash -the Government. There may be some parts of that Government which
it may not be possible to whitewash at all. He had a fling at the Congress,
But he did’ not have the courage to say that it was the Congress who ndvised
the small landholders in IAdia not to part with the grains on which they
depended fbr their very existénce, for the existence of their women and
children. He did not have the courage to say so, in the manner of all those
who are associated with this Government, people who do not represent any-
body, people who cannot face even ten of their countrymen in an open meet-
ing, people who have no constituency and who have Ueen selected for their
past record of services to the eause of Imperialism for their betrayal of t.-helr
country and for holding opinions which are distasteful to the majority of” the

" people of this country. That such & man should rise and have a dig at the
Congress is a thing which cannot be tolerated: What was wrong with the
opinion which the Congress gave-to the people of this country. The Congress
leaders were in touch with the pulse of the people. They know how the
people live their liveg in their humble homes scattered in seven lakhs of
villages in Pndia. They know the real condition of the villages. They knew
that the Government machinery was likely to break down. They -knew that
there would be maladministration and maldistribution and inflation, that there:
would be rise in prices.. As has been stated by the Honourable Sir Rama-
‘swami Mudaliar, this is a case of starvation in the midst of plenty. The:
Congress leaders knew that such a thing was going to happen and that it would
be beyond the reach of an average agriculturist {o pay for and buy the grains *
which were hoarded or were ‘available in the bazars in India." Therefore, they
gave that advice to those people not to part with their grain on which thev
depended for the necessaries of their life.. What was wrong with that advice?
If the Congress leaders had not given that timoly warning to the poorer sec-
tions of our countrymen, the conditions in Béngal and in other parts of India
would have been much more appalling. It was that timmely advice which has
prevented these people from being overtaken by a more serious catastrophe
than has befallen them as a result of the maladministration of this Govern-
ment. .

Now, Bir, what have the Government of India been doing here. They say
that they have a plan. It is news to me that they have a plan. What is
that plan? They did not set up their Department of Food till December
1842. They even frequently changed the Members in charge of Food. Some-
times, they have a basic- plan. Sometimes they have a revised basic plan,
sometimes price control and then at the instance of a panicky Provinciak
Government which lost its nerva they removed the price control and then the
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famine spreads to areas nearer Beugal, like Orissa, Bihar and Assain Was
this the plan which you had? I submit this wis the only Government tai{;\ong
the I_Jmted'Natlonq which had absolutely no plan and whjch kept on experi--
menting and bunghng,.from time to time with the lives of the people who hud:
beenpntr.usted to their charge. Therefore, it is clear that “he responsibility
18 primarily that of the British Government and’ of the Government of India
who are their agents in this country. ’ '

Then, Sir, an attempt has been made from what I have read about the-
White Paper—I have not seen it—and from what I have read of it as appears
fron the debates in the House of Commons that it must have been obviously
based on the information supplied by the Government of Imndia. They have
tried to throw all the blame on the Provincial Governinent to prove that
provincial . autonomy or whatever shreds and remnants that were left of it is &
farce and to make out a case in favour of the continuance of the present;,
system which is very much to their liking. ‘

Dr. P. N. Banerjea: Aguinst self-government for India. .

Mr. Abdul Qaiyum: Now, Sir, how can the unfortunate Provincial Govern--
ment be biamed? I am not holding any brief for the Provincial Government
nor do 1 hold any brief for the individual Ministers. There can be corruption
here and there among the higher officials and mostly among the lower officials.
and probably amongst some Ministers. That is .a matter of inquiry,
but as far as the primary responsibiiity is councerned, that was of
the Central Government. Now, who 1is responsible for the .nonetary’
and financial policy of this country? Who - is responsible for regu-.
lating exports and imports of this country? Who is responsible for controlling
the means of communication in this country? Who is responsible for-
enunciating and ruthlessly enforcing a denial policy on the unfortunate and
‘luckless people of Bengal? The answer to all these questions can be one and. -
one only, and that is that the Central Government is responsible for all these-
things. You are responsible for inflation. You kmew very well that as a
result of war, as a result of the submarine action and as a result of the sbsence
‘of shippiyg the imports into this cauntry were fast dwindling. You knew
very well that India, was not- self-sufficient in the matter of food. You had
statistics also to that effect, Even before the war India had been importing
something like 2} per cent. of what was needed to feed her own population.
You knew very well that ships were not available and that the imports were,
dwindling. But vou have been harping on the fuct that you had stopped the -
exports. - Why did you mdt stop the exports much earlier? You knew when
the war had started that the,imports would practically disappear. Why did
you not stop the exports when the war stirted? It is no use now trying to
get credit for something which vou should have done three or four years
earlier.- The stopping of exports does not mean so much now when the imports
have practically disappeared. On the other hand, vou have to offset the fact
that the imports into this country have disappeared.

Now, Sir; when I say that the Provinciul Government is responsible only
to a minor extent, I wish to state that the Central Government interferes
with the provinces only when it suits it but when.things go wrong, it takes
shelter under the Government of India Act. It tvas the Central Government
which discouraged the Provincial Governments from building food stocks in
1942. And after having allowed unco-ordinated control in the Provinces, they
suddenly lifted up the control and the effect was disastrous for the castern
regions. Then, may I know whether it is or it is not a fact that it was the
agents of the Central (Gtovernment, the .Munijtions Department, the Military
Department, the labour forces connected with the Military Department, the.
evacuees, the U. K. C. C. who were buying right -and left'in Bengal? What
could the poor Provincial Government do? It was the activities of sthese-
agents of the Central Govetnment which "practically reduced what was left of
provincial autonomy to a farce. The Provincial Government could not help
it. It could just look™ on. N -



-522 * LEGISBLATSVE ASSEMBLY. [18TH Nov. 1948,
Mr. Abdul Quiyum.] .
ow, you did not have any comprehensive plan. In all other couuntries,

whenathe war started, their National Governments sat down, deliberated and

-consulted their experts and they had some sort of a comprehensive plan for

the duration, of fhe war i order to see that troubles like the shortage of.food
with which you are afflicted In this country did not affect the people inhabiting
those lands. Now, is it or is it not a fact that practically 97 million acres
of uncultivated land are lying useless in India? What efforts or atternpts
were made by the Central Government to bring into cultivation these 97
million acres us against the 200 million acres which are actually under culti-

. vation? -
Mr, M, A, Jinnah: Grow vegetables in your gardens!

* Mr, Abdul Qaiyum: As if the Indian peasants eat vegetables! When I
‘heard the speech of the Leader of the European Group, 1 was reminded of a
story and I do not mean any disrespeet to him. When he stated, why not
%row beetroot, cucumper, cauliffiower and such other vegatables, it reminded
the of a story which T had heard as a child. When theré wus a famine in
the good old days, the King’s daughter said: ‘“Why don’t they eat Pulao,
Kababs and things of that kind?’’ Therefore, these gentlemen have no idea
that as far as the poor Indian’s food menu is concerned, such a thing is. not
-even heard -of by the majority of people living in this country. So, the
-growing of cucumber and other vegétables is not going to end the famine.

Now," 8ir, the next point which I wish to make out is that the measures
which bhave been taken, after the disastrous consequences of fumine have
become apparent, by the Government of India are hardly sufficient to meet
‘the situsfion. They are only temporary palliatives. What is required is . a
long-term, wel:planned out, policy, a policy which is planned out in advance.
Here 1 would like to say that you camnot have a long-term policy in this
-country based on the opinions expressed by economic and other experfs, ration-
ing experts, etc., who are being imported in ever increasing numbers into this
country. . I have been a student of economics and I know that you cannot
divorce econormics from politics and that there is such a thing as nationalism
in economics. If you are going to have economists to give advice gs to how
to plan and to look ahead, why don’t vou have a number of Indian economists
who ought to know something about their countryv and who can be depended
upon and whose advice will be in the best interests of this country, instend

<-of getting all sorts of so-called foreign experts. If they are such very good
-experts, I ain surprised why their own country shouid spare them at a time
when their own ¢ountry was involved in a terrible crisis. T won’t say much
-about Dr. Gregory because I have been his student. ,

Sir, it is a well-known fact that Indin has been deficient and has been -
‘an  importing countrv in the matter of food. We have.our industrial popula-
‘tion which is rapidly growing. If the Government- had any sense of responsi-
bility, they would have at the outhreak of the war started a plan for selfr
sufficiency, cent. per cent. self-sufficiency in the mmtter of food for this
country. That self-sufficiency is a thing which c¢an be achieved in practice
by- bringing all. these 97 million acres of land, which is lying fallow, under culti-
vation. It is really a pity that while millions of people in Bengal should be
starving for want of food, only next door in Assam, two million acres cf la-d
and perhaps much more, which can be brought under cutlivation, have not yet
been brought under cuitivation so far, in spite of the fact that it is n well-
known fact that Government knew long before that India was not a self-
supporting country in the matter of food. -We have that vicious line system
and other syvstems operating in this country and it is really u pity that while
‘there should be millions and millions of acres in Assam and other parts of
the country lying uncultivated the people in Bengal should be starving next -
door. The fact that the Government had absolutely no plan to cope with
‘the situation can also be made clear from one other fact, namely, their method
bf procurement. In the matter of procurement they allow all' these raiddle-
men, profiteers, hoarders, people who are responsible for black markets, to
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go and buy from the cultivators without any eHfective control. In fuct, they
hand ovem the food which is the main stay of* the people to thieves, rcdbers
and exploiters and then they set about catching then, which is an impopsible
thing. Why not buy.direct from’ the producers in the field? Why not bring
about a law that any man who owns land and who produces 2rops béyond what
is needed for his own fgmily should be compelled to sell the crops to the State
at ‘a certain reasonable price? Why not hdve your own shops, Governmeit
controiled shops, Government granaries where such grain could be stored
which is taken direct from the producer., I can tell you that in the State of
Kashmir long before the war started and when there was no fear of shortage
of foodstuffs—and Kashmir State depends entirely on rice and once 'the crops
fail, then' there is considerable trouble in the coumtry and it is impossible to
run the administration—long before the war started théy had their granaries
full in Srinagar. Every agriculturist is bound to sell compulsorily one-fourth of
bis produce to the State which stores it in the Government granaries.” The
Government have got a list of people who do not own lands, they know how
many people live in each particular house .who do not own lands and if any

person who owns lands applies for a ticket to purchase’ rice from the Gov-.

ernment granary, -he is not allowed to do~so. The State kndws how much
each householder consumes every month and any person who does not own
land can get a ticket, it is called chandi, and take it to a Government shop
and buy rice. Even now,—when there is so much starvation in other parts
of the country, even now in Kashmir rice-sells at eight seers to a rupee. §Vhy
can’t you- have some such mechanism in *this country-and buy the produce
from the producers in their fields and store them in Government granaries
and then sell them direct to people who do not own lands. While you have
such a system, you should also see to it that these big landlords 'who have
grains much more than are needed for their own use and for the use of their
tenants or for the members of “their own family, they should not be nllowed

to retain the surplus. They should be rationed out and the rice should be.

compulsorily purchased by the State and sold to the people. | .
- Now, Sir, the time at my-disposal is limited. I am not going to say
anything about the causes-of this famine nor have I been able in the limited
time at my disposal to make many constructive suggestions which can be very
usefully put into practice for avoiding famines, the like of which has taken
place in Bengal and playing havoc with the people. There was some talk on
the part of Government Members, especially the Honourable Sir M. Azizul.
Huque, about mobilising public opinion in this country. T think other Honour-
able Members also talked of mobilising public opinion in thig country. Now.
Sis, how can you mobilise public opinion where the Government of the country
does not reflect the will of the people. Here vou have & Government which
acts in a manner which is to the utter distaste of the vast majority of the
people in this country, a Government which cannot be removed by the clected
represgntatives of the people, a Government which.is not responsible ta the
people from whom it is recruited, a Government which is at once irresponsihle
and irremovable. 8ir, it is really a pity that a country which boasts of
democracy and is fighting for freedom of all nations, a country, the spokes-
men of which are never tired of talking against Fascism or Nazism and other
‘isms’ which have reared their ugly heads in modern times, we are told that
in these countries an individual has absolutely no voice in the administra-
tion, there is no freedom of speech, no freedom of association, it is really
strange that Great Britain, while ~professing all these high squnding
principles, should set iip a Government in India, & country inhabited hy 400
mi'lions of people which is not only irresponsible but irremovable, a Govern-
ment which 1§ really a cross between Nazism and Fageism and which is
utterly disliked by the people in this country—how can you have co-operation
-with such a Government, do. you deserve co-operation? How have you
treated the people in -this country? You say that you have no public co-
operation for vour war effort. You have been responsible for repression, &
repression - before which the repression alleged to have been ' prac-
tised by the Nazis and the Fascists pales into insignificance. Now, Bir, T see"

. D
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thal the Honourable Member Who is responsible for immobilising publie opinion
is fast asleep in this Hofke, 1 will not wake him up. But who is responsible
in this year, 1948, for keeping thousands of Indians, patriotic Indians, whom
the Honourable Bir Ramgswami Mudaliar had the effrontery to abuse, people
who represent the masses of thig country, people from whom the Honourable
8ir Ramaswami Mugdaliar may have the right to differ, but the Honourable 8ir
Ramaswami Mudaliar cannot forget thut they uare potriots who ure
liked by their countrymen and whatever may be our  difference of
opinion, after all they -‘are suffering for a at cause, the cause
of freedom of India und freedom of the Indian people. Therefore
it does not lie in ‘the mouth of the Honourable Sir Ramaswami:
Mudaliar to ridicule these patriots. @If- you want co-operation, if
you want to mobilise public opinion, if you are true to the principles for
which you allege you are fighting this war, then it is the duty of the Gov-
ernment of this country and the Government in England“immediately to set
free Mahatma Gandhi and all those people who are rotting without trial behind
the prison bars to enable the people of this country to come to some sort of
understanding to set up a Governmept which is liked and ia acceptable to
the large parties and peoples inhabiting this country. Will you do it? You
do not even allow them even to come together. Perhaps you feel that the
ground will slip under your feet if.only 'these people are allowed to negotiate
and meet each other, How long are you going to prevent people from coming
to @ settlement amongst themse]ves? How long are you going to play this
game of ‘setting the Muslim League against the Congress and the Congress
against the Muslim League, I warn you how long are you going to play this
game? { warn you that the time is not far off when like the people in
Lebanon, where the people—the Muslims and the Christians—have combined
to fight the De Gaullite brigands whom you have set up to pup down the
*national aspirations of the I.ebanese, similarly the people in this country, the
Muslims and the Hindus and all other people, will rise against you and turn
vou out. You ask Mahatma Gandhi to withdraw the August Resolution!
‘What is wrong with the August ‘Rlesolution. That resolution stands. Tt ex-
' presses the will of the people of this country. Tt will never be withdrawn.
If you think that you will suppress revolution in this country, you are entirely
mistaken. There will be revolutions and more revolutions and there will be
even greater revolutions until the time comes when the British people are
* forced to withdraw from this country and a truly national and responsible
Governinent is set up in this country. Wijth these words, I close my speezh.
Mr. M. A. Jinnsh: Sir, this is one of the most painful occasions whén I
have had to participate in a debate wunder-the shadow of thousands dying.
The motion before the House is that the food situation be taken into considera-
tion and there are various amendments which are tabled before the: House.
Now, 8ir, in order to take the food situation into consideration, I think the
House will agree with me that it will be failing in its duty, if we have only to
examine with such materials as one can get or as will be made available, because
as' non-official Members we have not got all the secrets of the Government in
our possession. With such materials as we have and we can get we have to
form our judgment as to the responsibility of Government in this matter. I
was rather surprised to hear from Sir Henry Richardson who ought ‘to know
the traditions of Parliamentary Government better than anyone else that it is
no use indulging in recriminations. Do you call this recrimination when the
Government in charge of the country is responsible? Who is the real thief has
to be found out but the Government of the country is responsible for the safety
of the lives of the people, and that is a fact which nobody can deny. You may
say that five thousands are dying per day or ten thousands are dying per day:
that is p matter of mathematics. But can anvbody deny that fact that
- thous‘anda have died and even today they are dying of starvation? That fact
remains, and the further fact also remains that thousands that have not actually
<lied have snffered. Do not forget that category of people; they have suffered

"
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to such an extent that it will take a long time before they can ever 8¢t
to the normal condition of life. . C

Now do you expect us to say that nothing very much has happenedd Let
us see what we can do in order to put right this appalling statg of thungs which
we have been witnessing every day. Sir, in any other country where you hMve
& Govermuent that can only exist with the will and sanction and the approvul
of the people there will be no need for any commissions on any inquiry. 1 ask
Jou this question, and 1 particularly ask the Leader of the uropean Group,
supposing 1 kngland a few hundred people hud died or were dying every week
of starvation,—let alone a few thousands,—would Churchill's Government be
able to stand on the I'reasury Benches for 24 hours? .And here we are calmly
and coolly told about recrimination and so.on. It is our misfortune that we
are living under a system of Government which is irremovable and irresponsiblé
and, I would add, thoroughly.incompetent to handle any big issue. And
further they are tied down and fettered by their master, the Secretary of State
and the India Ofice. What can you expect these people to do? This country
of 400 million souls is governed virtually by two men; one is the Viceroy and
Governor General and the other is the Secretary of State for India. I asked the
Honourable Sir Ramaswami Mudaliar what he did. He pleaded, as if that was
a personal remark against him as an individuel, that he had many difficulties
and so on and so forth. Yes, Sir Ramaswami Mudaliar, I fully realise and
you know it,—1 am not disrespectful but am only criticising your status and
the constitution of this Government,—vour status is that of a person in charyi:
of a department with a glorified title ‘which entitles you to sit on those ‘Treasury
Benches.  You are pot a Cabinet. Minister and you do not know what is
happening. You are not consulted; . it is only when it pleases the ‘Governor
General to take you into his confidence that you come to knew and then vou cffer
your humble advice and after that you are dismissed: I realise that position.
This is a constitution and u form of Government which has 1o sanction and will
«of the people or their approval of any kind behind it and in every sense of the
“word completely bureaucratic, and having behind it the strength of \penal
laws and Ordinances and ultimately thg machine gun. How can o Government
so constituted ever function efficiently when there is a grave crisis?' It is all
right in normal times when files are passed and red-tapism goes on; but let
e tell you that this Goyernment will never be able to stand any great crisis.
o What is the use of your blaming others? I have not. the slightest intention of .
making uny political capital out of this and 1 want to avoid it completely. But
you suy that the Provincial Government of Bengal did not do this, that and the
other thing; you say that the Governments of the other provinces 'were not
‘helptul and willing to co-operate with each other. -And you say of course that
the Governnent of India were simply the acme of perfection; everybody else
may be responsible but not the Government of India nor the Secretory of State
for India. I want to know what the Government of India did, and let us
examine it.  Sir Azizul Huque in his’ speech today and also in his ‘previous
speech which I have read with great.caré and attention gave us the informa-
tion that they appointed a Food Conference in 1939. Thers was a Food Con-
ference in 1940, there was a Food Conference in 1941, there wag a Food Con-
ference in 1942. and there was a Food Conference in 1943. I wagq very pleased
to hear that. With your Food Conference in 1989, with your Food Conference -
in 1940, with your Food Conference in 1941, and with your Food Conference in -
1942 and your Food Conferences every year, what is the result? The net result.
i& that thousands are dying. !

Dr. P. N. Banerjea: Hundreds of thousands.

Mr, M. A. Jinnah: It is no use blaming the Provincial Government, or
“Governments. I am not here to defend them. May be that they were negli-
'gent, may be, that they did not do their duty, but, Sir, how can any Provincia)
Goveroment possibly deal with the situation? Yoéu look at every other civilized
country in the world: Can the Provincial Gbvernment deal with inflation and
the financial difficulties, can the Provincial Government deal with the question
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of “exports and imports, can the Provincial Government desl with the transport.
sugide this country, can the Provincial Government deal with -the s}_l_lppmg,
can the - Provincial Government, or Governments, stop or desl with the
operations of ‘the Government of India for military purposes? I am
giying you these few instances; there may be others. "How can fhe Pro-
vincial Governmentg deal with these various things? Have they got the power
and control all over India, have the Provincial Governments got the control and
the power of fixing the prices, have the Provincial Governments got the power
or suthority of procurement, have the Provincial Governments got the power to
ration all over? True, Bombay did it. And let me tell you about Bombay.
Bombay is not out of danger. Let me tell you. A man in the street knew

- this in December last. Before that of course it was very difficult for the-

ordinary man to realize although some knew before that that there was danger.
The Government itself knew that this was a very serious thing. But before I
desl with Bombay, may I, in between, point out what did the Government of
*India do, for at present I am dealing with the Government of India.
[At this stage, Mr. President (The Honourable 8ir Abdur Rahim) resumed
the Chair.] ’ , v
Till December 1942, there was no Food Department. It wag only in
December 1942 that Mr. N. R. Sarker, who was also the Commerce Member,
was given this portfolio, and the Department of Food was set up. Mr. Sarker
resigned and from February to May there was no Member; no Member at all.
Who was doing the business? The Secretary and the all-powerful apostle of a

system of Government much worse than Fascism and Nazism, the all-powerful -

single dictator—the Governor General. What did he -do? Nothing from Feb-
ruary to May. In May we were able to find out a suitable man. 8ir, it took
us from February to May to find out a suitable man whom this Department
could be given, and I congratulate my Honourable friend, Sir Azizul Huque,
that he was the choice. ‘
Mr. K. C. Neogy: They made their choice very soon !
Mr. M. A. Jinnah: But he wes flso holding the Commerce portfolio.
Pandit Lakshmi Kanta Maitra: Industries and Civil Supplies also.
Mr. M. A, Jinnah: T do not know exuctly what were the reasons but all
that 1 know was that all these departments that he wae holding were beyond
his human capacity and if something was not done then we might lose hims
altogether. So in August 1948 it was transferred to Sir Jwala Prassd Srivas-

AY

tava—the fairy godmother. And this fairy godmother says ‘take the food |

situation into congideration’; and this fairy godmother says ‘I shall not be
satisfied so long as famine and distress exists’. 1 hope not. What wonderful
statement the Honourable Member has made. T will deal later with what he
is doing now. '

Sir, I was dealing with Bombay. It was known to the man in the street
as far back as December that the food situation was very serious in ‘this
country; it came home to us in Bombay. And, Sir, it was very fortunate that
the Governor of Bombay hirhself was fully alive to and fully in touch with the
situation. ' -

Pandit Lakshmi Kanta Maitra: It was different in my province. ,

Mr. M, A Jinnah: T say, it was ouf good fortune that the Governor was
fully alive to the situation, and naturally so. At that time I had the honour to

point out certain things to him, because the situation was very serious in |

Bombay. I can give vou one instance:* When I went back from Delhi in
December 1942 and when T reached my house immedintely three of my
servants came to me and seid that thev had nothing to eat for three davs: th
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could not get any food. All that T dbuld do was to immediately attand to them. |
So it was known to. the man in the street—that was my point. The Governor |

then came post-haste to Delhi and made whatever battle or ficht that he had to

go through. I do not know what happeqed, but one thing that T do know ix |
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that he came fully fortified and somebow or other he secured the co-operation
of the Central Government. Now, you will say ‘*“How is it that the Goverdor
of Bombay did it; we were prepared to heip him. Why didn't other provinces
do it”. 'Lhis is exactly the charge against you. Unless somebody comes and
goads you, and unless sdmebody comes and tells you that you®are living in a
fool's paradise, and unless somebody comes and tells you that this is your
responsibility, you will not see or wake up to your sense of responsibility and
You will not go away“from your musty files in which you are absorbed. Perfect
ly true,.l am not defending any Provineial Government at all. They have got
their responsibilities.* But I say what could they have done except to come to
you and tell you ‘‘Look “here, if you don’t move—and you have not moved—
if you don’t move, the results will be\terrible, dreadful’””. But whut were you
doing? Therefore, Sir, it seems to me that you cannot possibly get away from.
this charge againgt you and that.you have been guilty of gross

4. pegligence: that you have fatled to discharge your duties and your
responsibility as you ought to have! That is not my view, but Mr. Pethick
Lawrence who opened the debate in the House of Comnions said in conclusian
‘‘that the Secretary of State hus failed to glischarge his responsibility’’ and as
I do say this is due mainly to inflation: his concrefe suggestion was ‘that
you should now take measures and meet this danger of inflation by meang of
taxation and loans”.. 'He represents the Labour Party, a responsible speaker,
not a back-bencher. ) !

Another prominent figure in the political life ‘'of England, speaking on
behalf of the National Liberal Party, Sir George Schuster said: .

“They should all keep before them one purpoee—to strengthen the arm af Lord Wavell.
This soldier had achieved his most brilliant successes- when all odds were against, him and
difficulties he always turned into opportunities. If these were the conditions under which
he worked best, he could not have been. sent to a mere suitable place than Tndia.'

Sir George Schuster said ‘there was w failure to take adequate and compre-
hensive action. Tt was a story of half measures and vacillation.

Sir George Schuster could/ nbt findgin the White Paper that rice was ever
seriously mentioned or disgussed, et any food conference yntil December .1942.

The Honourable Dewan Bahadur Sir A. Ramaswami! Mudaliar: That is nc
correct. Sir George Schuster is the. same old George Schuster who was
Finance Member here. . o : .

Mr.-M. A, Jinnah: Excuse me you are wrong. He said it is not mentiond
in the White Paper: not what is your correct information. He suid in the
White Paper it appears. Referring to the question of inflation and the varigug
financial problems, he asked whether the Inhdia Office had = thought that the
financial problems were going to be all important all throughout the war. He
felt the situation had not been faced up to and that the responsibility that
rested in London had not been fully discharged—I would add that the respons-
ibility that rested in India was not fully discharged, or far from that—
if Mr. Amery and the India Office were to be purely passive and merely to say
yes to any demand that came from India, what was the object of that great
office and of money that was spent on the stdff> He thought that the House
was entitled to an answer. He felt Mt. Amery had a heavy responsibility to
the House in this matter which he had not fully discharged.

Therefore the two speakers on bghalf of the two recognised parties have
condemned the Secretary of State for Indin, Mr. Amery in the langnage in
which T have put before you.

How much more is your guilt? " And what do we find, Sir? As late as last
January Mr. Amery says that everything is.O. K. Practically .it came to this.
Everything is all right. There is no fear of any famine of any kind. Don’t
bother. The Secretary of State for India, making this statement on the floor of
the House before Parliament! May Iknow on whose authority did he 1aake it?
‘Who supplied him with the information in January 1942 which enabled him to
make that solemn statement béfore Parliament? I cannot imagine that a
man in the position of the Secretary of State for India would ever have made
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};uﬁ h a statement unless he wds very sure or so informed by the Goverimment of
ndia. '

Well, Sir, I §o not wunt to go into the various details, as I cannot do it
within the time. Now we come to the question of facing this situation, but
before I deal with it let me say pne thing. As far as—shall I use the word—
the guilt, or crime, or the gross negligence of the Government as it is consti-
tuted today is concerned, we are powerless and under the “constitution we can
do nothing. But I want to tell the Honourable Members here that helpless as
we are under the constitution, as a forlorn hope and in despeir we say, and this
House ought to say—let me tell you I am not supporting the amendment of the
Muslih League because it is a Leagile amendment, though it is & most com-
prehensive amendment—to those who want to  understand that we think and

- we hold this Government prima facie guilty of gross negligence and that they
have failed and they have shown no grip or foresight and they are guilty of the
colossal failure to discharge a responsibility . that is imposed wupon theni.
Tnstead of defending yourself, as advocates, instead of the Secretury of State
for India defending himsplf and thig—what shall I say—Government which is
incompetent, o Government which is incapable of meeting any crisis, of facing
any big issues, a Government essentially bureaucratic in its mentality, in its
character and in its own blood, now instead of defending theimnselves, you should
throw down your arms; do not try to throw blame on, this und thet and the other;
you know it; and if you do not know this much, then God help you! You
know it, that the main responsibility was yours and you are paid to discharge it
and amongst the other scapegoats that you want to find out, Sir Ramaswami
Mudslior*hes added one more. This is the first time that it has been suggest-
ed even indirectly: the insinuation was clear—he did not name it, but he did
‘mean that thege was a party which acted in a manner which made it more
difficult for you to formulate a policy which weuld have prevented this ap-
palling disaster. Are you really serious hbout it? Tf it is true that there is
a party—mind you here is no question o politics—if the Government of India
thought that here is % party that is playing this game—may be out of bitter-
ness, may ‘be out of ill-will, may be on political grounds—but if vou came
to that conclusion that there was an appreciable number of people here who
wege' doing this, may T know what action yop took? Why did you not openly
say that,in this matter this is happening? "One thing is certain now. T can
* tell you now on the floor of this House, so far ns the Muslim League is con-
aerned, so far as the Mussalmans are concerned, we do not wish to introduce
any political issue or make capital—political, financial or any other capital,
out of this: we know one thing: our countrymen are dying. We know there
is denger. Remember that vou have not got over it. And let me tell vou
that if the monsoon fails, I do not know what will happen. It is no use say-
ing that this is God's act. God has not yet intervened, but He may, and
therefore be prepared even tp meet the intervention of God. Tt is no use
suying “‘It is our enemy’s action.”” Yes: the enemy has done his worst: the
‘Burma market has gone; but what did you do? I want to know. There is
nothing of any substantial kind of scheme or result or even prospects of any
big .results. Nothing. For four years you have bzen pottering about; for
four years qou have been trifling with this question. 'Can you point out to
me and say ““This is what we did”?" What is this,” but like arga-
ments for the defence which js false. Mr. Amery in the House of
Commons says ‘‘Oh, the British Government has “builf up a magni-
ficent canal system which has now even made India monsoon-pronf’’.
He is not content with that’ past history and the glory of the
great work of Britain. but he says that rone of the causes of this
famine is the “increase of population from 50 to 60 millions. T want to
know—T do ‘not know what has happened to Mr. Amery—either it is done
merely to fool the people, for propaganda; that is the only interpretation T
ean put upon it: how can any sane man stand before another intelligent man
and say that this famine or this starvation and death is due to the increase
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in population in ten years of fifty millions? Surely these 50 millions hLave
not descended upon this earth, this blessed country, in a& day or in forty-elght
hours. What is this argument? If the population was increasing, I syppose
it jhcreased gradually; it did not happen in one day. Surely this benign Gov-
ernment, these guardians and trustees of our life and proptrty should have
made some arrangement as they went on increasing. No, Sir. This is to my
mind adding insult to injury. I have done with this part of thé question.
I now come to this other part. ~What are we to do? We cannot allow
ourselves to be -side-tracked &nd diverted . from the main issue; and here,
speaking on behalf of the Muslim League, I can assure you that we are pre- .
pared to give you every possible assistance, notwithstanding the fact that
~we condemn you, that you are not only guilty of failure in the discharge ¢f
your duties, that you have treated every party with contempt and you kepé~
every party at arm’s length and somehow or other, déeliberately designed that
no party should be dllowed to co-operate with you—and you want to run
your own show—notwithstanding all that, notwithstanding the differences
that we have, believe me they will not stand in our way of giving you the
fullest co-operation for the purpose of saving those who are dying, for the
purpose of giving nourishment to those who are on the point,of death, and
that we should see for the future in the name of humanity, that this does not
recur. Today you stand—say what you like and do what you like—before
the bar not only of the public opinion in India, but of the whole world, con-
demned because the foreign propaganda is going on and because you have
failed. Now, let us redeem at, least your character which is almost lost; and
sbove sall, let us save those who are dying and those who may die in the
future: do something definite, something clear, something concrete, seffective-
ly a'md quickly. -

I am afraid I have taken more time—I ‘do not want to take up any more
of the time of the House. Now, see what you have done between the months
of August, September and Ocsobér, these three months? You have done a
great bit with success. May I know how you were able to do it when you
were pottering for four years before? Could you not have done this before
what you have done in three months or four months? What is the answer
to that? Why did you not do it? Perhaps I can ouly surmise that it is not
thie fairy god-mother that has come to our rescue. What can he do after all?
Perhaps it is the hand, the military hand, which believes in action and not
red-tapism, that may have helped this, wooden, ante-diluvian and imcompet- *
ent Government to action. . -

The Honourable Sir Jwala Prasad Srivastava (Food Member): For the -
first time in the history of this House has one subject been debated upon for
five days, and, Sir, no less than 51 Members have taken part in it. The
average attendance, T believe, hus been in the region: of 100, so that more
than fifty per cent, of those present have participated in the debate. 8ir, the
importance of the ‘subject warrants this, and I am very glad indeed that the
House has taken <o much interest in this all important subject of food.

T wish to congratulate the House on the very useful suggestions which
many Members have made, and to assure them that these suggestions will
receive the earnest consideration of the Government. I have listened myself
to the debate with the utmost interest, care and sympathy as I have been
most anxious to ascertain-the views of my colleagues, the Members of this
Legislature. Sir, that is the reason why T have not wanted to impose any
-restrictions of time. I have given them five days and T tcke it that the
House is satisfied that’ every opinion has now been placed before the (rovern-
ment.

Let me also assure the House that T fully share the feelings ahout the .
tragic sufferings prevailing in Bengal. T have seen with my own eyes heart-
rending scenes in Calcutta and its environments, and T do not wish to mini-
mise the gravity of' the situation. T can well understand why Members who
represent the people of Bengal should he so perturbed over the entire situa-
tion, and T fully sympathise with them. 8ir, I beg Honourable Menibers to

4
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+ believe me when I say that I féel the same as they do; I am really distressed
over the entire tragedy. ;

Having said that, it is not my intention to answer to the charges that
have been levelled against the Government. “We could probably produce a
defence, and a good one at that, but I think it would be out of place here.
What we are concerned with now is the present, and the future. I am very
glad that every section of this House is agreed on this view. The voice of
the suffering humanity in Bengal and elsewhere bids us that we should cease
to pursue arguments which can bring no relief to the afflicted and the hungry.
There is no food in them, and my main concern at the moment is to feed
the hungry.
~ In moving my motion for consideration 1 gave a businesslike account. .It
was not couched in exaggerated language at all. I did not indulge in plati-
tudes, but I gave a businesslike account of what had been -done by the Gov-
ernment of India to relieve, the situation since the House last met. When
in*August last my Hconourable friend, Sir Azizul Huque approached me with
the request that I should take over the food portfolio I confess that I hesitat-
ed to do so. I was only too conscious of my own limitations and of the gra-

vity of the then prevailing situation in the country, and particularly in Bengal.
I think the bravest man might -have been appalled by the task and it was

guly out of & most empelling sense of duty to my countr§v that T ultimately
acceded to the request.

What did I do after assuming this grave responsibility? The first task
before me was to give the Bengal Government the supplies with which they
could adrfinister relief, namely, food and medical requirements. These sup-
plies had of necessity to consist of foodgrains obtained from outside. '

T will ask the House to remember that the months of August, September
and October are months when even in normal times the flow of grains coming
to the market is at its lowest ebb. 1 paid a personal visit to Calcutta and te
the Punjab. Thanks to thg co-operation of the railways and of the Punjab
Government, we have succeeded in sending to Calcutta very substantial
quantities of foodgrains. When I took over the food ‘portfolio Calecutta was
reported to have only a few days’ stock of food. I want Honourable Mem-
bers tc consider what would have been the position to-day if these foodgrains
had not been supplied. '

Mr. Akhil Chandra Datta: The - Honourable Member ought to reply and
not' make a fresh speech. ‘

The Honourable Sir Jwala Prasad Srivastava: I am replying. I quite
realise that I am replying.” I am replying to some of the charges made.
Today, Sir, besides the daily arrivals of foodgrains for meeting the current
requivements, Calcutta has more than a month’s reserve on its hand. As g
result of unremitting efforts during the last three months, the supply position
has materially changed, so much so that now I think grain is reaching every
nook and corner of Bengal. I make bold to say ‘that the balance has changed
and the question of public medical aid, clothing and so on have asgumed even
greater significant:  (An Honourable Member: ‘‘Since when?’’) .During the
last three months. I have invited the most urgent attention of my Hon-
ourable colleagues, the Members for Public Health and Civil Supplies to this
aspect of the question. In this connection I would :nake a most earnest appeal
* to *his House and to the wider public to give as many old clothes ‘as they ean

spare for the use and relief of the poor destitutes~in Bengal in the coming
winter. a

As 1o Bengal, I may give the House certain figures of the amount of food-
arains which we have sent. THe figures of the port of Calcutta show that from
January to October, 1943, the total exports amounted only to 12 thousand tons,
out of which 8 thousand tons were pulses winuch Wwere not presumably of Bengal
origin. As agsinst this, the Central Government have put into Bengal nearly
six -lakhs of tons of foodgrains of different kinds. Since July 15th, she has
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«ceived 8 lakhs of tons. Bir, 1 claim that this is ,u? m ;. . B They have chme

!I-(Ionourable Member: ““Have the prices come dom'}.‘he) i 'm;l basic quots was

down very spprecisbly and very satisfactorily. ong he end of Deceraber,
793 thousand tons up to March 1944. Between now and the en Decem

we.intend to put in another one lakh and 20 thousand tons t loast. Bgnlwa_}'
statistics show that 100 thousand tons entered Bengal during the pefnod oi
free trade, an expedient which was adopted to save Cslcutts and it did save
Caleutta. .

Now, 8ir, it is believed that the (Central Goverrment has been callous fo
the needs of Bengal. In this connection I would like to say that the Govern-
ment of India have given large sumg of money to Bengal in the form of loans
and advances totalling 1 believe, 12 croves of rupees, not to speak of 83 lakhs
for thq “Grow. more food” campaign. I wigh to assure the House that we

Now, I would like to say & word or two on malnutrition. I am only too -
keenly aware of the dire effect of malnutrition and starvation on the general
-health of the population. As a temporary and. immediate step I have been
able to secure through generous releaseg of stock from the United Kingdom,
New Zealgnd and South Africa and from the Defence forces considerable quanti-
ties of milk powder and condensed milk for mothers and children. The quantity’
which we expect to get is some 8 million tins. In consultation with .my Hon-
ourable colleague in the Department of- Education, Health and Lands and with
the public health authorities;. I am making speciul inquiries into the Steps that
are necessary and possible to minimise the effects of famine. In this ccnnec-
tion I must refer to the fact that it is not possible for me to replace deficits
in rice with equivalent surpluses of rice from other areas. Some adjustment

rities throughout the distressed areas to study carefully and demonstrate to
the people how best to use the alternative foodstuffs. At the Centre here,
we shall study the same problem and circulate all the information and advice
which we can'lay hands upon. I believe that the result may well be a change
«of habit which will ir: the end prove beneficial to many classes and to the intro. -
duction of better balanced diet in many area§ where the reform has long been-
meeded. In this process, with care and ingenuity, rationing schemes, as they
become developed and stabilided, can be made to play an important part. 1
would Tequest that all who take an interest in and have a krowledge of dietary
~and nutritional matters will study this aspect and send us their advice and sug-
gestions. ‘
8ir, I now turn to medieal aid and what ‘has been done in that direction.
A reference was made by Sir Frederick James to the great need for medical
relief in Bengal. I entirely agree with him. I understand from my colleague,
the Education Member, that all possihle steps are being taken to assist the
.Bengal Government in the Frovision of medical relief. The military autho-
rities are also doing a great deal. They have made available one 1,200-bedded

and epidemic work. The services of 29 doctors and 10 Public Health Inspectors
have been ohtained from the Government of Burmna. The military authorities °
have also supplied for the medical treatment of starvation cases one million
vitamin capsules and a consignment of one million vitamin capsules has also
been received from His Majesty’s Government by air. An expert clinical
research unit appointed by the Nutritive Advisory Committee of the Indian
Research Fund Association hag considered the clinical problems arising ir: the

treatment of starvation cases and has made recommendations in regard to diet
treatment. '



532 LEGISLATIVE ASSEMBLY. -[18Tn Nov. 1945.
[gr Jwala Prasad Srivastava. 1
' reference has been made in the course 'of the debate to the export of
grains. , I have already given the assurance elsewhere that the export of grains
has been practically stopped. The question of exports outside Indin has been
under the constaft examination of the Government of India who have tried
to progressively reduce these exports so as to permit only the bare mmimum
requirements of the neighbouring ‘countries like Ceylon, the Persian Gulf and
Baudi Arabia who have a large Indian . population. The total exports of all
foodgrams from India have been progressxvelv reduced from over 9 lukhs of
-tons in 1987-88 to 379,000 in 1942-43. During the first seven months of the
current financial year, April to October, the total exports have amounted to
about 80,000 tons, the bulk of.which were in the earlier months of the year
in fulfilment of the past commitments in respect of Ceylon. Exports of all
oodgrains have completely stopped since last July. No export is now allow-
ed. T repeat that emphatically. There is no truth whatsoever in the reports
which have been given wide publicity that a large consignment was exported
from Calcutta to South Africa.

Dr. P. N. Banerjea: That was three mcnths ago.

The Honousable Sir Jwala Prasad Srivastava: I am not aware of any
exports within recent months. The total exports of rice from Calcutta since
January to date have amounted to only 2,737 tons, of which 2,000 tons were

for the Persian Gulf in January and 737 tons for the requiresments of Indian
crew on ships.

Sir, I find & reference has been made to the alleged large scale exports
of foodgrains by the U. K. C. C. 'The Government of fndla are fully informed
of all expdrts by the U. K. C. C. ‘which are subject to a licence. The only
export of foodgrains nmude by the U, K. C. C. were small quantities of wheat
for the Persian Gulf and that was earlv in 1842. I can categorically assure
the House that no exports of foodgrains have been made by the U. K. C. C.
since July 1942.

Now, Bir, I turn to imports. Soffar as imports are concerned, we have as
our target the amount specified by the Foodgrams Policy Commlttee and I
'.shall neglect no efiorts or opportumty of any kind and description to press upon.
His Majesty s Government the nnplementatlon of that programme. .The pro-
blem, as has already been stated, is mainly, if not entirely, one of finding
sl:uppmg The whole of the available shipping in the hands of the Umted
Nations is regulated and moved according to carefully concerted plans which
must of necessity be formulated long in advancg. When a new demand is
made on the shipping sllotted to a particular area, it means the re-allotment
of tonnage and the movepnent of vessels to the aren where the new demand:
arises. That movement takes time. Such adjustments have already been made
by His Majesty’s Government and the results are now seen in the steady
arrival of grain ships in Indian ports. Those that have arrived are but a.
small beginning of a moveweént which, I am assured, will continue for several
months to coine. I am not prepared to jeopardise the safe arrival of these
ships by disclosing details of their ports-of loading or of their destinations, nor
‘can I disclose the volume of tonnage allotted to this purpose. I think the House
will agree that this would be information which our enemies would very much
like to. know. But-I repeat that what has arrived to date represents but a small
beginning of movements about which I am alreidy assured.

Sir, some Members from Bengal have referred to the question of the pro-
curement of the aman crop. I wish to assure them that we have been in
closest consultation with the Government of Bengal about the purchase of
aman crop. '

Dr. P. N. Banerjea: We suggested non-purchase of aman crops.
. The Honovrable Sir Jwala Prasad Srivastava: I am coming to that.. Our
conclusion is that we should. if pessible support the confidence of the public
and assist the Provincial Government by going to the utmost extent possible to-
take the needs. of Calcutta out of the Bengal market. In other words, the
Centre might undertake the cbligation of meeting the needs of Calcutta and
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isolate Calcutta from, the rest of Bengal. Figures are being worked cut and 1
have every. hope that we shall be able to annodpee a decision to this efledét in
the very near future. Our' sbility to do so must necessarily depend pr the
willingness of every administration to make the necessary foodstuffs available.

As regards the aman crop procurement or non-procuremtnt, as my Hon-
ourable friend would call it, \ )
supplies to Bengal is to be realised, confidence restored and prices lowered and
normal moveinent resiimed, the offtake from the rural markets should he and
must be reduced to the barest minimum. I am working out a scheme on these

lines.

the denial policy which is alleged to have led to the present famine in Bengal.
Sir, it is true that there were certain measures dictated by military necessity.
in 1942 when there was reaul danger of invasion ond this contributed to the
present difficulties of Bengal. I admit that. But the facts are as follows.
Though in April 1942, it was decided to purchase surplus stocks of paddy and
rice in vulnerable coustal dietricts®and remove them to the interior of the
Province, the Government of India advanced- money to the Government of
Bengal, after allowing for 12 months consumption and requirements of seed.
Actually only 50 per cent. of the estimated surplus was purchased. That
amounted to about 17,500 tons of rice and 20,000 tons of paddy. That is to.
gay, in terms of rice, the total war 30 719 tons and of this quantity 2,487 tons
were released for Cevlon and the entire balance was consumed in Bengal.
Judged even against the deficient rice crop of last yenr in Bengal of 7 inillion
tons, the quantity involved was negligible. A

As regards the boats, a large number, about 25,000 were removetl on pay--
ment of compensation by the Govermment of India from Bengal coastal areas.

in April and May 1942 to reception centres further inland. Undoubtedly this.
action must have caused hardship and a sense of insecurity in the limited area

to which. the order applied. But the greatest care wns taken to limit the

effect to the absolute minimum required by the emergency. Extensive use of
country crafts for essential agricultural purposes or communications has always

been allowed on temporary permits especially for moving the aman crops of -

1942-48 and the rcturn of all these boats is now being freely permitted.

Dr. P. N. Banerjea: The boats which were removed?

The Honourable Sir Jwala Prasad Srivastava: Yes. They arc being per-,
mitted to be returned. :

Mr. Lalchand Navalrai: Were uny boats destroyed?

The Honourable 8ir Jwala Prasad Srivastava: I am unable to give any reply. -
In fact no boats are now being held by the military authorities under the -
denial policy. Every effort was also made to find alternative employment for
the fishermen affected by these orders.

May I now say a word sbout the military consumption about which u good
deal of misunderstanding seems to prevail. I noted thattmy Honourable friend
Bir Frederick James pointed out waste in the rations of army personnel and.
dependents and also what my Honourable friend Mr. Frank Anthony said about
the proportionate consumption by the urmy in comparison_ to the general
population. A cut of 4 oz. was .made in the rice rations of the army out of a
total rationing of 1 Ib. 8 oz. The War Department, as I believe, my Hon- -
ourable friend Sir Frederick James is aware, have already under enquiry the -
matters to which he drew attention at Bangalore. Moreover instructions have
been given that where the various scales of rations are found to be more than

is needed, the troops are to underdraw their rations and an no account should

waste food. An example of such an order i§ Army Instruction No. 209 of
1943. Tt reads: ‘‘Commanding officers will ensure that no waste of food-
stuffs is allowed and any item of scale now sanctioned which cannst be con-
sumed will be nnderdrawn to the extent necessary'’. The present scale of
rationing is considered no more than adequate by the military medical autho-
rities. Officers commanding units are however fully aware of food shortage
and I am sure will keep their eyes open fof instances of waste. 'The need for-

it follows that if full effect of these additional.

Sir, something. has been said in the course of the debate with regard to.
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-doing so has been stressed in a pAmphlet and instructions on food wastage have
-already Qeen issued by the local military authorities. I am confident, Sir, that
- if any specific instance. of waste is brought to the notice of the G. H. Q. action
will be taken at onte. ‘ ’

Something hus been suid in the, course of the debate as regards the profits
-elleged to have been made by the Government of India and I would like to
-answer the charge. The reference I take it was to the pool price charged by the

5p a Covernment of India. There was never any intention to make

""" uny profit from this pool price as 1 will explain. The pool price
- charged by the Government of India for wheat supplied from the Punjab was
fixed in May, 1943, when the actual average cost f. o. r. station of despatch

--86-intimated ‘to the ‘Food -Department in respect of the first 81,500 tons of
‘wheat purchased by the agents of the Punjab Government for export te- the
-deficit areas worked out to Rs. 11-6-1 per maund. To this was added an
tlement to cover the commission paid to the purchasing agents, the cost of
-administration of the Central Government and the supplying province and a
margin to cover small fluctuations. Taking all the factors into consideration
ithe pool price was fixed at Rs. 11-10-0 per maund. An assurance was how-

* rever given that it was not the inteution of the Government of India to make
-any profit out of the grain purchasing schemes, and if at the end of the opera-
tions the accounts showed o profit after adjustments had been inade in respect
.of the cost of administration and losses, etc., the Govemament of India would
‘be willing to pass the profit on to all consuming units in proportion to their
.respective offtake for the whole period. In pursuance of the undertakings
.given by tke Central Government to all administrations the accounts of the
wheat transactions have been examined already. Although all the final bills
-of the agents have not been reckived yet and the final figures are not available,
it appears likely that.the pool price of Rs. 11-10-0 would leave with the Cen-
_#ral Government & substantial profit. From the accouunts available the actual
.average cost of the wheat supplied under the old arrangement works’ out ab
Rs. 10-13-4 per maund on gross weight. Adding -commission charges pavable
to agents  the bank charges and the wcost of administration and a small
:amount for losses the pool price was recently fixed at Rs. 10-15-0, per maund
on-gross  weight of bag weight f. 0. r. station of despatch. This price
has been givern retrospective effect and the Controller of Food
.Accounts has already been asked to pass on credits to the receiving adminis-
trations at 11 annas & maund on quantities received by them. When the accounts
"have been completed they will be reviewed as a whole and 'further credits will
‘be passed to the receiving administrations if it is found that thé Central Gov-
ernment are still left with a profit. The preliminary figures, however, do not
indicate that any substantial sums will be available for distribution in the
way. :

Dr. P. N. Banerjea: What was the profit made by the Bengal Government?

The Honourable Sirf Jwala Prasad Srivastava: I'will come to that.

_ Reference has been made to profiteering or alleged profiteering by the Pro-
‘vincial Governments as well as trade interests. I do not desire to be drawn
.into recriminations. I have answered the charge that has been made agsinst
.the Government of India, snd I have already exercised and shall continue to
exercise sirict control on the imposition of wunjustified surcharges. Govern-
ment’s policy has been clearly statéd to the Provinces in thie matter and
‘will be enforced.

.As regards the alleged profits by the millers in Bengal I have appointed
-already,—and publicly announced the appointment,—a special commissionr: con-
taining 4n expert accounts officer to go into the existing charges, to report upon
them and make, recommendations regarding the retajl prices which should be
:fixed by the Government of Béngal. "

Sardar Mangal Singh (Fast Punjab: Sikh): What is the present m.illin'g

«difference ? ’
. , . .
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The Honourable Sir Jwala Prasad Srivastava: I cannot give way jugt now
because my time, is limited. . . 5 .

Sardat Mangal Singh: It is Rs. 5 per maund at present. .

The Honourable Sir Jwala Prasad Srivastava: I will now say a word about
the mortality figures. ‘The difficulty in obtaining accurate ortality figures has.
been commented upon and has itself caused the Government of India grave
concern. The duty of collecting the figures in normal times rests with the
village chaukidars and panchayats in Bengal. Their returns are colleoted by. -
the Assistant Director of Public Health in the districts who in turn compile
them and make them over tc the Bengal Government’s Director of Public
Health. The process is slow and far from accurate. In times of emergency
such as the present its inherent defects are obvious, but I have heard so far.
no suggestions as to how all ut once-a new and accurate system can be creat-
ed and set to work. To expect the agency which exists to make accurate-
reports distinguishing deaths from starvation from other deaths is clearl; not

ogsible. But the Govermmnent of Bengal have made a survey from all the-

istricts in October, and the result showed roughly 58,000 deaths dug to-
starvation and disesnse. combined with under-nourishment. I hold no brief
for these figures; the statistics arc admitted by the district officers to be very
approximate estimates; but 1 inust say that the figure of 16 million given by
my Honourable friend Mr. Abdur Rasheed Chaudhury is clearly a gross over-
estimate which bears no relation at all to the facts and can itself be based on
no statistics worth the name,. . .

Sir, I made a careful.note of the speech made by Mrs. Renuka Ray regard-
ing voluntary orgunisations and the difficulties which they have wexperienced.
I acknowledge the work done by these organisations and 1 am very grateful
to women particularly who have been doing such useful work, and I will give
them every possible help. . _

Sir, I now turn to the demand for enquiry. The course of the debate makes.
it clear that there is n widespread desire for sonfe form of authoritutive enquiry
into the famine in Bengal: its origin, causes and its remedy. I fully recognize
the depth and sincerity of the feelings which have given rise to that desire, I
am prepared to accept that an enquiry of full authoritative character may be-
desirable .but I must muke it perfectly clear that I am absolutely opposed to.
any enquiry at.the present time . . . . .

Na‘:)wa.buda Muhammad Liaquat Ali Khan: What do vou mean by ‘present
time’ . - '

The Honourable Sir Jwala Prasad Srivastava: . . .. wr in the immediate
future for many reasons. I doubt indeed whetlier it would be practicable to-
constitute at the present time a committee or a commission of adequate weight
and status to dgal with a question 'of this importance without calling away
from urgent duties men who can ill be spared. .

Mr. K. 0. Neogy: You mean you will do it after the war is over,

The Honourable Sir Jwala Prasad Srivastava: Xven if that consideration
be not correct, the mere statement that an enquiry is about to be held, and"
even more the holding of that enquiry, cannot fail to distract Ministers and
other officers from their present duties and engage all energies which ought to

be and must be, for sometime to come, directed solely towards the relief of the
famine conditions . . . . .

Nawabzada Muhammad Liaquat Ali Khan: Not the Executive Councillors.

The Honourable Sir Jwala Prasad Srivastava: . .. . the rehabilitation
of the people, and the effective administration of food control. I fear also,
Bir, that it would at the present time increase bitterness of feelings or at least
revive and keep alive recriminations and militate against that concentration in
_common effort which is so essential to the solution of the food problem.
(Interruption.) We are still in the middle of the hattle and we cannot tell
what its outcome will be. Our ppsition is not that there esnnot and must not
be any enquiry. Far from it. But while we are still in the midst of the
emergeney and the crisis is upon us and is still continuing, it is clearly mot
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- Rossible to determine when is the most appropriate or the earliest _practicable
time for the enquiry to begin.

Mr. k. O, N ! After all the evidence hag been destroyed.

‘The Honourabfe Bir Jwaia Prasad Srivastava: We cannot decide to what
;exact points that enquiry must be directed, nor, in consequence, can it be said
‘what form the enquiry should take, or who should conduet it. These points
.cannot be decided now.

Pandit Lakshmi Kanta Maitra: Before you do that all people must die.

‘The Honourable Sir Jwala Prasad Srivastava: We are still in the critical
stage of our struggle and we do not know what will be the result. The amtend-
ments which have been moved reveal by their own diversity the force and logic

~vof what I have just stated. They have advocated more than one type of
enquiry, including that of a Royal “Commission.

Sir Syed Raza' Ali (Cities of the United Provinces: Muhammadan Urban):
'You accept any one of them.

°*The Honourable Sir Jwals Prasad Srivastava: As to the proposal of a Royal
‘Commission, I cannot say what will be the views of His Majesty’'s Government,
because it rests with' them to nominate the commission.

Nawabzada Muhammad Liaquat Ali Khan: We know that.

The Honourable Sir Jwala Prasad Srivastava: So far as the Government of
India is concerned we are convinced that no form of enquiry would be appro-

. priate to the end in view unless it was so constituted and conducted as to be
above and: outside politics, constructive in its approach to the problem and
directed to secure administrutive improvement and practical measures to
prevent a Tecurrence of famine, and to minimize its effects. I have no desire,
-as I have said before and I repeat it now, to baulk or avoid enquiry. Indeed
1 am prepared to state that had an amendment in the terms described by my
Honourable friend, Sir Henry Richurdson, been before the Holse I should have

- been prepared to accept it. His amendment, 8o far as 1 can reccall, would have
provided for an enquiry at a suitable dute into the food shortage in India and in
particular in Bengul. It was to have been conducted by a suitable body of
the type of a Royal Cominission of which the personnel was to be (.ompletely
outside the field of Indian politics. [ts terms of reference would have covered
full examination of the present food shortage and it would have made recom-
'mendatlons to ‘prevent a recurrence of existing distress. Such an amendment,
Sir. I repeat, wowd have been acceptable to me.

Mr. Jamnadas M. Mehta: Food shortage only?

The Honourable Sir Jwala Prasad Srivastava: But I regret that I cannot
accept any proposal which * demundg that an énquiry be held now. which
specifies the precise constitution of the cohmnittee, or its terms of reference.
‘or. binds me to institute an.enquiry within a specified time. Government will,
therefore, vote against the amendmients which would lend to that effect.

Dr. P. N. Banerjea: All the amendments?

The Honourable Sir Jwala Prasad Srivastavaa I hope, Sir, .that I have
“made. my position clear.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): You
say that only non-moved amiendments will be accepted.

| Sir Henry Richardson: Why did you not agree before?

The Honourable Sir Jwala Prasad Brivastava: The time has not come
when it is in the larger interests of the country to commence an enquiry. The
“time has not comeé when either its constifution or its terms of reference can
properly be determined. I hope, Sir, that on this statement of the Govern-
ment’s position, the movers of the amendments will see fit to withdraw them.

One -word more, Sir, and I have done. I would like to stress to the House |,
"that we have a definite policy and we are working to that policy.

Mr. Muhammad Nauman (Patng and Chota Nagpur cum Orissa: Muham-
madan) That policv has failed. & am

/
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Honourable Sir Jwala Prasad Srivastava: We are trying our levelgbeat
0 :::: the country from disasters of the kind ‘Whlcl.l bave overlgu.ken 1t.. I.
would like to meke it perfectly plain that the Government of India s:fe com-
mitted to an All-India policy which they have every intention of e 01‘01;)13
Sir, we hope we shall have the co-operation of all concerned in that policy, t;::
if that co-operation is not forthcoming, we shall carry oyt that policy by i
over-riding powers which we possess. Sir, in thig policy there ‘are seven cardi- -
nal points, and 1 would like tc enumerate them for the information of the
House : '

(i) Prohibition of exports-—we are committed to that; . . . . .

An Honourable Member: To that we agree.

The Honourable Sir Jwala Prasad Srivastava: . . ... !

(1) Procurement of imports; _

(iii) The association of the public with our work, snd I can assure my
Honourable' friends that the Members of this House will have the first prefer-
ence in all such matters: o .

(iv) The extension of urbun rationing; . .

(v) The rigid enforcement of the Foodgrains Control Order; .

(vi) Improvement of the procurement machinery; and, ‘lastly.

(vi1) Price control.

Sir, 1 look to this House today and henceforward to give me their unqualified
support in the exebution of this policy without fear or favour. 1 rely ‘on my
friends here to give me what support they are capable of, .

Sir Muhammad Yamin Khan: When shall we express our opinions om
this? Had he spoken before we could have said some‘thing.

Tae Honourable Sir Jwala Prasad Srivastava: I have only recapitulated
what 1 said in my first speech. I wish to assure the House that in the charge
which I hold, so far as I am concerned I am working in a missionary spirit. . I
o not spare myself. I know that the country is in dire distress at the moment
and T hope before soon the clouds will lift. So far as I sm concerned, I say to

myself, *'Thou hast the right to work but never to demand the fruit of it as thy
reward’’. -

8ir Oowasjee Jehangir: Will the Honourable Member give us an assurance
abouf the control over distribution. What about his Central control of distribu-
tion 1n all provinces? '

The Honourzble Sir Jwala Prasad Srivastava: That #& covered by the , All.
India policy. We shall control everything. .

Mr. Akhil Chandra Datta: He has spoken about rehabilitation, Have you
got any policy or are you considering it? b ,

Nawabzada Muhammad Liaquat Ali Khan: Thé Honourable Member stated
that the Government of India had given 12 crores to the Government of Bengal
in the form of advances and loans. May T know how much of this amount was
spent to give effect to the denial policy of the Government?

. Ehednonourabla Sir Jwala Prasad Srivastava: I cannot give the information
-off-hand. : . ’ '

-

Mr. Akhil Chandra Datta: You' dnswer my guestion about. rehabilitation.
Mr. President (The Honourable Sir Abdur Rahim): Order, order. '

The Honoursble Sir Jwala Prasad Srivastava: We have the matter under
«consideration.

Mr. President (The Honourable Sir Abdur Rahim): There are a number of
amendments. T wish to put the amendment moved bv 8ir Muhammad
Yamin Khan, which is second on the list, to the vote first. The nmendment is:

““That to the motion the following be added at the end: -

‘and having tnken int6 consideration this Assembly.views with grave concern the tragio

situation prevailing in Bengal 'and recommgnds to the Governor General in Council to adopt

‘immediately more vigorous and effective measures to cope with the famine in Bengal
-afford adeouate relief to the other Jistress parts of the country. and to
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This Assembly further recommeads to the Governor General in Council to take immediate-
steps for the appointment of a Royal Commission to enquire into and report inter alia on the-
following points relating to the continued prevalence of famine conditions in Bengal and the--
unprecedented death-rate resulting -therefrom :— .

(a) the cause of the present distress;

(b) the degree of effectivenéss of t.he steps taken to prevent or rémedy the situation from.

time to time;
(c) the sultablhty of the administrative organization in charge of famine operations;
(d) the adequacy or otherwise of the relief measures adopted by Government;
(e) the accuracy or otherwise of mortality statistics and effect of the ptesent. famine on

mortality rates;
(f) the %:ps to be taken to counteract or ‘mitigate the effects of starvation and malnutri-

tion upon the younger generation; and
{g) the measures to be taken to prevent a recurrence of the present trouble in any part

of India’.”

With this amendment is the amendment moved by Mr. Essak Sait, wl.uch
reads:

“Fhat in the amendment moved b 3’ Sir Muhammad Yamin Khan «after the words ‘Royal

€ommission’ the following be inserte

‘composed of independent and impartial personu, majority of whbm shall be Indians
commanding the confidence of the peoples of India’.’

Mr. Deshmukh has an amendment to tbe amendment of Mr: Essak Sait,
which reads: -

“That in the propésed amendment by Mr. H. A. Sathar H. Essak B8ait and others to Sir
Muhammad Yamin Khan's amendment for all the words be%mmng with the words ‘composedi
of’ and ending with the words ‘peoples of India’ the following be substituted :

‘composed of elected members of the Assembly and the Councgl of State with a Judge of
the Federal Court as Chairman’.”
I do ‘not think the House will find any difficulty in iol]owing the amend-
mentsy -

Sir Muhammad Yamin Khln‘ 1 accept Mr.’ Essak Sait’s amendment.

Mr. President (The Honourable Sir Abdur Rahxm) I do not know what the
Honourable Member means by acceptmg It is for the House to accept or
reject. -

I shall now put to the vote Mr. Deshmukh s amendment first, the ques-

tion is:

*“That in the proposed amendment by Mr. H. A. 'Sathar H. Essak Sait.and others to Sir
Muhammad Yamin Khan’s amendment for all the words beginning with the words ‘composed
of’ and ending with the words ‘peoples of India’ the following be substituted :

' ‘composed of elected members of the Assembly and the Coung\ of State with a Jadge of
the Federal Court as Chairman’.”

The motion was negdtived.

M:. President (The Honourable Sir Abdur Rahim): I shall now put Mr.

" Essak Sait’s amendment to the vote; the question is:
“That in the amendment moved by Sir Muhammad Yamin Khan after the words ‘Royal
Commission’ the following be inserted :
‘composed of independent and impartial persons, majority of whom shall be Indians
commanding the confidence of the peoples of India'.”

The motion was adopted.
" Mr. President (The Honourable Sir Abdur Rahim): Now I put the main
amendment of Sir Muhammad Yamin Khan to the vote as amended; the
questnon isy ’

- “That to the motion the following be added at the end :

‘and, having taken into consideration this Assembly views with grave eoncern the tragic
situation ﬁ)revaxlmg in Bergal and recommends to the Governor General in Council to adopt
immediately more vigorour and effective measures to cope with the famine in Benga.l and to
afford adequate relief to the other distress parts of the country.

This Assembly further recommends to the Governor General in Council to take immediate:
‘steps for the appointment of a Royal Commission composed of independent and imrpartial
‘persons, majority of whom shall be Indians commanding the confidence of the neoples of India
to enquire into and report inter alia on the following pointa relating to the continued prevalence
of famine conditions in Bengal and the unprecedented death-rate resulhng therefrom :

a) thé rause of the present distresss

(b) the degree of effectiveness of the steps taken to prevent or remedy the sltuatxon fromy
time to time;
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i ations ;p
c) the suitability of the administrative organization in charge of f}amme opera
gd)) the adeguncyy or otherwise of the relier meusures hdopted by Governmeut ; )
(e) the accuracy or otherwise of mortality statisucs and effect of the present fauzme ou

morality rates;-
(£} the steps to ] :
tion upon the younger geueration; and

be taken to counteract or mitigate the efiects ol staryation and malnutri-

(g)_ the measures to be taken to preveut a recurreuce of the present l.ro.u'ule in any part

of India’,”

The Assemnbly divided:

Abdul Ghani, Maulvi Muhammad,
Abdullun, Mr. H. M.

Ahsan, Mr. Muhammad. .
Agzhar Ali, Mr. Muhammad.
Choudhury, Mr. Abdur Rasheed.
Choudhury, Mr, Muhammad Hussain.
Essak Sait, Mr. H. A. Sathar H,

Yuzl-i-Haq Piracha, Khan Bahadur Shaikh.
Habibar Rahman, Dr.
- Ismail Khdn, Hajee Chowdhury Muham-
mad. s

Jinnah, Mr. M. A, h
Joshi, Mr. N. M.

AYES—26.

Lalljee, Mr. Hoeseinbhoy A,

Liaquat Ali Khen, Nawabzada Mulammad.
Murtuze Sahib Banadur, Maulvi® Syed.
Nairang, Syed Ghulam Bhik. -
Nauman, Mr. Muhammad.

Pjare Lall Kureel, Mr.

Raza Ali, Sir Syed.

Siddiqre Ali Khan, Nawab.
Siddiquee, Shaikh Rafiuddin Ahmad.
Siva Raj, Rao Bahadur-N.

Umar Aly Shah, Mr.

“Yamin Khan, Sir Muhammad.
Zafar Ali Khan, Maulana,

Zia Uddin Ahmad, Dr, Sir.

NOES—41.

Avayankar, Mr, N. G.

Ahmad Nawaz Khan, Major Nawal Sir.
‘Ambedkar, l'he Honouravle Dr. B, R.
Anthony, Mr, Frank R.

Azizul Huque, The Honourable Sir M.
Benthall, 1he Honourable Sir Edward.
Bewoor, Sir Gurunath.
Cunapman-Mortimer, Mr. T.

Duga, Seth Sunder Lall.

Dalal, Dr. Sir Ratanji Dinshaw.

Dalpat Singh, Sardar Bahadur Captain,
Greenfield, Mr. H. )

Griffiths, Mr, P. J.

Gwilt, Mr, E. L. C.

Habibur-Rahman, Khan Bahadur Sheikh.
Haidar, Khan Bahadur Shamsuddin.
Hutchings, Mr. R, H.

Imam, Mr. Saiyid Haidar.

Tsmaiel Alikhan. Kunwer Hajee.

James, Sir F, E. :

. Jawabar Singh, Sardar Bahadur Sardar Sir.

The motion was negatived
Mr. President (The Honourable S

Kamaiuddin Ahmad, Shams-ul-Ulema.

Khare, The Honourable Dr. N. B,

Lawson, Mr. C. P. )

Maxwell, The Honourable Sir Reginald.

Miller, Mr. C. C. . .
Muazzam Sahib Bahadur, Mr. Muhammad.
Mudaliar, The Honouruble Dewan Bahadur

Sir A. Ramaswami,

Raisman, The Honourable Sir Jeremy.

Richardson, Sir Henry,

Roy. The Honourable Sir Asoka. °

Spear, Dr. T. G. P.

Spence, Sir George.

‘Srivastava, The . Honourable 8ir Jwala
Prasad. .

8tokes. Mr, H. G.

Sukthankar, Mr. Y. N

Bultan Ahmed, The Honourable Sir.
Thakur Singh, Major. '
Trivedi, Mr. C. M.

Tyson, Mr. J. D.

Wakely, Mr. L. J. D,

) ir Abdur Rahim): T
is that of Mr. Neogy; the question is: ur Hahin) }']e pext wmendment

“That to the motion the following b added at the end : '
‘and having taken it into consideration this Assembly views with grave concern the tragic

situation
immediately more vi,

afford adequate relie?o
reccmmends to the Governor
of u Committee,

revailing in Bengal and recommends to -the

Governor General in Council to adopt

rous and effective measures to cope with the famine in Bengal and o0
to the other distressed parts of the country;
General ‘in Council that steps

cousisting of eminent economists and experienced Ludies and administraters
and an Accountant General, under the chairmanshi who

and this Assembly' further
be taken for the appointment

of a lawyer as held high judicial

office in India, to enquire into and report on the following points relating to the continucd

revalence of famine conditions in Bengal and the

rom :
(a) the causes ofy the present distress;

unprecedented death rate resulting there-

L
(b) the degree of effectiveness of the sieps taken to prevent or remedy the situation with
particular réference to the systems of procuration, transport and distribution .of foodgrains,
as well as price control, that have been in operati.: from time to time; .
‘(c) the suitability of the administrative organisat..n in charge of famine operations;
(J) the adequacy or otherwise of the relief measures adopted by Government, specially in
the light of experiencc of the management of previous famines in India and the actual resulis

achieved so far in Bengal;

(€) the accuracy or otherwise of mortality statistics and the effect of the present famine

on moytality rates;
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(f) the steps to be'taken to counteract or mitigute the effecls of starvation _and
malnugrition upon the younger generation; uud : .

(g) the measures to be taken to preveul a recutrence of Lhe present trouble’in sny part
of India’.” . L ) o

{While the Division Bells were ringing) 4

Mr. Abdul Qaiyum: May I say something, 8ir? 1 ask your permission.

Mr. Pregsident (The Honourable Sir Abdur Rahim): I canunot allow gny
statement now. The debate. has been closed; the division is going on.

: (L'he Division wus not pressed.)

Thg motion was negatived. N ' .

'Mr, President ('he Honourable Sir Abdur Rahim): The next awendment is
that of Mr. Jamnadas M. Mehta; namely: .

“That to the motion the following be added at the end : : _

‘and having doue so this Assembly- views with grave concern the tragic situation prevailing
in Bengal and other parts of India and recommends to the Governor General in Council to
adopt immediately more vigorous and effective measures to cope with the situation including
tiue stoppage of further inflation of currency. 'This Assembly further ‘vecommends to the
Governor General in Council that a -Committee consisting ot fourteen Wwith eight elected
members of the Assembly, four elected members of the Council of State and one Accountant
General with the Chief Justice of the Federal Court as Chairman be appointed .to enquire into
and report on the following pomnts relating to the economic distress prevailing in the
country— ! -

(a) the causes of the present distrese; .

(b) the degree of effectiveness of the steps taken to prevent or remedy the situation with
particular reference to the systems of procuration, transport and distribution of foodgrains,
as_woll as price control, that have been in operation from time to time; s

(c) the.suitability of the administrative organisation in charge of famine operations;

(d) the adequacy or otherwise of the relief mecasures adopted by Government, specially in
the light af experience of the management of previous famincs in India and the actual results
achieved go far in Bengal; ‘ ”

(e) the accuracy or otherwise of mortality statistics and the effect of the present distress
on mortality rates’; . ) .

(f) the steps to be faken to counteract or miligate the effects of starvatien "and
malnutrition upon the younger generation; and ‘

; ig)d.th(’e' measures to be taken to prevent a recurrence of the present trouble in any part
of India.

There is an amendment to that by Mr. Govind V. Deshmukh; the question
18: -
“That in the amendment by Mr. Jamnadas M. Mehta for the words ‘younger generation’
occurring in clause (f) the word ‘people’ be substituted.’ N

The motion was adopted.

Mr, President (The Honourable Sir Abdur Rehim): I now put Mr.'Janmadas
M. Mehta's amendment as amended. The question is:

““That to the motion the following be added at the end :

‘and having done so this Assembly views with grave concern the tragic situation prevailing
in Bengal and other parts of India and recommends to.the Governor General in Council to
adopt immediately more vigorous and effective measures to cope with the situation including
the stoppage of further inflation of currency. This Assembly further recoromends to the
Govergor General in Council that a Committee consisting of fourteen with eight elected
members of the Assembly, four elected members of the Council of State and one Accountant

. (teneral with the Chief Justice of the Federal Court as Chairman be appointed to enquire into

~

and t'mport. on the following points relating to the economic distress ‘prevailing in the
country—

(a) the causes of the present distress; .
. (b) the degree of effectiveness of the steps taken to prevent or remedy the situation with
particular reference to the systeme of procuration, transport and distribution of ‘foodgrains,
as well as price control, that have been in operation from time to time;

(c) the suitability of the administrative organisation in charge of famine operations;

(d) the adequacy or otherwire of the relief mensures adopted hy (overnment, specially in
the light. of cxpericnce of the management of previous famines in India and the actual results .
achieved so far in Bengal;

(e) the accuracy or otherwise of mortality statistics and the effect of the present distress
on mortality rates: -

{f) the steps to be taken to counteract or miticate the effects -of starvation and
malnutrition upon the people; and ' l

] (It)d!.h’e”meusm‘es to be taken to prevent a recurrence of the present trouble in any part
of India’. :

The Assembly divided:

- N AYES—S.
Dam, Mr, Ananga Mohan. 1 . .
Das, Pandit Nilakantha. Mehta. Mr. Jamnadas M.

Joshi, Mr. N. M. Sant Singh. Sardar. )
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NOES—41. "

Abhyankar, Mr, N. G. )
Ahmad Nawad Khan, Major Nawab Sir,
Ambedkar, The Honourabls Dr. B, R.
Anthony, Mr, Frank R.

" Azizul Huque, The Honourable Bir M.
Benthall, The Honourable Sir Edward.
‘Bewoor, Sir Gurunath.
Chapman-Mortimer, Mr. T.

Daga, Seth Sunder Lall.

Dalal, Dr. Sir Ratanji Dinshaw.

Dalpat Singh, Sardar Bahadur Captain,
Greenfield, Mr. H.

Griffiths, Mr, P. J.

Gwilt, Mr, E. L. C.- _
Habibur-Rahman, Khan Bahadur Sheikh.
Haidsr, Khan Bahadur Shamsuddin.
Hutchings, Mr. R, H.

Imam, Mr. Saiyid Haidar.

Ismaiel Alikhan, Kunwer Hajee.

James, Sir F. “E.

Jawahar Singh, Sardar Bahadur Sardar Sir.

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim):
The question is:
be added at the end :
condition prevailing all
eneral in Council to appoint a Committee consisting

is that of Mr. Kailash Bihari Lall.
‘‘That to the motion the followin
‘and having considered the appallin

Arsembly recommends to the Governor

Kamaluddin Ahmad, Shams-ul-Ulema.

Khare, The Honourable Dr. N. B,

Lawson, Mr. C. P. '

Ma.xwefl, The Honourable Sir Reginald.

Miller, Mr. C, C.

Muazzam Sahib Bahadur, Mr. Muhammad. -

Mudalisr, The Honourable Dewan Bahadur
Sir A. Ramaswami,

Raiyman, The Honourable Sir Jeremy, -

Richardson, Sir Henry, '

Roy, The Honourable Sir Asoka.

Spear, Dr. T. G. P.

Spence, 8ir Ggorge.

Srivastava, The Honourable 8ir Jwala
Prasad.

Stokes, Mr, H. G.

gu::thanhr, Mr. Y. N. P
ultan Ahmed, The Honourable Sir.
Thakur Singh, Major, '
Trivedi, Mr. C. HJ

Tyson, Mr. J. D.

Wakely, Mr. L. J. D,

-

The next amendment

over the courtry this

of the officials and non-officials to enquire into the matter with' a view to suggest measures

for guardin

against the fecurrence of such catestrophe in future and also with a view to the

possibility of affording immediate and effective relief to the suffering people by adopting the

following remedial measures :

(») opening of free gruel kitchens in the worst affected parts;

}b) opening of public orphanages;

c) opening of poor houses and industrial factories ;ttached thereto in important towns

and stopping beggary;

(d) assuming of control over the public hotels meant for the proletariat class and regulating

and fixing reasonable rates thereof ;

(e).centrnlising the control of poor houfes and industrial factories attached thereto gnd

financing them from government money and funds from public chaﬁt{
(f) controlling all public and charitable funds and ‘authorising on

collect funds for the purpose’.”
The motion was negatived,

Mr. President (The Honourshle Sir Abdur Rahim):
is that of Mr. Abdur Rasheed Choudhury.

; aD
y responsible bodies %o

The next amendment

Mr. Abdur Rasheed Ohoudhury (Assam: Muhammadsan): 8ir, T do not want —

to press my amendment*.

The amendment was, by leave of the Assembly, withdmwn.‘ )
The Assembly then adjourned till Eleven of the Clock- on Friday, the 19th

November, 1943.

#That to the motion the following be added at the end : . o
.witha. view to set up a Committee gof.Enquify of Central Legislature with elegt.od .mu]on‘tl
to enquire and report on the breakdown of His Majesty's Government in India inasmuc

.g8 the Government of India and the Provincial G‘ov‘ol:‘rnment.a Jost their foresi
ibility and sense of primary duty to protect human .
:ietst?::;:]n prgperl_v with the rgsult that thousands have already perished for want of f

ght, sensz of

life and failed to handle food
- and

thousands are siill dying for want of food in different parts of the country and speciflly in

Beng&l'."
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